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REFERENCE BY THE SPEAKER
HUMAN RIGHTS DAY

MADAM SPEAKER: Hon. Members, today is the Human Rights Day. It was on
10" December, 1948 that the United Nations General Assembly adopted and
proclaimed the Universal Declaration of Human Rights.

The day reminds us of our commitment towards securing social, economic
and cultural as well as civil and political rights for all mankind, in general and our
citizens, 1in particular. These holy objectives find a prominent place in the
Preamble of our Constitution and the country has taken several initiatives to attain
them.

Let us, on this occasion, rededicate ourselves to fully achieving these

objectives as enshrined in the Universal Declaration of Human Rights.

MADAM SPEAKER: Now, let us go to the Question Hour.

... (Interruptions)
SHRI MADHU GOUD YASKHI (NIZAMABAD): Madam Speaker, at this
moment, we express our sincere thanks to the Union Government, the hon. Prime
Minister, and the UPA Chairperson, Shrimati Sonia Gandhi for considering
formation of a separate State of Telangana.

MADAM SPEAKER: All right. Thank you.
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(Q. No. 301)@
SHRI MANISH TEWARI : Madam Speaker, may I commence my Supplementary

by acknowledging that within hours of the inferno, the Minister personally got
there to monitor the efforts to contain it. However, the Minister may be aware that
in August, 2009, the Central Bureau of Investigation had unearthed a major
pilferage scam in the same depot, which caught fire. Now, there are reports in the
public domain, which suggest that the cause of the fire could be arson to destroy
the evidence of this pilferage. Similar reports of pilferage are also in the public
domain from Bhatinda, from parts of Gujarat, from Jallandhar, from Laldu and
various other parts of the country.

My question to the Minister is that considering the multiplicity of agencies,
which are investigating the cause of the Jaipur fire, would the Government
consider that since the Central Bureau of Investigation is already investigating the
pilferage, the Jaipur fire inquiry could also be entrusted to them?

SHRI JITIN PRASADA: Madam Speaker, the hon. Member is very correct in
saying that there is already a pending inquiry as far as the CBI’s inquiring into the
theft that has happened in that particular depot in Jaipur is concerned. But the fire
happened about 3 months after the theft and the Minster had gone there the very
next day and announced that there would be a Committee, which would inquire
into the causes of the incident. So, the CBI’s role is primarily to check. Whether
there was any criminal activity involved. But the Committee that has been formed
by the hon. Minister here, is to inquire the causes of the incident, be it were there
any failure in procedures, were there any lapses in the safety guidelines; and come
out with remedial measures.

So, various agencies are inquiring into various aspects concerning them.
The CBI is inquiring into the theft that has happened and the Committee that has
been formed by the hon. Minister is inquiring into the lapses that have happened

with regard to safety, primarily.
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SHRI MANISH TEWARI : Madam, in the suo motu statement on the same
subject, which was laid by the Minster on the Table of the House on 20" of
November, 2009, he stated that the depot, which caught fire, was equipped with all
the safety infrastructures. But, however, in the same suo motu, the Minister
concedes that the fire ultimately died out; in the sense that it was allowed to burn
itself out, it could not be contained. Now, that is not a very satisfactory situation.
Would the Minister care to enlighten the House as to a) what are the steps, which
the Government proposes to take so that such a reoccurrence does not take place in
the future; and b) whether there is any proposal to shift mega oil
units/depots/refineries out of densely populated areas.

SHRI JITIN PRASADA: Madam, let me just begin by narrating the incidents that
led to this fire. There was some lapse, negligence that had come to our notice,
primarily. Ultimately, the report will come. When the report comes, we will come
to know exactly what happened.E

But because of the leakage and the spill that happened, a vapour cloud was
formed of petrol gas which by an unidentified spark, any little spark in the vicinity,
triggered off the fire, and a blast occurred. Simultaneously, all 11 tanks, which
were in that vicinity, caught fire. So, there was no time with which you could
activate the fire fighting system. But since the blast was of such magnitude that
even the fire activation system could not be turned on and that also caught burnt
with the fire.

After that, now the Committee has been formed. My senior Minister has
taken meetings on 3" November, 2009 and we have come out with ways and
standards and procedures to enhance safety and security measures. A security and
safety audit of all installations has been ordered and by 31* of December, the

Report will come.
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We are, in the Ministry, already examining places which are at risks, which
are putting people at risks and looking at ways to shifting those depots outside the
vicinity. Usually, what has happened is that initially these depots have come up far
off from the city. But the cities and the population have moved to these areas and
surrounded the depots. As a result of which, now they are looking as if there are
security hazards.
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(Q. No. 302)
3t Sree R @ AEea, A el g & 9gd € aaedd B A o off | TWel @ forg g
s frdll 5 9 91 39 el 9 S g g9ar o, S W gAR 3T BUs Bl a9 A1 60
TR & e R Witss Jafgd o A 1A S 77 firel eMSywmeR & srqHeT A
amsdl gae ¥ 45 § O Wl 43 TOR ¥ e HHEN Witew darfgfa § Smoga ) oend
I 9 M T 24 AT 1 SNYF@IdRor B BT Bl fordm &R 16 fiel Sage dav 4
AR AU B S| VAT @ § # HA S A A1 ArEd g B 99 YR iR SdTse
JIR H AR 40 el HRIRG 89 o & 8 A1 A9 I fitel 8 T BRRA B H I WA 87
THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): Madam, the

reason these mills were nationalized was because of the severe losses which these
mills made. These mills were in the private sector and leading private sector
companies could not run these mills profitably. In fact, because of the strike, they
could not even pay the salaries. That is the reason why these mills were
nationalized. When these mills were nationalized, it was seen that not all the mills
were able to be run profitably. The Government in its wisdom decided that there
was no point in paying salaries like that. But they ought to ensure that these mills
are all made to run profitably.

That is the reason why a decision was taken after the Textile Research
Committee assessed these mills and found that 77 mills were not worth running. It
was decided by the Government that a revival plan should be made by the NTC
and ensure that no government money is used for its revival, but instead, the assets
sold from these mills should be used for the revival. In this plan nearly 22 mills
are being modernized or on the revival path. 16 mills have been identified for joint
venture. But, unfortunately, because of global recession, these joint ventures could
not take off as expected. The Government is looking at the joint ventures to see

whether they can take off or find other solutions to do it. This is the situation at the

moment. E
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qhdT?

SHRI DAYANIDHI MARAN : Madam, I would like to answer the hon. Member
that the NTC has not completed the sale of its entire assets. It is on the process.
Till now, NTC was able to collect around Rs. 4,400 crore from the sale of assets
and they also had borrowed a huge amount of money. Out of this, a major portion

was used to settle the payment to labourers especially on the Modified Voluntary
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Retirement Scheme. Nearly an amount of Rs. 3,000 crore has been allocated for
the settlement to the labourers because they had volunteered to take the VRS. An
amount of Rs. 760 crore has been used till now for the modernisation plan.

In fact, NTC is in the process of selling the excess land. Basically, the NTC
Board, on its wisdom, took a decision because of the recession prevailing in the
real estate not to sell any of these lands at a lower cost. It is a mandate from the
Government to NTC that it has to sell the land to make sure that it is able to
modernise and is able to compete with the private sector. The process is not
complete and at this moment the priority is to make sure that the NTC is running

profitably and is on the process. The process is not yet complete.

1. WO SAWaTd : 3feel Heledl, U¥ dgd ofdl 81 A SuR S9d Wl oW B STl 7 SR
U BT IR el AT A Arer g 8, 3l A g 7 1 g fhar o & faeR |
fra aRRAITT A oy Ratgad @F aa B © ok I94 fha aRRATT & R @1 dremwiea
el 39 Tt 31U d¢ Bl TS| fagR &Y S dremfed el 4 8, SHE1 B9 Ragdd &)
SHRI DAYANIDHI MARAN: Madam, I would like to say that when it comes to

the cooperative mills, it is the duty of the State Governments and it is for the State
Governments to take appropriate actions and do it. Until and unless
(Interruptions) 1f they do not come to us, we cannot help. We have a scheme
whereby we do try to provide assistance to such closed mills provided they are
declared closed under the Industrial Disputes Act or the State Government
announces it. Till that is done, on the part of NTC, NTC cannot do anything about
it.

Madam, I would also like to say that, please understand, textile industry is
totally in the private sector. It is for the State or cooperatives or the individuals to
do it. Sometimes we do realize that some mills do close down temporarily, but

they revive on their own.
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SHRI N.S.V. CHITTHAN : Madam, though my question is not directly related to
the main Question, since it is a very important issue related to the closure of mills,
I wish to get a reply, through you, from the hon. Minister.

The average requirement of cotton by textile mills is around estimated at
2.5 crore bales every year. This year, it is estimated that cotton production will be
more than 2.8 crore bales. In our country, bulk of the cotton is purchased mainly
by three multinational companies and exported. May I ask the hon. Minister
whether, in order to prevent textile mills in our country from closure, he would
consider allowing purchase of cotton up to January every year and permit export
only after February so that Indian millers can purchase cotton at reasonable rates?
I wish to get a categorical reply from the hon. Minister.

SHRI DAYANIDHI MARAN: Madam, I am sure that all Members from my State
would be happy with my reply.

In this year, we expect the total cotton production in our country to be
around 290 lakh bales. We have already a carry forward stock of 43 lakh bales. So,
we are going to be in possession of 340 lakh bales. In the peak of exports in the
last couple of years, we found that the maximum export, which had taken place
out of our country, for cotton was of only 85 lakh bales. But there is a sudden and
knee-jerk reaction in the industry, feeling that there will be a shortfall in the global
cotton production and lot of cotton will be exported from India. This has prompted
a lot of registration to take place, and even now the registration is taking place, to
the tune of 47 lakh bales, but the actual export has been around seven lakh bales.
This is merely a speculation.

At this point, we feel that it is wise to wait, and not to panic and join along
with traders and spinning mill owners. We are sure that we have enough and
comfortable stock of cotton in our country to be utilized by our industry and there
is no need to panic or, in knee-jerk reaction, to take any action of stopping export

of cotton at this moment.
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SHRI SUDIP BANDYOPADHYAY : Madam, National Textile Corporation is a
Central public sector undertaking. It is a pathetic picture which is emerging from
the statement of the hon. Minister. There are 77 mills which have been closed —
they have been closed under the Industrial Disputes Act — and 60,859 employees
have been thrown out of their jobs. The Government is not at all in a mood to
revive any such unit. What are the reasons for it, mainly for its falling behind? Can
it not be revived through a joint-venture proposal? Why are these proposals not
being taken up at topmost priority by the Government for revival of these units?
When the private textile mills are running so promptly or efficiently and minting
millions of rupees, why has the NTC, a very proud national institute of the country,
fallen up to this level? Why is the Government not considering revival of these
units with a fresh outlook - with a positive outlook and positive imagination — and
extending Central Government’s extra monetary support? I would like to know
whether the hon. Minister would think about this. E

SHRI DAYANIDHI MARAN : Madam, through you, I would like to answer the
hon. Member. The history of NTC mills is not of the last decade, but it goes back
right from 1968 when the nationalization process had taken place. Hence, there is
a long legacy behind it.

As I said earlier, these mills were not run by the Government of India.
These mills were run by the private sector enterprises and famous private
companies. But these companies were not able to run these mills profitably, and
they were not even able to pay for their salaries. So, at that time ... (Interruptions)
SHRI SUDIP BANDYOPADHYAY : Madam, why is he stating the history of
NTC? We are aware about it. ... (Interruptions)

SHRI DAYANIDHI MARAN : Madam, I feel that I have to state the history
because these mills came as a legacy, and they did not come with modern
machinery. The machines in those mills were machines that were imported during
the British period. It was the Textile Research Committee that looked into it, and it

found that they were not able to do it. In fact, when I decided to take over these
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mills and tried to modernize them, they did not give a normal Voluntary
Retirement Scheme (VRS), but they gave a modified VRS where excess payment
was given to them. In fact, most of the employees volunteered by themselves to
take the VRS because they knew that they wanted to look into it. Hence, this is the
reason that it has been done.

Frankly, it is a fact that the private sectors units were doing good because
they had modern machinery, and the reason NTC was not able to cope up with
them was that they had obsolete machinery. Thereafter, it was decided that we
have to take the right step to compete with the private sector, and we also needed
to arm the NTC with the best machinery. The process of the Government is this.
We said that we will not spend money, and they will have to find their own
resources. Thereafter, the Government had instructed the NTC to find its own
resources, and NTC had to sell its assets and do it. They also had to make sure that
they concentrate on the profit-making and more profitable units.

MADAM SPEAKER: Thank you, hon. Minister.

MADAM SPEAKER: Q. 303, Shri Yogi Aditya Nath -- not present.
Shri Bhausaheb Rajaram Wakchaure
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(Q. No. 303)

3 WSHRE IORM ABANR ¢ A A0 Heledl, § 3 A1eqq A JA1 #eied | Sl
TR g b ATl H IeaaqH T, Jed AT AR ST BIe W Ad Al B
e # afdd gfg B T3 Bl 3 Afd AWl & YA 8] WRGR 7 F®T O dad SOl
2?7

SHRI M. VEERAPPA MOILY : Madam Speaker, we are faced with very serious

problems of arrears, very serious problems of manpower, and many other things. It
is true. Hence, we have evolved a comprehensive reform package, which has five
components. One is the National Litigation Policy that is relating to the litigation
from the Government or against the Government where it is found that the major
litigant in the judiciary is the Government -- both State and Central. The idea is
that we would like to see that the Government at all levels becomes the thinnest
litigant within three years, and we are working out a strategy for it.

As regards arrears, there are as many as 3.70 crore litigations pending right
from the subordinate courts to the highest judiciary at the national level. Now, we
have worked out a policy of National Arrear Grid by which the idea is to reduce it
to 3 years from 15 years, and this plan will have to be executed in these three years.
We have to get to that kind of a stage within three years from today. We have
worked out the methodology of the Judicial Management and Cash Management
System; focus on Human Resource Development; and leverage Information and
Communication Technology and tools. I must assure the House that with all these
measures we will be in a position to resolve it.

We conducted a National Consultation from 24 October to 25 October, and
we involved all the stakeholders in this, namely, all the Supreme Court judges
including the Chief Justice of India; all the Chief Justices of the High Courts;
Advocate-Generals of State Governments, etc. Everybody was involved in this
discussion on both the days.E
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We have done it in absolute consonance with the judiciary and the stakeholders,
including the Bar Council and others. By putting all these people together and by
putting our minds and acts together, we will be in a position to achieve the
objective which we would like to attain.

2 WSART WOIRM AHAN ¢ F WHR | W&l bl AT < & oy =T gorrell § $8 T
yraeT fey 27 39 A9y # &N R 77

SHRI M. VEERAPPA MOILY: That is an important aspect. In fact, we have
evolved a plan, Madam Speaker, to prioritize the cases in respective, various
courts so that the cases pertaining to the poorest, the disabled, the senior citizens,
women and children, will have to be taken on fast-track and also disposed of at the
earliest stage. The ultimate aim is not the rich people who will anyway get justice,
but it is the last man in the queue who will have to get justice. Access to justice
will be the main theme of all our legal reforms.

SHRIMATI MANEKA GANDHI : One of the ways to ensure that justice is made
available, not justice but judicial redress is made available, is to increase the
number of courts. Uttar Pradesh has a demand for a long time. Because it is such
a large State very few people can go to Allahabad from Western Uttar Pradesh.
They have been asking for a court either in Meerut or in Bareilly for a long time. |
would like to know what view you have taken on this matter.

SHRI VEERAPPA MOILY: Madam Speaker, we have a number of demands for
opening of Circuit Benches and Permanent Benches all over the country. If it is
only one or two, of course, we could have addressed it. We have a Supreme Court
Judgment now which has clearly laid down that unless the Chief Justice of the
respective High Court agrees for the constitution of a Circuit Bench or a
Permanent Bench, it should not be conceded. So, we are in a fix. Earlier, there was
one Commission called the Jaswant Singh Commission which had laid down the
actual parameters. Now, I think we need to cross this barrier. That is why, we are
just contemplating to constitute a committee so that parameters could be laid down,

and we could approach the Supreme Court to revise the decision which was
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already taken. That committee will give a report within six months, and then a
number of pressing demands, legitimate demands, from various States could be

responded to. ... (Interruptions)

3t 3ol PAR @ IR UG H SARIEIE BISPIC (Aol T8l el aley, $HA SAREIG Bl
s | gl 9 TS A JTTeRS!l 9! 99 @Nfd 2l ... (aum)
A& WG : 37 98 W18l 39 a8 ¥ eI, 3 g go gl
.. (2

ST, AWIGLEAE T& : HeH, ... (JAUF) I8 98 IR ©l B BT [Rg B
gl ...(xaem)
A& HEIGAT © AT I3 A18Y| AR AT T o |

.. (@)
A& WEIGAT : Y I3 AT9Y| VA DY PR @ &7

.. (@)
it o aggr R IRed F (KT Dok 78 31 ... (Fr@gm) fear a6t & @ &= ar
TeH AR 91T S =nfeu?
JeAET ARIGAT : 3T &3 1SV

. ()
A& [ : NP | 3@ ITBT I o Qg

. ()
A HEEA : b §l 9 IR A WS B W8Y| IR 9 ARE A WS B Al A Ay
BT IR Bl AT

(Interruptions) ... ~

MADAM SPEAKER: Nothing will go on record, except what the Minister has
said and Shri T.R. Baalu is going to say.

* Not recorded
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SHRI T.R. BAALU : Madam Speaker, the Minister of Law and Justice has said
that about 370 lakh cases are pending in various courts. But to my knowledge, as
of 2008, 303 lakh cases are pending, that is, 48,838 cases in Supreme Court; 38,
82,074 cases in 21 High Courts; and 2.64 crore cases are pending in sub-courts.
All put together 303 lakh cases are pending in various courts of India. The Law
Commission recently has recommended that there should be 50 judges per million
people.E

That means one judge per twenty thousand people. I do not think it will be
possible to achieve. The recommendation is not possible because more than
55,000 judges have to be appointed. At the same time, my friend hon. Moily has
come forward with a Vision Document in which he said that that there will be one
National Arrears Grid. The National Arrears Grid would be represented by one
senior judge of the Supreme Court, the Deputy-Chairman of Planning Commission,
Attorney General of India, Solicitor General of India, Chief Justices of three High
Courts, representative of the C&AG, Financial Controller, and a representative
from the Judicial Academy. Madam, the largest litigants in the country are the
State Governments and the public sector undertakings. There are representatives
of judiciary, Central Government and many other institutions on the National Grid
of Arrears but the State Governments, which are the largest litigants, are not given
representation on it. I would like to know whether giving representation to the
State Governments on the Grid would be considered by the hon. Minister. | say
this because judiciary, advocates’ associations, State Governments, Central
Government are all the stakeholders of this system.

SHRI M. VEERAPPA MOILY: Madam Speaker, representatives of the Union
Government and the State Governments are invariably there. They are the people
who are the conveners of this body. We have already collected the requisite data
from the High Courts and the State Governments. We have also collected the data
from the Union Government. I have in fact immediately addressed letters to all the

Union Ministers. I must tell you that all the Union Ministers responded very
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quickly. We have the details available and we will be in a position to launch this

kind of a drive immediately.

2 Yacht v Rig : oege #Eiey], I8 Hard [T 87 ol Ue A e o T & 3Ra
# U 99 Rl A @iel fadr Syl (Fger)
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... (@agm)
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B8 IS Golll A1 Sl T8 AT B8R fh G S &1 ot dearr o= faam Sig, &at A g
e STl | ¥CT FAY SV | AT AT AT Bl aRE A b IR Jew, f[d8R, Heg wawr anfa

Il H dearT R AT WY1 I8 98d WaRAd qard &l ... (gEr)
LAY [FSAT : Y g Yol
. (arE)
it Yacht = R ¢ W3 7RI 7 ol Wed W Fal © fH Ud IR ST Sy Sl B
HE H RAE <l # 7241 St Q4 S =g {6 afe wHeE g8 Rue < o b &) R 4
T 8IS PIc BT &9 Wiel f&d1 TG, Al 37 MY &R el § W @iet <317, (qem)
AN dios PAR : feeT HBG], BH AU IMUP! S 9 U A GG PN ©l... (FagH)
SHRI M. VEERAPPA MOILY: Madam Speaker, when we say that demands are

made for opening of circuit benches or permanent benches at different places, that
does not mean it would be done in every District. Viability of establishment of
such benches will be not only studied by the Committee, we have also the
statistics, feedback on these proposals which will also be filtered by various High
Courts, the State Government and also the Union Government. As you have
already seen, the trend of starting District Benches has not set in fortunately till
today. We need not exaggerate that. But the question is, as you know very well

very rarely in exceptional cases only these benches have been created. If there are
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legitimate demands, which will be filtered by the High Courts, which will be
filtered by the State Governments, which will also be filtered by the particular
reference and the parameters which will be laid down with which this Commission
will go into the matter.E

I do not think this kind of danger of proliferation of Benches will not arise.
Hindi by HS and walk out
$t diers FAR : feET FEIGAT, BAN TR BT W IR T8I AT 8., (Faem)
e WESA ¢ I YD U QI B AT 81 A S go, HAl HEled 7 ISP IR
fezm 2|

.. (orTE)

ot dtos PR ¢ 3y Heledl, HA Sff 7 SRR U &1 W 9A| T8l QA1 §, gafery g4

e Bl IfgshR B 2l

11.40 hrs.

Shri Shailendra Kumar and some other
Hon’ble Members then left the House

SHRI VIJAY BAHUGUNA : Madam, Speaker, the answer which the hon.
Minister has given, we appreciate the steps which the UPA Government is taking
to address the problems of arrears. Through you, Madam, I would like to know
from the hon. Minister that two main problems are the arrears in the High Courts
and second is the frivolous litigations in which the Central Government and its
instrumentalists are involved. I would like to know from the hon. Minister as to
whether he proposes to issue directions to the Departments under the Central
Government that they should review the cases which they have filed in courts and
in cases in which there i1s no merit, at least those cases should be withdrawn so
that arrears come down and in the case of the appointment of Judges, it should be
sped up.

SHRI M. VEERAPPA MOILY: I think I have answered this question. We have
initiated the National Litigation Policy, which would lay down the parameters and

that is why I have said that the Government as a major litigant and as a responsive
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litigant would make efforts to reduce the cases so that there would be thinnest

litigation ever possible. This is what we want to achieve by three years from today.

GT‘EII&'TW: U 304, S MG TS AIFATA —@'@Jﬁqﬁ|
BT T 7T & [ g8 FgulRd el
S g Wi - Ul T |
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(Q. No. 305)
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SHRI MANICKA TAGORE : In the answer, the hon. Minister has replied that

granting of international status depends upon modernization of airports. In
southern Tamil Nadu many passengers travel to Chennai or abroad. Through you,
Madam, I would like to ask as to whether the Ministry would consider granting

‘international status’ to Madurai airport, which is undergoing modernization.
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SHRI PRAFUL PATEL: As I said, the hon. Member has rightly pointed out my
answer that this is an on-going process — granting international status or notifying
customs airport. In Tamil Nadu, we already have customs airport in Trichy. I am
sure that if there is a demand, we can consider that.

SHRI ANANTH KUMAR : In the last 10 years, Mangalore airport has been
upgraded as a modern airport and a new alignment of runway has also been laid
there, which is more than 9,000 feet. It is a close distance flight between
Mangalore-Sharjah-Abu Dhabi and Dubai. Therefore, my request and question to
the hon. Minister, through you, Madam, as to whether he is going to upgrade this
customs designated airport as a regular international airport as a New Year’s gift
to Karnataka.

SHRI PRAFUL PATEL: I would like to make it clear that these are very thin line
between calling it an international airport or a customs notified airport. After all,
in Mangalore, not only is the modern terminal almost ready, there are also
international flights already operating. Shri Moily, myself and even the Chief
Minister of Karnataka were all been there to see the process of modernization.,
flights are operating internationally and more and more as and when required will
be given to Mangalore. So, there is no reason actually to really go into the fine line
between the international airport and a customs notified airport. Both are virtually
doing the same thing.

SHRI ARJUN CHARAN SETHI : Hon. Minister has stated that it is an on-going
process. The hon. Minister and the House know that one of the tourist destinations
is Bhubaneshwar in Orissa. As per the demand and requirement, the State
Government and the Ministry of Civil Aviation decided that this particular airport
has to be developed. It has been developed and the State Government has also
requested the Centre to declare it as one of the international airports of the

country, in view of the special tourist destination in Orissa. E
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May I ask whether the hon. Minister or the Ministry of Civil Aviation is going to
declare Bhubaneswar Airport as one of the international airports in the country?

SHRI PRAFUL PATEL: Again, I repeat that it is a question of demand. If there is
any airline which wishes to operate internationally ‘from and to’ Bhubaneswar, we
can definitely consider it because we do appreciate that Bhubaneswar, in that part
of the region of our country, has a very big tourist potential. It is also a fact that it
is one of the airports which is going through a modernization process; it will be
upgraded to international standards. So, I see no reason — if there is a demand, why
can it not be granted. If there is any airline willing to operate from there, we will

consider it; there 1s no issue at all.
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(Q. No. 306)
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SHRI P.K. BIJU : The hon. Minister has confirmed that we have started some

work in different parts of the country, and that we are dependent on different
countries for crude — more than 70 per cent of crude oil is being imported from
various countries.

I would like to know from the hon. Minister what is the present status of the

crude oil exploration in Cochin and when is this project likely to be completed?
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SHRI JITIN PRASADA: As far as Cochin is concerned, there are exploration
activities underway by the ONGC. As far as the exact status of it is concerned, I

can get back to the hon. Member — I can give him the present status in detail. E
$ era TR™ WY ¢ Sreer wEGHT, HAY Sff 7 UM SR H 916 AR W AE WHR A ¥
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(Q. No. 307)
SHRIMATI SUPRIYA SULE : I thank the Minister for an extremely
comprehensive reply but I would like to ask the hon. Minister through you that
what interventions does the Government plan for investor protection in the new
Company Bill that you are planning to.
SHRI SALMAN KHURSHID: Madam Speaker, there are already several
initiatives that the Ministry has taken for protection of investors particularly by
keeping them informed about the status of companies in which likely investments
would take place. As far as the Companies Bill 2009 is concerned, which is now
before the Standing Committee, a major step forward will be providing for special
possibilities of litigation where class actions will be permitted for the first time.
Investors and other stakeholders will be able to apply to the tribunal for relief if
there has been fraud or any other misdemeanor on behalf of the company.
SHRIMATI SUPRIYA SULE : Normally when these things occur it is the
investor who never gets his money back. So, would there be a foolproof system —
there is nothing like foolproof — or would the Government make interventions to
protect the investor the most or the penalties be so strong that we do not have
another Satyam case happening very soon?
SHRI SALMAN KHURSHID: Madam, we have taken considerable steps forward
so that we can avoid something like Satyam happening again. There is an early
warning system that has been put in place. Particularly in the new Bill we will
provide for stricter penalties, greater disclosures, greater participation of
shareholders in terms of scrutiny of company records and most important
disgorgement of any profits made by officers or a company at the expense of
shareholders.
SHRI G.S. BASAVARAJ : Madam, | am very glad that the Specialised Research
and Analysis Wing has been set up by the Government to control the fraudulent
activities of the corporate bodies. The investors have already suffered a loss of

more than Rs.14,000 crore because of the Satyam Computers.
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MADAM SPEAKER: Please ask your question as very little time is left.

SHRI G.S. BASAVARAJ : In view of that, may I know from the hon. Minister
whether he is going to introduce in the Bill at least what is called the class action
suits provision.... (Interruptions)

MADAM SPEAKER: There is not much time left. Direct your question
immediately.E

SHRI G.S. BASAVARAJ : May | know from the hon. Minister whether the class
action suit provision has been included in the Companies Bill of 2009 just to claim
the compensation by the investors and shareholders?

SHRI SALMAN KHURSHEED: Madam, I just replied that there is provision for
class action suits and I think the Bill is being circulated. My learned friend can

look at the Bill and see if he is satisfied with that.
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PAPERS LAID ON THE TABLE

MADAM SPEAKER: Now Papers to be laid.
THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): I

beg to lay on the Table:-

(1) A copy each of the following Reports of the Law Commission (Hindi and

English versions):-

(1)

(ii)

(iii)

(iv)

v)

Report No. 226 —Inclusion of Acid Attacks as Specific Offences in the
Indian Penal Code and a law for Compensation for Victims of Crime -
July, 2009.

(Placed in Library, See No. LT 1149/15/09)
Report No. 227 — Preventing Bigamy via Conversion to Islam-A
Proposal for giving Statutory Effect to Supreme Court Rulings-
August, 2009.

(Placed in Library, See No. LT 1150/15/09)
Report No. 228 — Need for Legislation to Regulate Assisted
Reproductive Technology Clinics as well as Rights and Obligations of
Parties to a Surrogacy- August, 2009.

(Placed in Library, See No. LT 1151/15/09)

Report No. 229 — Need for division of the Supreme Court into a

Constitution Bench at Delhi and Cassation Benches in four regions at
Delhi, Chennai/Hyderabad, Kolkata and Mumbai- August, 2009.

(Placed in Library, See No. LT 1152/15/09)
Report No. 230 — Reforms in the Judiciary-Some Suggestions- August,
2009.

(Placed in Library, See No. LT 1153/15/09)
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(vi)  Report No. 231 — Amendments in Indian Stamp Act, 1899 and Court-
Fees Act, 1870 permitting different modes of payment- August, 2009.
(Placed in Library, See No. LT 1154/15/09)
(vii) Report No. 232 — Retirement age of Chairpersons and Members of
Tribunals-Need for Uniformity- August, 2009.
(Placed in Library, See No. LT 1155/15/09)
(vii) Report No. 233 — Amendment of Code of Criminal Procedure
enabling restoration of complaints- August, 2009.
(Placed in Library, See No. LT 1156/15/09)
(ix) Report No. 234 — Legal Reforms to Combat Road Accidents- August,
2009.
(Placed in Library, See No. LT 1157/15/09)
THE MINISTER OF TEXTILES (SHRI DAYANIDHI MARAN): I beg to lay on
the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the All
India Handloom Fabrics Marketing Co-operative Society Limited, Noida,
for the year 2008-2009, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the All India Handloom Fabrics Marketing
Co-operative Society Limited, Noida, for the year 2008-2009.

(Placed in Library, See No. LT 1158/15/09)

THE MINISTER OF STATE OF THE MINISTRY OF CIVIL AVIATION

(SHRI PRAFUL PATEL): I beg to lay on the Table a copy of the Aircraft

(Carriage of Dangerous Goods) Amendment Rules, 2009 (Hindi and English

versions) published in Notification No. G.S.R. 823(E) in Gazette of India dated
the 13" November, 2009 under Section 14A of the Aircraft Act, 1934.
(Placed in Library, See No. LT 1159/15/09)
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THE MINISTER OF STATE OF THE MINISTRY OF CORPORATE AFFAIRS
AND MINISTER OF STATE OF THE MINISTRY OF MINORITY AFFAIRS
(SHRI SALMAN KHURSHEED): I beg to lay on the Table:-

(1)

)

3)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (3) of Section 642 of the Companies Act, 1956:-

(1)

(ii)

(iii)

The Companies (Electronic Filing and Authentication of

Documents) Amendment Rules, 2009, published in Notification No.

G.S.R. 642(E) in Gazette of India dated the 70 September, 2009.

The Companies (Central Government’s) General Rules and Forms

(Fourth Amendment) Rules, 2009, published in Notification No.

G.S.R. 643(E) in Gazette of India dated the 7™ September, 2009.

The Companies (Central Government’s) General Rules and Forms

(Fifth Amendment) Rules, 2009, published in Notification No.

G.S.R. 649(E) in Gazette of India dated the 8" September, 2009.
(Placed in Library, See No. LT 1160/15/09)

A copy of the “Scheme for Filing of Statutory Documents and other

Transactions by Companies in Electronic Mode (Amendment) Scheme,
2009, published in Notification No. G.S.R. 2276(E) in Gazette of India
dated the 7™ September, 2009 under sub-section (2) of Section 610B of the
Companies Act, 1956.

(Placed in Library, See No. LT 1161/15/09)

A copy each of the following Notifications (Hindi and English versions)

under Section 40 of the Cost and Works Accountants Act, 1959:-

(1)

(i)

Annual Report and Audited Accounts of the Institute of Cost and
Works Accountants of India for the year ended 31% March, 2006,
published in Notification No. G/18-CWA/9/2006 in Gazette of India
dated the 13™ September, 2006.

Annual Report and Audited Accounts (Hindi and English versions)

of the Institute of Cost and Works Accountants of India for the year
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)

(6)

(iii)
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ended 31 March, 2007, published in Notification No. G/18-
CWA/9/2007 in Gazette of India dated the 25" September, 2007.
Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Cost and Works Accountants of India for the year
ended 31% March, 2008, published in Notification No. G/18-
CWA/9/2008 in Gazette of India dated the 25™ September, 2008.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (3) above.

(Placed in Library, See No. LT 1162/15/09)

A copy each of the following Notifications (Hindi and English versions)

under Section 40 of the Company Secretaries Act, 1980:-

(1)

(i)

(iii)

Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Company Secretaries of India for the year ended
31" March, 2006, published in Notification No. F. No.
104/34/Accts.-Report of the Council- in Gazette of India dated the
20™ September, 2006.

Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Company Secretaries of India for the year ended
31" March, 2007, published in Notification No. F. No.
104/27/Accts.-Report of the Council- in Gazette of India dated the
18" September, 2007.

Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Company Secretaries of India for the year ended
31" March, 2008, published in Notification No. F. No.
104/28/Accts.-Report of the Council- in Gazette of India dated the
18" September, 2008.

Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (5) above.

(Placed in Library, See No. LT 1163/15/09)
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(7

(8)

©)

(10)

A copy each of the following Notifications (Hindi and English versions)
under Section 30B of the Chartered Accountants Act, 1949:-
(1) Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Chartered Accountants of India for the year ended
31* March, 2006, published in Notification No. 1-CA(5)/57/2006 in
Gazette of India dated the 29" September, 2006.
(i)  Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Chartered Accountants of India for the year ended
31" March, 2007, published in Notification No. 1-CA(5)/58/2007 in
Gazette of India dated the 28" September, 2007.
(ii1))  Annual Report and Audited Accounts (Hindi and English versions)
of the Institute of Chartered Accountants of India for the year ended
31% March, 2008, published in Notification No. 1-CA(5)/59/2008 in
Gazette of India dated the 25™ September, 2008.
Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (7) above.
(Placed in Library, See No. LT 1164/15/09)
A copy of the Notification No. G.S.R. 522(E) (Hindi and English versions)
published in Gazette of India dated the 14™ July, 2009 declaring the
companies, mentioned therein, as Nidhis under sub-section (3) of Section
620A of the Companies Act, 1956.
(Placed in Library, See No. LT 1165/15/09)
A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act, 1956:-
(1) Review by the Government of the working of the National
Minorities Development and Finance and Corporation, New Delhi,

for the year 2008-2009.
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(i)  Annual Report of the National Minorities Development and Finance
and Corporation, New Delhi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1166/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF CHEMICALS AND
FERTILIZERS (SHRI SRIKANT JENA): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions)
under sub-section (1) of section 619A of the Companies Act, 1956:-
(@) (1) Review by the Government of the working of the Krishak
Bharati Cooperative Limited, New Delhi, for the year 2008-2009.
(i1)) Annual Report of the Krishak Bharati Cooperative Limited,
New Delhi, for the year 2008-2009, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1167/15/09)
(b) (1) Review by the Government of the working of the Fertilizers and
Chemicals Travancore Limited, Cochin, for the year 2008-2009.
(1) Annual Report of the Fertilizers and Chemicals Travancore
Limited, Cochin, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(Placed in Library, See No. LT 1168/15/09)
(©) (1) Review by the Government of the working of the Projects and
Development India Limited, Noida, for the year 2008-2009.
(i1) Annual Report of the Projects and Development India Limited,
Noida, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1169/15/09)
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(1) Review by the Government of the working of the Madras
Fertilizers Limited, Chennai, for the year 2008-2009.

(i1)) Annual Report of the Madras Fertilizers Limited, Chennai, for
the year 2008-2009, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1170/15/09)

(2) A copy of the Statement (Hindi and English versions) explaining reasons

for not laying the Annual Report and Audited Accounts of the Hindustan

Antibiotics Limited for the year 2008-2009 within the stipulated period of

nine months after the close of the accounting year.

(Placed in Library, See No. LT 1171/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI K.H.
MUNIAPPA): I beg to lay on the Table:-

(1) A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(a)

(b)

(1) Review by the Government of the working of the Mumbai
Railway Vikas Corporation Limited, Mumbai, for the year 2008-
2009.
(i)  Annual Report of the Mumbai Railway Vikas Corporation
Limited, Mumbai, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1172/15/09)
(1) Review by the Government of the working of the Rail Vikas
Nigam Limited, New Delhi, for the year 2008-2009.

(1)  Annual Report of the Rail Vikas Nigam Limited, New Delhi,
for the year 2008-2009, alongwith Audited Accounts and comments

of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1173/15/09)
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(1) Review by the Government of the working of the Indian
Railway Finance Corporation Limited, New Delhi, for the year
2008-2009.
(1)) Annual Report of the Indian Railway Finance Corporation
Limited, New Delhi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1174/15/09)
(1) Review by the Government of the working of the Railtel
Corporation of India Limited, New Delhi, for the year 2008-2009.

(i)  Annual Report of the Indian Railway Finance Corporation
Limited, New Delhi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1175/15/09)
(1) Review by the Government of the working of the RITES Limited,
New Delhi, for the year 2008-2009.

(1))  Annual Report of the RITES Limited, New Delhi, for the year
2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1176/15/09)
(1) Review by the Government of the working of the IRCON
International Limited, New Delhi, for the year 2008-2009.

(i) Annual Report of the IRCON International Limited, New
Delhi, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1177/15/09)
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(g0 () Review by the Government of the working of the Container
Corporation of India Limited, New Delhi, for the year 2008-2009.
(11)  Annual Report of the Container Corporation of India Limited,
New Delhi, for the year 2008-2009, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1178/15/09)
2) @O A copy of the Annual Report (Hindi and English versions) of
the Railway Sports Promotion Board, New Delhi, for the year 2008-
2009, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Railway Sports Promotion Board,
New Delhi, for the year 2008-2009.
(Placed in Library, See No. LT 1179/15/09)
(3) A copy of the Railway Claims Tribunal (Salaries and Allowances and
Conditions of Services of Chairman, Vice-Chairman and Members)
Amendment Rules, 2009 (Hindi and English versions) published in
Notification No. G.S.R. 828(E) in Gazette of India dated the 17" November,
2009 under sub-section (3) of Section 30 of the Railway Claims Tribunal
Act, 1987.
(Placed in Library, See No. LT 1180/15/09)
THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-

(a) (1) Review by the Government of the working of the Jute
Corporation of India Limited, Kolkata, for the year 2008-2009.

(i)  Annual Report of the Jute Corporation of India Limited, Kolkata,
for the year 2008-2009, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1181/15/09)
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(1) Review by the Government of the working of the Birds Jute
and Exports Limited, Kolkata, for the year 2008-2009.
(1)  Annual Report of the Birds Jute and Exports Limited, Kolkata,
for the year 2008-2009, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1182/15/09)
(1) Review by the Government of the working of the National
Textile Corporation Limited, New Delhi, for the year 2008-2009.
(1)  Annual Report of the National Textile Corporation Limited,
New Delhi, for the year 2008-2009, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1183/15/09)
(i)  Review by the Government of the working of the British
India Corporation Limited, Kanpur, for the year 2007-2008.
(i) Annual Report of the British India Corporation Limited,
Kanpur, for the year 2007-2008, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1184/15/09)
(1) Review by the Government of the working of the Cotton
Corporation of India Limited, Mumbai, for the year 2008-2009.
(1)  Annual Report of the Cotton Corporation of India Limited,
Mumbai, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1185/15/09)
(1) Review by the Government of the working of the National
Handloom Development Corporation Limited, Lucknow, for the
year 2008-2009.
(i) Annual Report of the National Handloom Development
Corporation Limited, Lucknow, for the year 2008-2009, alongwith
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Audited Accounts and comments of the Comptroller and Auditor
General thereon.
(Placed in Library, See No. LT 1186/15/09)
(g0 () Review by the Government of the working of the Synthetic
and Rayon Textiles Export Promotion Council, Mumbai, for the year
2008-2009.
(1)) Annual Report of the Synthetic and Rayon Textiles Export
Promotion Council, Mumbai, for the year 2008-2009, alongwith
Audited Accounts and comments of the Comptroller and Auditor
General thereon.
Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at item No. (d) of (1) above.

(Placed in Library, See No. LT 1187/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
Jute Manufactures Development Council, Kolkata, for the year 2007-2008,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Jute Manufactures Development Council,
Kolkata, for the year 2007-2008.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (3) above.
(Placed in Library, See No. LT 1188/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the
Cotton Textiles Export Promotion Council, Mumbai, for the year 2008-
2009, alongwith Audited Accounts.
(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Cotton Textiles Export Promotion
Council, Mumbai, for the year 2008-2009.

(Placed in Library, See No. LT 1189/15/09)
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(1) A copy of the Annual Report (Hindi and English versions) of the
Northern India Textile Research Association, Ghaziabad, for the year 2008-
2009, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the Northern India Textile Research

Association, Ghaziabad, for the year 2008-2009.

(Placed in Library, See No. LT 1190/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the

Textiles Committee, Mumbai, for the year 2008-2009, alongwith Audited

Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the Textiles Committee, Mumbai, for the

year 2008-2009.

(Placed in Library, See No. LT 1191/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the

Synthetic and Art Silk Mills’ Research Association, Mumbai, for the year

2008-2009, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the

Government of the working of the Synthetic and Art Silk Mills’ Research

Association, Mumbai, for the year 2008-2009.

(Placed in Library, See No. LT 1192/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the

Bombay Textile Research Association, Mumbai, for the year 2008-2009,

alongwith Audited Accounts.

(iii)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Bombay Textile Research
Association, Mumbai, for the year 2008-2009.

(Placed in Library, See No. LT 1193/15/09)
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(10)

(11)

(1) A copy of the Annual Report (Hindi and English versions) of the
Apparel Export Promotion Council, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Apparel Export Promotion Council, New
Delhi, for the year 2008-2009.

(Placed in Library, See No. LT 1194/15/09)

(1) A copy of the Annual Report (Hindi and English versions) of the
South India Textile Research Association, Coimbatore, for the year 2008-
2009, alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the South India Textile Research
Association, Coimbatore, for the year 2008-2009.

(Placed in Library, See No. LT 1195/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI JITIN PRASADA): I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Engineers India
Limited, New Delhi, for the year 2008-2009.
(i1)  Annual Report of the Engineers India Limited, New Delhi, for the
year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1196/15/09)

(b) (1) Review by the Government of the working of the Bharat
Petroleum Corporation Limited, Mumbai, for the year 2008-2009.
(i1))  Annual Report of the Bharat Petroleum Corporation Limited,
Mumbai, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor
General thereon.
(Placed in Library, See No. LT 1197/15/09)
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(1) Review by the Government of the working of the Hindustan
Petroleum Corporation Limited, Mumbai, for the year 2008-2009.

(i) Annual Report of the Hindustan Petroleum Corporation
Limited, Mumbai, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1198/15/09)
(1) Review by the Government of the working of the Balmer
Lawrie and Company Limited, Kolkata, for the year 2008-2009.

(1))  Annual Report of the Balmer Lawrie and Company Limited,
Kolkata, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1199/15/09)
(1) Review by the Government of the working of the Balmer
Lawrie Investments Limited, Kolkata, for the year 2008-2009.

(1)  Annual Report of the Balmer Lawrie Investments Limited,
Kolkata, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1200/15/09)

(1) Review by the Government of the working of the Biecco
Lawrie Limited Limited, Kolkata, for the year 2008-2009.

(i1))  Annual Report of the Biecco Lawrie Limited, Kolkata, for the
year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1201/15/09)

(1) Review by the Government of the working of the Oil and
Natural Gas Corporation Limited, New Delhi, for the year 2008-
20009.
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(i) Annual Report of the Oil and Natural Gas Corporation
Limited, New Delhi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1202/15/09)
(1) Review by the Government of the working of the Oil Industry
Development Board, New Delhi, for the year 2008-2009.
(i1)) Annual Report of the Oil Industry Development Board, New
Delhi, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1203/15/09)
(1) Review by the Government of the working of the Indian Strategic
Petroleum Reserves Limited, New Delhi, for the year 2008-2009.
(1)) Annual Report of the Indian Strategic Petroleum Reserves
Limited, New Delhi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1204/15/09)
(1) Review by the Government of the working of the Indian Oil
Corporation Limited, Mumbai, for the year 2008-2009.
(i1) Annual Report of the Indian Oil Corporation Limited, Mumbai,
for the year 2008-2009, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1205/15/09)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (6) of Section 3 of the Essential Commodities Act, 1955:-

(1)

The Solvent, Raffinate and Slop (Acquisition, Sale, Storage and

Prevention of use in Automobiles) Amendment Order, 2009, published in
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Notification No. G.S.R. 561(E) in Gazette of India dated the 3™ August,
2009.
(i1)  The Solvent, Raffinate and Slop (Acquisition, Sale, Storage and
Prevention of use in Automobiles) Amendment Order, 2009, published in
Notification No. G.S.R. 835(E) in Gazette of India dated the 23" November,
2009.

(Placed in Library, See No. LT 1206/15/09)
A copy of the Appellate Tribunal for Petroleum and Natural Gas
(Procedure, Form, Fee and Record of Proceedings) Rules, 2009 (Hindi and
English versions) published in Notification No. G.S.R. 812(E) in Gazette of
India dated the 12™ November, 2009 under Section 62 of the Petroleum and
Natural Gas Regulatory Board Act, 2006.

(Placed in Library, See No. LT 1207/15/09)
A copy of the Notification No. G.S.R. 615(E) (Hindi and English versions)
published in Gazette of India dated the 29"™ August, 2009 making certain
amendments in the Schedule of the Oilfields (Regulation and Development)
Act, 1948 1ssued under sub-section (4) of Section 6A of the said Act.

(Placed in Library, See No. LT 1208/15/09)

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI A. SAI
PRATHARP): I beg to lay on the Table:-

(1)

A copy each of the following papers (Hindi and English versions) under

sub-section (1) of section 619A of the Companies Act, 1956:-

(1)  Review by the Government of the working of the Steel Authority of
India Limited, New Delhi, for the year 2008-2009.
(i1))  Annual Report of the Steel Authority of India Limited, New Delhi,
for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1209/15/09)
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THE MINISTER OF HEAVY INDUSTRIES AND PUBLIC ENTERPRISES
(SHRI VILASRAO DESHMUKH): On behalf of Shri Arun Yadav, I beg to lay on
the Table:-
(1) A copy each of the following papers (Hindi and English versions) under
sub-section (1) of section 619A of the Companies Act, 1956:-
(a) (1) Review by the Government of the working of the Bridge and
Roof Company (India) Limited, Kolkata, for the year 2008-2009.

(i)  Annual Report of the Bridge and Roof Company (India)
Limited, Kolkata, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.
(Placed in Library, See No. LT 1210/15/09)
b)) @ Review by the Government of the working of the Andrew
Yule and Company Limited, Kolkata, for the year 2008-2009.
(i1))  Annual Report of the Andrew Yule and Company Limited,
Kolkata, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1211/15/09)
© @) Review by the Government of the working of the Hindustan
Cables Limited, Kolkata, for the year 2008-2009.
(1))  Annual Report of the Hindustan Cables Limited, Kolkata, for
the year 2008-2009, alongwith Audited Accounts and comments of
the Comptroller and Auditor General thereon.
(Placed in Library, See No. LT 1212/15/09)
d @ Review by the Government of the working of the Tyre
Corporation of India Limited, Kolkata, for the year 2008-2009.
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(i) Annual Report of the Tyre Corporation of India Limited,
Kolkata, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1213/15/09)
(1) Review by the Government of the working of the Scooters India
Limited, Lucknow, for the year 2008-2009.
(i) Annual Report of the Scooters India Limited, Lucknow, for the
year 2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1214/15/09)
(1) Review by the Government of the working of the Triveni
Structurals Limited, Allahabad, for the year 2008-2009.
(i)  Annual Report of the Triveni Structurals Limited, Allahabad,
for the year 2008-2009, alongwith Audited Accounts and comments
of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1215/15/09)
(1) Review by the Government of the working of the NEPA
Limited, Burhanpur, for the year 2008-2009.
(11) Annual Report of the NEPA Limited, Burhanpur, for the year
2008-2009, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1216/15/09)

(1) Review by the Government of the working of the
Tungabhadra Steel Products Limited, Tungabhadra Dam, for the
year 2008-2009.
(1)) Annual Report of the Tungabhadra Steel Products Limited,
Tungabhadra Dam, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1217/15/09)
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(1) Review by the Government of the working of the Heavy
Engineering Corporation Limited, Ranchi, for the year 2008-2009.
(i) Annual Report of the Heavy Engineering Corporation
Limited, Ranchi, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1218/15/09)
(1) Review by the Government of the working of the Bharat
Pumps and Compressors Limited, Allahabad, for the year 2008-2009.
(11) Annual Report of the Bharat Pumps and Compressors Limited,
Allahabad, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1219/15/09)
(1) Review by the Government of the working of the Hindustan
Paper Corporation Limited, Delhi, for the year 2008-2009.
(i1)  Annual Report of the Hindustan Paper Corporation Limited,
Delhi, for the year 2008-2009, alongwith Audited Accounts and
comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1220/15/09)
(1) Review by the Government of the working of the Engineering
Projects (India) Limited, New Delhi, for the year 2008-2009.
(i)  Annual Report of the Engineering Projects (India) Limited,
New Delhi, for the year 2008-2009, alongwith Audited Accounts
and comments of the Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1221/15/09)
(1) Review by the Government of the working of the National
Bicycle Corporation of India Limited, Mumbai, for the year 2008-
2009.
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(i)  Annual Report of the National Bicycle Corporation of India
Limited, Mumbai, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1222/15/09)
(1) Review by the Government of the working of the Richardson
and Cruddas (1972) Limited, Mumbai, for the year 2008-2009.
(i) Annual Report of the Richardson and Cruddas (1972)
Limited, Mumbai, for the year 2008-2009, alongwith Audited
Accounts and comments of the Comptroller and Auditor General
thereon.

(Placed in Library, See No. LT 1223/15/09)
(1) Review by the Government of the working of the Bharat
Heavy FElectricals Limited, New Delhi, for the year 2008-2009.
(i1) Annual Report of the Bharat Heavy Electricals Limited, New
Delhi, alongwith Audited Accounts and comments of the
Comptroller and Auditor General thereon.

(Placed in Library, See No. LT 1224/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of the
National Automotive Testing and Research & Development
Infrastructure Project, New Delhi, for the year 2008-2009, alongwith
Audited Accounts.
(1)  Statement regarding Review (Hindi and English versions) by
the Government of the working of the National Automotive Testing
and Research & Development Infrastructure Project, New Delhi, for
the year 2008-2009.

(Placed in Library, See No. LT 1225/15/09)
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(1) A copy of the Annual Report (Hindi and English versions) of the
Fluid Control Research Institute, Palakkad, for the year 2008-2009,
alongwith Audited Accounts.

(i1) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Fluid Control Research Institute,
Palakkad, for the year 2008-2009.

(Placed in Library, See No. LT 1226/15/09)
(1) A copy of the Annual Report (Hindi and English versions) of
the Automotive Research Association of India, Pune, for the year
2008-2009, alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Automotive Research Association
of India, Pune, for the year 2008-2009.

(Placed in Library, See No. LT 1227/15/09)
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12.02 hrs.
STANDING COMMITTEE ON PETROLEUM AND NATURAL GAS
1st Report
SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): Madam, I beg to
present the First Report (Hindi and English versions) of the Standing Committee
on Petroleum and Natural Gas on ‘Demands for Grants (2009-10) of the Ministry

of Petroleum and Natural Gas’.

12.02% hrs.
STANDING COMMITTEE ON WATER RESOURCES
1st Report
SHRI S.P.Y. REDDY (NANDYAL): Madam, I beg to preent the First Report
(Hind and English versions) of the Standing Committee on Water Resources on

‘Demands for Grants (2009-10)’ of the Ministry of Water Resources.

12.03 hrs.
DEMAND FOR SUPPLEMENTARY GRANT — RAILWAYS
THE MINISTER OF RAILWAYS (KUMARI MAMATA BANERIJEE): Madam,
I beg to present a Statement (Hindi and English versions) showing the
Supplementary Demand for Grant in respect of the Budget (Railways) for 2009-
2010.
(Placed in Library, See No. LT 1228/15/09)
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12.04 hrs.
SUBMISSION BY MEMBER

RE: Initiative taken by the Centra IGovernment to facilitate the creation of a
separate state of Telengana

S A BT IrSaATU (MHTR): 3reel FEedl, § 98 9N g b Y 31 ¥R < & &
6 # 9e &1 39 ad & fog qurg § & o |ed # O yeR oy & RAUfd # gwaay
PRD Yh AT IRV IR [haT 8] WHS & BRIY b PHRU WRBR 1 Yeb 98d ol Hscdqul
ol forn 21 s9® folw § WR&GR &1 4 9978 iR d9e o1 W [y 9918 <1 arsar g1 o
Q9 B IN H T H Dl a1 gbe B g ofl, I JA1 9l BT Y YHR A FHE gl
21 8 =ed ¥ 6 JE B ST B STBIER de Tl 9G¥ &9 iR 8F dted I R
9T b UH qrefl, S o9 foT 9 M W 9, e W@y & Rafa Rasee 81 18 off,
ST g BT vt ff R B ' T ugd | T I 9 &, g 3wt 9ga gt € ek
ENEARINE RN CAICBIERCR IR

e weledl, # ave HRal of fb WReR A W vl far € 99 o @1 @@
forg Reamr erwell & a1 9fha A 21 A8 Haene dR IR SR T8l 8, ol
B I § A1 9gd 38T §l H Aredl § 39 A W WReR 9ed &l fqvary d of 6 @ ufan
At B, fhd TR W 39 299 (ST BT TS BEN AR 3G fAIU RIT HeH Io1g oudr| |
ST € fp g9 foy fadare Ujd o) & Usel W 980 $ bRl US| § I8 A 6 Iz
PP IRBR T 3MU| Afhd 59 aR H S|1 31d db T AT &, M BT 1 ufehar It g,
Y8 HY Tb B SAQIN AR IADHT FIT UL 8, 39 TN H DR F&d Bl faeary # o @1 g
gt Bl

qeredl, § g Udh R g4 odl g [P oMU g9 I8 fawy IoW &1 Hiwr e
gqIg|
THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE): Madam, I
would, first of all, like to thank the Leader of the Opposition and submit that as the

decision was taken very late last night we are yet to get information from the State

Government about the response to the announcement made by the Home Minister.
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Some rallies are being organized there. Therefore, we are yet to get the full
information from the State Government. So far the collected information is that
Shri Chandrasekhar Rao has withdrawn his fast. We are appreciative of it. He has
responded to it. The hon. Leader of the Opposition is fully aware that other
information also are required. In regard to the formation of the new State all the
procedures will be followed. But if we have information from the State which we
would like to share with the House, definitely during the day or tomorrow we will

keep the House informed.

SHRI SUVENDU ADHIKARI (TAMLUK): Madam, through you, I would like to
draw the attention of the hon. Prime Minister to a very serious matter. On the
recommendation of the Left Front Government of West Bengal the Central
Government has decided to set up a nuclear power plant at Haripur in West Bengal.
Haripur is a thickly populated area. The density of population in that area is 500
per square kilometre. There is also a fishing harbour nearby in a place called
Jaunput. The land is very fertile. The farmers cultivate crops two to three times a
year.

I would like to request the Central Government to re-consider this decision
on this day because today is the Human Rights Day and on humanitarian
consideration this matter should be given a re-look by the Central Government.
The CPI(M) led Left Front Government of West Bengal is misguiding the Central
Government by feeding wrong information as they want a recurrence of a
Nandigram like situation in Haripur as well. No representative either from the
Central Government, or from the State Government or from the Atomic Energy
Commission visited the place before taking such a decision which has serious
repercussions. I would once again like to request the Central Government to do the
needful in this regard and save Haripur which is not only very thickly populated
but also the land is very fertile. I would like to request the hon. Prime Minister to

send a Central team to assess the ground reality.
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DR. TARUN MANDAL (JAYNAGAR): Madam, I would like to associate myself
with him.

MADAM SPEAKER: All those who want to associate themselves with the views
of Shri Suvendu Adhikari may do so.

The names of Dr. Tarun Mondal, Shri Sudip Bandopadhyay, Shri Gobinda

Chandra Naskar, Shri Ambica Banerjee, Dr. Kakoli Ghosh Dastidar, Smt. Ratna
De, Shri Nurul Islam, and Shri Kabir Suman may be associated with the views of
Shri Suvendu Adhikari.
2 dors AR (HIeTN): el HElQ], AT q91 YA TER H alel Bl Hichl a1 g9 oy
# UepT Fgd AR Bl 3l e d ool qoie 9 A feae & av § @4l g8 ot 3R By
HTHA B%’%*IEPH S 3Taedeh avqy Wrel uerl €, A d Ao, €, g6, Wi, qqrdl, deoll 3]
BT B, 3Ol 3 I8 fAefae 81 W& g1 Rigd $RUT 3| S dT 3% 21 3 ol 99K I8 &©
g 3R ¥8l I 6 ARl & W= B ff @R 21 3 3R 4 @R, 2009 B WX fFafa &3 Fug
DI, IR YU H SR § Yeh IRAR & 12 AN AT DI del WIBR R 3R IqH
T §91HR T @7 WHET W & 91 318 Al &1 I8 |id & T8 gl 99 9@ offd &
foy Sarge e HfTR a8l ugd o dol Bl Sid H U SiTell gare] Hehedl AT I HSHST
el 8, 98 99 ddf § U 7| 98 ARRIVRG®Y gIRued, Ao BRed R geEE &
Yrofems § ¥ S8 YBR fhar AT S9 AN d Sodl, &¥d ol ¥ 3R S9d INR W ATl gabal
R M1 TR 39 IR § §9 98 & Wy dvwsh, $ikae aiinee ik waeity I arat &
IR Pl fh 59 IRAR & 3T ANT S TR W0 | FHR &, ITHT ASIET YRIETOT HREAT ST

HEIea, o 3 @R el ® f5 18 i@ @1 a8t R R A B 18 AT B S
F g B TR T Al IW URAR H MMe-qd AN dER 7| e BRU ARE g8d, S

YR A ER STl 8, 9 A9 <SP Pl 81 b U0 « S B 4T 7|

# 3fUe AEH ¥ ARBR A AN HRAT A Bl 99 ST IRIR & AIA-316 AT #R”
T 8 SR o A W ff dER § Uy 98l Uh did Gl SY 3R WEl B 3R I
URART B! AT e SN g9 A1 & Sl Q) Afdk 8, I RIe IS GRar
3SR & T8 UIUHY TR HRATs S oMY, dffds Ul Jedd ¥ oF1 # iR Hel afed =
&l
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S Tl & [T AT AT S AT q AT Al HEd b U Bl SO Bl
HiepT faT| g9 folg # 31Ut 98d SMWR o Hdl g &=Ida|
2 ol RN (BIABI IwR): Hew, 3 Y5 AABR & JUIoTel & A1 89 G4l A
3T JYBT THIRIYE B &l
31L& HRIGAT : MY gl WX AU A A Qg |
SHRI MANISH TEWARI (LUDHIANA)L: Madam Speaker Sir, over the past five

years and specially since 26/11, the Union Government has made considerable
efforts to augment security infrastructure. New organisations have been created.
Aid to the State Governments for police modernisation has increased and new
equipment are being procured but there is one area which requires serious
attention which, unfortunately, has been neglected. That is the upkeep of our
personnel, the constabulary, which is supposed to be manning these equipments
and actually protecting the nation.

Last month, newspapers and television channels were full of reports of how
the personnel of the constabulary guarding the Taj Mahal Hotel in Mumbai were
actually staying in the Gateway of India. This is symptomatic of the condition of
the constabulary in various parts of the country and some of us, who have grown
up in turbulent parts have actually seen the abysmal field conditions first hand.

My request to the Union Government is, out of the funds which are sent by
the Union Government to the States for modernisation of police forces, 25 per cent
must be spent on upgrading the physical infrastructure in which the constabulary
stays, like building houses for them, building schools for their children, creating
recreational facilities so that they can remain stress free, remain focussed on their
job and actually carry out the duties of safeguarding the borders and the internal
security of the country more satisfactorily. This would also lead to the decrease of
fratricidal incidents of killings which have been reported over the years from

various States where paramilitary forces have been deployed.
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" SHRI P. LINGAM (TENKASI): Madam Speaker, in order to protect the
traditional rights of the handloom weavers, the Government of India has enacted a
law listing out certain items of handloom varieties to be manufactured exclusively
in the handloom sector based on which the handloom weavers were getting the
benefits of it for more than 150 years. The handloom weavers of Bhavani have had
the rights vested with them to manufacture carpets and hard variety bed spreads
based on geographical regions to which such exclusive rights are conferred.

Bhavani carpets are well known world over and are exported widely. In
Tamil Nadu, there are about 30,000 handloom carpet weavers in Bhavani Taluk of
Erode District. In the neighbouring districts like Namakkal and Salem and areas
adjoining them, these carpets are being manufactured as a traditional occupation
by the handloom weavers there. All of them put together, there are about 50,000
handloom weavers in that area.

Unfortunately, for the past few years now, certain powerloom entrepreneurs
have resorted to illegal manufacturing of carpets. In places like Sethunampalayam,
Nallamooppanur, Anthiyur, Thavittuppalayam, Brahmadesam, Annamaduvu in
Bhavani Taluk in Erode District of Tamil Nadu and also in Sholapur and Nagpur
in Maharashtra, small size carpets that were exclusively set apart for the handloom
sector are being manufactured by the powerloom units illegally and are sold in the
market as if they are Bhavani carpets. These carpets manufactured in Sholapur are
taken to Erode textile market affecting the interests of the local traditional
handloom weavers of the region.

In the past one year, the impact of this unfair trade practices has seriously
affected the traditional Bhavani handloom carpet weavers. They are left high and
dry. They cannot carry on with their livelthood. They have to hungry as they

cannot earn and feed their family members too. There is also a threat to their

* English translation of the speech originally delivered in Tamil.
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cooperative societies that are facing closure because of fall in trade activities.
Powerloom carpets are sold at a cheaper rate than the handloom-woven carpets.
This has greatly affected the handloom sector and the stock manufactured by them
remains unlifted and unsold.

Since the Government of India’s rule has been violated by the illegal
powerloom units, Centre must intervene to protect the traditional rights of the
handloom weavers in Bhavani area. I urge upon the Union Government to act fast
to save the poor handloom weavers there.
3t TR 7. MER (TTYR): e HeIGd, H U AMINISD 9T W e & (o W1 gl
B Q¥ b AFND W Q Abi gedl & foldl WHR AU Sfages! AHDHR U gedl bl
DIS IMH FERAT AT Sa1-A94 & Y $B 788 HY| 9N < H &R M9 H ARG F0 4
faemeiT =3 Ua1 B §1 UaT 89 ¥ Ugdl S9d! ¥ H S 81, Ul AfSdhd |igd oSl db
T 3T gl sHlery 9id U g UaT Bl © Al 99 NG URAR WR 3T arst 3 Sl & Al
fepefl wem vl gRaR & U g U1 B € < S9! URR f$%ed 8 oirr g1 iR R
% HRU IF URAR W 3MH e W oFrcll §l §  3Muad A1eqq 3 WRBR A Il SH=ar arsar
g 6 7l w0 A S e 7= U1 81 8, 9o forfl WReR P8 Ul Ao a1,
MR a9 q1fh ST AP AT WBR g8 BRI U URSHT Bl a=d & ol 1000 YAT
afmr oNfde werdal & w9 # <l U9 T8l {5 g uRaR d§ dad U & gear 9ar B
foeft aRaR & o & WY SuTeT 9= Ua1 B9 €1 URAR IR 8 B 998 W s dR gl b
TSP W S od © AT AR H 8BS <d &l VU I Bl Udhd IRD $Y G I B Fall
g 3R IHT UTeA-9I90T et 2

el WRledl, H MUd M W Udh U AR B Iooid HAT A | ARG, 3

SARTE H U ThRT UTISHR HERIST IR TN &l Sol 150 e Yhd Hreb I AT H
Te B R T W R 21U g @ ol AERIg WER AT A9 WHR FY IIaH
T € <lfd U gl Bl dad 18 a9 I DI IR AP W Bl AFAN & Sl gl H Id
Hq1er ¥ ded Ho I IRARI B Aeg 9 Sl FRIR $M IR W@ 5, WU SR b
WHR A1 T iR AT 9 =0 18 99 & MY & a8 Wl JEl @1 dle a1 S <8 al Hih
18 9§ Pl MY & I8 W ST Ied P! IS 9 T B 21 W G fraeT g off ©




10.12.2009 61

o5 o1 gRaRi % U8 T= Ua1 BId 8, S uRaRi &1 diivel &1 &rs f&ar S| 39 aRari &l
U gl @ UTer 99O H BTl fagehd STl 81 99 aedl Bl ST B (o U IR e ER
ﬁwﬁlwa@mﬂ?wz‘lﬁﬁﬁwwmmmﬁﬁwaﬂwﬁ
BT B BT 7 fhar g1 § WRpR I fad oo f6 39 ifikar & of iR v gRomt
®I 7GE DN

SHRI B. MAHTAB (CUTTACK): Madam, I want to associate myself with this

issue. ... (Interruptions)
MADAM SPEAKER: Do you want to associate yourself with this issue? It is all
right. You please send your name to the Table.
SHRI KABIR SUMAN (JADAVPUR): Madam, I also want to associate with this
issue. ... (Interruptions)
MADAM SPEAKER: You also please send your name to the Table.

... (Interruptions)
A& HESAT @ 2N gIHQd TRV Aled, 2N (9 W HEdrel, A ek HedW, M Wi
PHR UT0SY, 31 HAR GAF, 1 g=ord 48 U AT DI & SRS 3. AR Sl & WINOT
REEACEa R
St QUi I (MaTerion): weied], U $B anl | dwid URING ArSHe I A |
gfg g8 &l e Il 31 dg g1 e arell aifies dromn AT d &4 8l S & 21 59
TR oAl B faerd Bl § arEng a1 Ret 5l Ul aRRRAfT # Al Bl sro Hdndes
fIepTT ATSHIY a1 Ud IS¢ Y] B Bl DR BT AMRY| T8 W Teb q1d R Bifdel TR
2 fr oz ok Tl @1 dfdue # srer-orem Hr Wiy W F| VA S| W 7 P Sy WaR
I fawdl w1 Ao g9l @ S S gE A B S Il Bl v fedd 9 faer @
f&en @ & A BT B Tl o/ H e AW W WRGR W AN HAT A B bw
RS Al @& forg sai &1 e arefll arffes Jromr ¥ & Joiy ofelT | IRy &t
AT BT SMY| A & T ArSsi & (g & S aretl AR MY 5T ARBRI DI & Y
Rifp 397 AoERl & HEFEIT B SaEcel o8 WRBRI B 8l gl D Sl A9l W
AT 991Y ST dg gl 7 &l g=gars]
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MADAM SPEAKER: Rest of the "Zero Hour’ matters will be taken up at the end
of the day. There will be no Lunch Hour.
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12.23 hrs.
MATTERS UNDER RULE 377 *

MADAM SPEAKER: Now, Item No. 15 — Matters under Rule 377. Hon.
Members, the Matters under Rule 377 shall be laid on the Table of the House.
Members who have been permitted to raise matters under Rule 377 today and are
desirous of laying them, may personally hand over slips at the Table of the House
within 20 minutes. Only those matters shall be treated as laid for which slips have
been received at the Table within the stipulated time and the rest will be treated as
lapsed.

% gQd AR AIQd (WYE): weledl, R 39, 40 3R 41 BT T gAY AR T
& IR H S & WY fa=at ufy 78 @ ot ®, Safd gqeh Bl

ST WRSAT : Bl U 3 ST &l BF SAD! SI1d BB, STH Sl WY B B TagThd

g a8 fpar o

(i) Need to declare Suhel Dev pilgrim place in Bahraich, Uttar
Pradesh as a tourist place of national importance

it BAc PR FAIS! (T8¥13d): ARG, WY AW &F & SHue-de<isd Udh YR o
2| FEvgE-Tvel AN Q¥ & UREiie 4R o ged <d @ Y wrelt 7l IR 9 g <@
Sfeld 99T & o qAT &F B Sl GATS! B RO AT 3SR 81 A- b A W
TR A B, TRl W wer orera® g 7 quen @ oft| g9 Sfid # R 9
HHER & AN I BRD TRig d1iien Wiel IS ATARITS Ja7 Bl AR TR A>T Chd 6

T S5 DR A ARG © 6 IR A9 god < DI A Well Jo1 3 & Yfasiis
HEwd B W g 39 WA Bl Y G Wiel HIfd B bl HUT BN

* Treated as laid on the Table
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(i) Need to save the ecology of Vembanad Lake in Kerala

SHRI ANTO ANTONY (PATHANAMATHITTA): Vembanad Lake, which is the
Asia’s largest backwater lake, needs immediate attention. It is an internationally
important ecosystem with aquatic importance and rich flora and fauna.

Vembanad Lake is presently polluted, the inhabitants around the lake are
suffering from water-borne diseases and the density of water is considerably low.

The protection of Vembanad lake needs the conservation of four rivers —
Pampa, Meenachil, Manimala and Achamkovil. Though a plan namely Pampa
Action Plan has been drafted to save river Pampa, but there are no such schemes
to save other rivers.

As the livelihood of one lakh fishermen and the drinking water availability
of five lakhs inhabitants will be seriously affected, I request the Central

Government to urgently intervene on this environmental issue.
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(iii) Need to release water to Rajasthan from the excess water of Ravi and
Beas rivers under 1981 Agreement

At I RiE wxat (F): A8ey, I A S AR Sl H H AR DI WRIST AR T

TER A 0.17 TH.U.UH. ST & MMdeT Bl AT JORAT a8 | BT 31 &1 gl vord, gRaromn

Td IO & PRI RIS 31.12.1981 B Y IAJEY & A IORAT Bl 7l
T B AMART STl H F 8.60 YA.T.YH Ul Idfed fmar m o, g0 wwgiid & &1 (4) #
Ig Seord fpar man g o g, Rears d37e, WRd WRAR YRS 39 offlg= 9 ¥4l a9 &
3MEFT STel # | AORA B 0.57 TH.U.UD & ad R 15 foga # Fofy &, S @ wefea
Tell 1 " BT | Afa, RGErs IR SReR 7 faTiw 15.01.1982 W ol e & Riea-

R @ oY ISR &1 ST MawIdhar 0.47 TH.U.UG &, for9d 4 0.30 TH.U.UG Ul 7d

H 2 AL T, I9 0.17 TA.U.TE T (TRA A0TS) TSR Bl AN o HRGST A9 oAgd &
HIH WSB! ARATAD &HAT H ISR D GAEH A oA §Y 91 foham S g1 roier
N eSO gy o (@i uad) @1 0.17 THUUG. U HIREST A9 g & AThd
FHeg@-TeR &3 Bl Ul JHIfdd B 8g Bl aR USfel Ale YRTad BRal 31 el &l fafd=
dop] W USY 7 Y8 WIeR a1 {6 RISt A9 oTse &1 QU &Hdl Il HR ol g B, IR
ERATIT Y SAEANT & HROT RISl AN ydy e 7 Qi 3.8.2006 ERT Ia HaHRUT HIRA
HRBR DI (U & UNT &R f3ar] 9T 7 ay 2002 § & g e’ uRarer qof &R
off & vd aRaror & fifad &= @t Rrard 8g OF e RoRia o ot @1 so &7 F arft
DI PR HIDR MG 8, &3 H WABR 3fbIl & | S UM Bl ofh Ufdfed €=AT Y&e B
T 2, WU & qH B AR HIH @A FT Hhe U1 B AT | 3 A WRA WRBR
H IR 7 {6 I A9 & oy Ul ¥ 0.17 UA.U.UW U (TR ARTE) TSR Bl
affaer sdfed fpy S @ @ &l
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(iv)  Need to review the Insurance (Amendment) Bill — 2008 to safeguard
the interests of LIC Agents

3t s PR Ty (MRSR): weley, d91 vae # dues &=+ &1 JId ay 2008 H &
RHR GRT IR BT 11 1| 39 4dg 3 A8® STNE Yoicd BhewH 3t $f$a $3and
T 1938 (WeEH) fAd9ud-2008 & PO HF Dl [T A & H9g § U g fcrde
AT fa<T H2 S 1 STaxER, 2009 # SEEWER b R AT AT & o Ulerded bl
dfer yrew € 5 Sa warfad vd wiRa fadee # A9ieT 89 W 99 & e 12 O
TS Toied 3fR 13 ARI 11 AfFahaisl W Ifidd qHTd TS|

3 A9y # sft o W, TIEd (MUmeRSY) dffa & RAE # S tae &
FeNgd H faeT & @9 ufbarell & ey § e U fear WA 5 S WRd gfdbansi |
=T 21 9Rd & dMIhdl SHIGBAR & SRal IR AR S9d WiasT &I Saeaddrsil gd
el & Ufd SRed B €, S 31T B A1 B 2l

31 WRBHR H 3MIE 7 fh <« & 1 ifirpatail ®I Sfiae &M g SMawdd iR gwrdt

HSH IS Bl B DY

) Need to supply natural gas through pipelines in Kolkata, Siliguri and
Howrah cities of West Bengal

SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT): Government of
India is supplying natural gas through pipelines in the major cities of the country.
But it is not being supplied in Kolkata which is the capital of West Bengal and
also one of the most populated metropolitian cities in India. Pipelines should be
immediately laid to provide PNG in Kolkata along with Siliguri and Howrah.
Moreover PNG is cheaper than LPG cylinder.
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12.24 hrs.

STATUTORY RESOLUTION RE: DISAPPROVAL OF ESSENTIAL
COMMODITIES (AMENDMENT AND VALIDATION) ORDINANCE, 2009
(No.9 of 2009)
AND
ESSENTIAL COMMODITIES (AMENDMENT AND VALIDATION) BILL, 2009
—Contd.

MADAM SPEAKER: Hon. Members, Item Nos. 16 and 17 are taken up together.
Shri Raju Sheti to continue.
2 WY Ve (TAHTA): HBQAT, B H AT {6 P I AN Yeb AP IIbR I8 1T
2| P o IMANT 3R e Taie 7 St IR-IR Fad G9iF 7 federk fan, a8 ama
T 9 A 98d & & ATl § 37uh! Farar § {6 a¥ 2005-06 H 79 TV 50 U YAqH FHIT
I o, 99 2006-07 H IWH 4B 75 U4 98 T 3R Ig 80 WY 25 UH & WAl 99 2007-
08 ¥ 81 WUV 18 U &1 1T 3R 99 2008-09 ¥ 81 WY 18 U{ AN & It &1 a2 @1l aW
2009-10 ¥ 107 ®UU 99 ATl a9 2006-07 W W 80 WUV 25 U =LAqH WHIT Hed o,
Repaxl 99 <1 8.5 T, wwgqﬁmﬁmﬂwg’ﬂgzoog—mﬁmm?wqw
9 e o T A1 Reva 99 =t v & w1e A1 wired 81 11| S99 691 @1 9ga
g1 H1eT B JE|

JeTe] HBIGYT, U fogwR Bl #3] 78Iy 3 sl ¥ed § UeH-dbral H SN faar o fb

T WA W 2009-10 B [T ST 3R AWGR oI Radl HIRA 3 Icded 3R gerg

% 86 vUY 27 U 86 JUY 27 UQ H Gallg & 14 BUY Hedl « @ I 72 BUY 27 UH &N
I BT B

afedet HEIedT, § sl a1d ® Wi Pl g b 72 B¢ 27 U H <w & Al A1 &= v
I A Aar T8 B Gdar] BN $= o, 5l e, gfafad ok feum & wa A
72 ¥UY 27 T # US fFace T U1 B BH @l | fhA | qre d wHIS Hed 78 A Bl

RIS a1 I8 & {6 ATl BT T BT AN oI HF A B 170 UV &, Al I AN oo

®H fe@r T 3R S AT ¥ 2009-10 H Ul R, W 2008-09 H 81 ¥UY 18 U o,
3raT 107 UV B Y| 59 FAfEs <Eqd q9ee god 1 SfHd 3R aver e fear wan

a1 % 129 UV 84 U B AT 3R AN eI 170 BUY 8 Wbl & Al Sfed R ATHHN
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I 129 BUY 84 U fhy R W 1 Wohal 21 S8 129 BUY 84 Uy & faar| giH &ic H
{9 1982 H & &9 adl 3T AT

The Supreme Court in its judgement in M/s. Sukhanandan Saran, Dinesh Kumar
V/s. Union of India, reported in AIR 1982 S.C. 902, observed:

“The marginal farmers are unable to stand up against the organized
industry. It does not require long argument in this predominantly
agriculture society that the farmers having small holding need
protection for selling at fair price their meagre agriculture produce.

Jfege AR, UM DIC 7 W1 A8 A © fF fFaH PR $eR) & ANHIgss AR &
Rectis oy T8 R Foarl Ig S AHF G99 g @, 98 difelfedel 81l WHR o9
e § 99 991 Sl © SR O1F Al 8 99 HH IR ol Bl WHR G B G I D g
AT qHIT o Saeiar d_all of, Afpe Iy TN 39 aRe T8 BR bl Af| g8 B
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“The State action for protection of the weaker sections is not only
justified but absolutely necessary unless the restriction imposed is
excessive.”
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“Nothing relevant could be traced from the sources available with
the Parliament Library. The matter is being referred to the concerned
Ministry, and we will supply it as soon as it is received by us.”
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SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): Hon. Chairman, Sir, thank
you for allowing me to speak something on this Bill. I oppose this Bill because
this Bill goes against the interest of the sugarcane farmers. The Government has
already promulgated the Ordinance, and the Government is bringing forward this
Bill in order to replace the Ordinance and get Parliamentary backing for it. In fact,
this Bill is nothing but a step towards eventually decontrolling the sugar sector,
which will play havoc.

What does the Bill say? The Bill seeks to replace the Statutory Minimum
Price (SMP) with a new category called Fair and Remunerative Price (FRP). Why
is the Government going to do so? It is because the Supreme Court has given a
verdict. At present the Central Government compensates the mills for the sugar it
appropriates as a levy and that price for levy is linked to the SMP.

Now, mills in some States pay the State Advisory Price (SAP), and
naturally, the SAP is more than the SMP. The mills have gone to the Apex court
telling that the Centre should pay the levy price based on the SAP. Hence, the
courts concurred slapping the Centre with Rs. 14,000 crore as past dues and an
additional Rs. 2,500 crore for every year going forward. Instead of paying up the
Government has now decided to scrap the SMP, and replace it with FRP. It is to be
mentioned here that the sugar mills have not paid the dues of the cane growers for
a long time, and some of these mills have already been closed. Hence, if anybody
is entitled to get this price, then it is not the millers but the sugarcane producers.

One point that we should keep in the mind is the fact that since 2003 the
Centre has fixed the SMP at Rs. 80 a quintal which was much lower than the
production cost. Now, the Centre has proposed a fair and remunerative price (FRP)
of Rs. 129.84 per quintal. It is nothing but a mockery. What does the Government
say? The Government says the FRP will provide for a specific margin for risk and
profit to the farmers over and above the cost incurred towards production of
sugarcane and its transportation. It is not at all tenable. In the South, mills are

paying more than Rs. 200 per quintal already. This price is nothing but kind of a
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joke to the farmers. Now, how does the Central Government fix the price? The
Government has unilaterally decided the price. It has not consulted the farmers’
organizations and the State Governments.

What is the recommendation of the National Commission for Farmers? The
National Commission for Farmers headed by Dr. Swaminathan says that the
support price of any crop should be fixed at C2 plus 50 per cent margin, that is,
double the production cost plus 50 per cent of the cost as margin/profit. Now, the
Commission for Agriculture Costs and Prices (CACP) have calculated at Rs.
101.32 per quintal as the average all-India cost of production of sugarcane. If we
take into account the recommendation of the National Commission for Farmers,
the support price of sugarcane per quintal should be not less than Rs. 250. Besides,
the sugar mills are earning profit by using molasses for breweries and other by-
products. But the farmers are not getting any share of the profit of those by-
products.

One thing is clear that the price of sugar is rising very high. It has no
relation with the price of sugarcane paid to the farmers because last year, the price
was Rs. 125 or Rs. 130 per quintal, but the sugar price rose to Rs. 40 per kilogram.
The reasons behind it are hoarding and black-marketing. This is the main reason
and the Government committed to neo — liberal policies is unable to control.

The step-motherly treatment meted out to cane growers for years has forced
the farmers to withdraw from sugarcane cultivation in recent years. It has been
estimated that the area of sugarcane cultivation declined from five million hectares
in 2007-08, to 4.38 hectares in 2008-09, and now it has declined further, to 4.26
million hectares in 2009-10. Consequently, sugar production in our country also
has declined from approximately 30 million tonnes to 15 million tonnes in one
year. Therefore, we have to import sugar and we have to pay more price for that
sugar.

In such a situation, over the years, the quantum of levy sugar accessed from

the millers was as high as 60-70 per cent. Now, it has come down to 10-20 per



10.12.2009 86

cent of produce. Central Government’s assurance that fair and remunerative price
could serve as the benchmark price, is not at all tenable because the farmers would
not be able to negotiate higher prices, what has been described by the hon.
Minister, if there is no legal backing for fair and remunerative prices. After
massive protests by the cane growers on 19" November, the Government has
assured to retain the provision of SAP, but the demand for retaining 5(a) of the
Sugar Control Order, 1966 is still pending. What does this provision say? This
provision gives the power to the farmer to claim a share of the extra profits made
by the mills. So, dropping this provision goes against the interests of sugarcane
farmers. Apart from that, the by-products of sugar have to be taken into account,
but neither co-generated power nor ethanol figure in the list. By-products depress
net costs which have to be taken into account to fix levy sugar price and calculate
the extra profits. The farmers must have a share of these extra profits. By not
lupdating the sugar industry’s by-products, the Centre is hurting the farmers in
two ways — first, depressing the minimum price of sugarcane to keep the levy
price low, and second, not recognizing income streams of the mills that farmers
have a right to.

In view of this, I urge upon the Government to bring the following
amendments to the Essential Commodities, and Sugarcane (Control) Order, 1966.
Firstly, fair and remunerative price should be replaced by statutory minimum price.
Secondly, the words “to the extent” should be deleted, and the words “from the
purchase centre to the factory gate” should be replaced with the words “from the
field to the factory gate”. Thirdly, amendment to para 7, page 6, of “Statement of
Objects and Reasons”. This para should be replaced by the following, “The Old
system of SMP and SAP will continue to remain, and support price must not be

less than Rs. 250 per quintal”.E
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E]

between the sugar mills and sugarcane growers. Uphold Para 3A of Sugarcane

Para 5A of Sugarcane (Control) Order 1966 be upheld as to share the profit

(Control) Order 1966 according to which when a producer of sugar fails to make
payment for the sugarcane purchased within 14 days of the date of delivery, he
should pay interest on the amount due at the rate of 15 per cent per annum for the
period of such delay beyond 14 days.

Apart from that the Government of India should take action by stringent
application of Essential Commodities Act to ensure that hoarders and black

marketeers do not make profit and the price of sugar does not go very high.
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SHRI NITYANANDA PRADHAN (ASKA): Mr. Chairman, Sir, as we all know,
sugarcane production is a vital issue for everybody in the country. While replying
to a debate the other day the hon. Minister stated categorically that the area under
sugar cultivation is coming down every year and that the sugarcane farmers are
not getting a remunerative price for their produce. In view of this fact, I feel that
the hon. Minister and the Union Government must consider formulating a National
Sugarcane Growers Policy in consultation with the cane growers and the different
organizations which are looking after the interests of the farmers and also the
millers. If such a long-term policy for sugarcane growers is adopted by the
Government, it will not only help the sugarcane growers but will also safeguard
the national interest. In view of this, the measure which we are discussing will not
be of much help.

The sugarcane growers must be consulted on the issue of a remunerative
price for them and then only the Government should come to a conclusion. What
is being done here is, taking advantage of some Supreme Court judgments and
other things the actual purpose is being defeated. The crux of the matter is how to
get the sugarcane growers a remunerative price for their produce.

Sugarcane crop takes a minimum period of 13 months to grow while all
other crops take four to six months. In these 13 months, the sugarcane grower
faces a lot of difficulties with regard to escalation of price of pesticides, manure.
He also has to face the nature’s fury. There is a lot of difficulty everywhere in
India due to natural calamities. The sugarcane grower has to face all that. Taking
all these things into account, the Union Government should fix the price of
sugarcane at a minimum of Rs.2,200 per M.T..

Apart from that, the sugar mills which are making a profit from the

byproducts of sugarcane should share some of their profits with the sugarcane

growerS.E
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Hence, if all these things are taken into consideration, the Government can
create confidence among the sugarcane growers to enlarge their area of
cultivation. If that is not done simply because we are deciding in this House or the
Union Government decides the price, it will not be of any help to the sugarcane
growers and as a result, the sugarcane cultivation will definitely fall and that
would incur import of sugarcane from other countries paying heavy price. So,
through you, I would request the hon. Agriculture Minister, who is an expert in
this matter, that he should consider the plight of the cane growers and fix the

minimum price at Rs.2,200 per M.T., apart from extending other benefits.
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SHRI S. SEMMALAI (SALEM): Thank you, Mr. Chairman, Sir, for giving me
this opportunity. Many Bills introduced by our Government were welcomed by
the All India Anna DMK but this time we are not able to appreciate the Bill
because it would be detrimental to the interests of the cane growers. I do not
understand as to what was the urgency to promulgate the Ordinance. What
extraordinary circumstances arose for promulgating the Ordinance? When the
Ordinance was promulgated, it created the doubt about the intention of the
Ordinance. The great Dravidian leader, Arignar Anna, once said, pat the poor, tap
the rich should be the policy of a Government. Through this Bill, Government is
tapping the poor and patting the rich. Certainly, this Bill is in favour of the
sugarcane mill owners.

Hon. Minister may say that this is because of the judgement of the Supreme
Court . I sincerely ask our hon. Minister: has the Government sincerely executed
all the orders of the Supreme Court? Again, the hon. Minister may cite the reasons
that the increase of levy sugar from 10 per cent to 20 per cent by the mills towards
the public distribution system. This is also not an acceptable reason. If the
Government wants to help the factory owners, it can do it. We have no objection
but not at the cost of the farmers. That is my request.

Deletion of clause 5(a) is detrimental to the sugarcane growers. The views
of the Opposition parties have not been taken into consideration before the
introduction of the Bill. Deletion of clause 5(a) will only affect the southern
States sugarcane farmers, namely, Tamil Nadu, Andhra Pradesh and Karnataka. If
mills ran for more than 300 days in a year, average recovery falls. If profit sharing
alone is there, cane growers will get the enhanced price over FRP.

A 35-year right - which have been enjoyed by the cane growers — are
thrown way by deletion of clause 5(a). Profit-sharing is the right of the farmers.
Mill owners are making profits and review through the by-products. The raw
materials of the by-products are the assets of the farmers. So, they are rightly

claiming the share. Because of the deletion of clause 5(a), there is no statutory
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protection to the farmers. It is not too late. We are having high regard for the hon.
Agriculture Minister if he thinks, he can bring amendment or suitable
modification in the provisions of the Bill.

Furthermore, my revered leader, the General Secretary of ADMK, former
Chief Minister of Tamil Nadu, again and again has been insisting that the cane
growers should be given Rs.2,000 per tonne. s because the price fixed under
FRP and SAP is not sufficient for farmers. So, the Government may please
consider the long-pending demand of the farmers for enhancing the price, and fix

it at Rs.2000 per tonne. This is what we expect from the Government.
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SHRI T.R. BAALU (SRIPERUMBUDUR): Mr. Chairman, Sir, on behalf of DMK,
I rise to support the Essential Commodities (Amendment and Validation) Bill,
2009. With great difficulty and after a lot of persuasion by the DMK and other
parties, the Government has agreed to restore the SAP. For that, on behalf of other
parties in general and on behalf of the DMK in particular, I thank the hon.

Minister of Agriculture, who is a veteran politician in Indian politics.

14.04 hrs (Shri Francisco Cosme Sardinha in the Chair)

When we are discussing this Bill, 299 districts of twelve States are reeling
under severe drought. They have already been declared as drought-prone areas.
Out of 526 met districts, 311 districts have received only scanty and deficient rain-
fall. At the same time, northern India, north-west India and central India have
received insufficient rainfall.E

The experts have also come forward to say that 6.7 per cent of sugarcane
production will be less when compared to the previous year. What does it mean?
When the sugarcane production is falling, there will be pressure on the price. The
hon. Minister of Agriculture will have to play a dual role. He has to play a role to
see that the consumers get sugar at an affordable price and the cane growers also
should get fair and remunerative price. So, in between, he has to balance and see
that both the communities are not affected.

Sir, every year, the Government of India used to announce the Statutory
Minimum Price (SMP). Over and above, the State Government used to announce
State Advisory Price (SAP). Now, the third pricing has come in place of SMP and
it is FRP. So, in place of Statutory Minimum Price, Fair and Remunerative Price
is going to be adopted after passing of this Bill. Many States like Tamil Nadu

used to announce SAP over and above SMP.
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What was the SMP in 2005-06 as announced by the Government of India?
It was Rs. 795 per tonne and now in 2009-10, it is Rs. 1,077 per tonne. The SAP,
as announced by the Government of Tamil Nadu, in 2005-06 was Rs. 1,014; the
SAP as announced by the Government of Tamil Nadu in 2009-10 is Rs. 1,550 per
tonne. Please see the difference! The Government of India within four years have
increased their SMP and the increase was Rs. 282.60 per tonne only, but the
Government of Tamil Nadu has increased the price to the level of Rs. 536 per
tonne within four years. The State Government has discussed the matter with the
stakeholders and properly decided over and above the Government of India’s rate.
So, because of the pressure, the Government of India could not have a line in
between the growers and the consumers. I am taking the Government of Tamil
Nadu as an example only. So, what has happened because of the increased price
by the Government of Tamil Nadu is that the growers have grown more sugar cane.
When compared to 2005-06, the sugar cane production was 351 lakh tonnes in
Tamil Nadu; in 2006- 07, it went up to 411 lakh tonnes. So, there is an increase
from 351 lakh tonnes in 2005-06 to 411 lakh tonnes in 2006-07 and 382 lakh
tonnes in 2007-08. It is an increase of more than 30 lakh tonnes, as compared to
the figure in 2005-06. So, because of the encouragement and incentives given by
the hon. Chief Minister of Tamil Nadu, Dr.Kalaignar Karunanidhi, this has
happened. I am not finding fault with my friend. I do not deny that he may be
having so many problems. At the same time, we welcome about the announcing
of FRP. It is because of the court verdict and he has to pay Rs. 14,000 crore to the
mill owners, he has come forward to see that this Bill is amended and go before
the court saying that we have amended the Bill and the fair and remunerative price
will be given hereafter. That is what he is going to say before the court.E

My only apprehension is this. With the persuasion of so many friends like
me, my friend has taken a proper decision. He was going on arguing with all his
legal luminaries to convince the leaders. His argument is that whatever ingredients

that have been taken care of by clause SA of the Sugarcane Control Order, 1996,
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these ingredients have been taken care of by the FRP. I still believe that is not a
problem. The poor farmers are apprehensive about the sugar mill owners. What
they say is that even with clause 5A, the mill owners used to deceive them; they
have not come to a correct conclusion to have a fair and remunerative price. Now,
without clause 5A, where is the chance for the agriculturists to have the bargaining
power? They will be losing the bargaining power. If clause 5A is there, the
bargaining power will be there so that the State Government, the cane growers can
definitely put pressure on the mill owners to see that a proper and remunerative
price is given. But things will not happen like this. So, what I suggest is this. My
suggestion to my hon. Friend is this. Mr. Minister, you may get the Bill passed.
There is no problem. Almost the entire House will be with you. But, at the same
time, you should not forget to provide a rule so that the mill owners provide
remunerative price to the sugar cane growers. . They should pay the amount within
15 days. I repeat that they should pay the proceeds to the cane growers for their
produce within 15 days. That is very important.

At the same time, I fail to understand why my friend is not considering the
recommendations of the National Farmers Commission Report. What I feel is that
the National Farmers Commission is the direct representative of the cane growers.
Mr. Minister, why do you not consider the rate advised by the National Farmers
Commission? Sir, I think while answering, he will have to give a correct, proper
and categorical answer to this issue.

Before I conclude, my demand is that he should refrain from deleting
clause SA from the Sugarcane Control order, 1966.... (Interruptions) 1 repeat that
he has to refrain from deleting clause SA from the Sugarcane Control Order, 1966
or he has to provide a proper rule or mechanism so as to have a correct, fair and
remunerative price to the cane growers which provide the right of profit-sharing in

the realize of their cane co-produce also.
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The second demand is that he should fix a remunerative price as per the
National Farmers Commission’s recommendations and not as per the present
dispensation.

With these words, I conclude.
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SHRI PRABODH PANDA (MIDNAPORE): Mr. Chairman, Sir, I stand to
oppose the Bill.

We are discussing the Essential Commodities (Amendment and Validation)
Bill in the backdrop of a huge kisan mobilization, sugarcane growers mobilization
in the Capital recently. Not only thousands but also more than a lakh of kisans
mobilized in the Capital recently. They met the hon. Prime Minister. They met our
hon. Minister also.... (Interruptions) Hon. Minister, please hear me. It is expected
that in the course of his reply, not only should he respond to the questions raised
in the House itself but also respond to the farmers who mobilized in huge numbers
in the Capital recently.

What is the convention? The convention is, each sugar mill is allocated a
command are in its vicinity and the mill is bound to purchase sugarcane grown in
that area. The sugarcane farmers are also expected to sell only to the designated
mills and the mills used to purchase sugarcane even at a higher price than the State
Advisory Price or the Statutory Minimum Price. This is the convention.

Now, the Statutory Minimum Price has been replaced by Fair and
Remunerative Price. I do not understand how it is fair and remunerative. When
farmers feel that the SAP is not remunerative, how can the FRP fixed by the
Central Government be considered as fair and remunerative? I do not want to go
into the details of figures and the difference between the SMP and SAP. Whatever
name the Government may give to this price, but they should not name it fair and
remunerative. This is nothing but a mockery.

We are talking about the Supreme Court’s order. What does it say? The
Supreme Court ruled that the price of levy sugar should exclude the additional
prices as indicated in Section 5 (A) of the Sugarcane Control Order, 1966, which
is known as the Bhargava formula, and the SAP set by the State Governments. It
was expected that the Central Government would comply with the judgement of
the Supreme Court? But what has been done? They just deleted Section 5 (A) and
the Second Schedule. Then, they added Section 3 (B) which requires that the State
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Governments should bear the incremental cost if they fix SAP higher than the FRP.
Not only that, this will be implemented with retrospective effect. So, the deletion
of Section 5 (A) and insertion of Section 3 (B) are against the interest of farmers.

Many things have been said about sugar mill owners. Now the levy is
increased from 10 per cent to 20 per cent and the remaining 80 per cent will go to
the market. So there is no control over it. On the other hand, they have been
exempted to pay a price higher than the SAP. So, my point is, all the States are
acting against the interest of farmers and they are not responding to the demands
of agitating farmers who have mobilised here in the Capital two weeks ago.

We are talking about remunerative price. Several hon. Members have
already referred about the Report of the National Commission on Farmers headed
by Dr. M.S. Swaminathan. What is the recommendation of Swaminathan
Commission? Their recommendation is that the Statutory Minimum Price would
be fixed based on the cost of cultivation plus 50 per cent proﬁt.E

IE not being honoured till today. Swaminathan Commission’s another
recommendation is that the procurement price and the Minimum Support Price
would not be the same. Minimum Support Price is the minimum; but procurement
price should not be similar to the Minimum Support Price.

Hon. Shri Baalu has raised the point as to why this Government has not
come out complying with the recommendations made by the Swaminathan
Commission. I am raising the same question here. I have the highest regards for
the hon. Minister, Shri Sharad Pawar. I think, he will respond to all these things.
He will satisfy us and at least, he would respond to the huge rally which was
organised at Delhi. It was expected that the Government would think something
for their interest, it was expected that the Prime Minister would himself think for
their interests.

With these words, I strongly oppose this Bill and I think, the Government

will think over, ponder over it in the interest of the farmers.


K Senapathy
(Cd. by r2)

Ravinder Singh
Panda ctd
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AN TS (IAYR) : GUIURT FEled, § AD! agd 9NN g b S0 g3 39 Aeaqyl f[ad
WR AU fEaR Ged # [ B @R Jad far gl # #2 Sff &1 9gd WHE SR g SR
SHIE 2 & S9& g § 91 7= feam € e vy W ed 9eq 9 99l R 2 8, S0
BTG el AR <9 & 70 9fIerd @ &Y &3 W R €1 Sie-519 framt &7 overmsit gl
g, T9-09 B9 ST ¥ I AT SOl &l T AGT S A Ol HEl § fh O e &
g1 Ul fha 980 TR9 ¥ TN [FE §l A B o B B 5l S feas
R frar 21 7 5 aoft F o fram @1 fAers, O 3 Ao T8 g e o9 9 A
RIS ¥ 37Tg g iR Alpav] We a1 §, 99 9 § 9ga Joiard 4 fham @1 4T &I awdl
g1 e # B & aR frami I Gdfdd afl g8 a1 Sorn B, 91 oy uew & fha €, a
HERIS, & [pdr 8 A1 AAerg & fhar 8 a1 SR Yoo & fhar 8l feam &1 & |re
YTfiIeh 3TTUaT BT AHAT BT Usdl &l BT qIRR 1T 89 W, Bl aIRY HH 8 W AT
HH B A R fHAM FqH &1 JHIT B & | fHAM ST & dR% owdl J&dl © b
FE ¥ & g g a9l B SMY iR W@ IuS U1 B Ah| SN B 916, 99 fHAE Had
o @ Y ISR ST 8, A1 S Ul god @ (B ST drTa qod W S T8l e ur <& 2
SN qekd GBI, ID YRR DBl FAT BTl Bl &, Ig § /el qRe W Al Wbl g eyt
SIS GAT & {3 S U HRel AT T d2 B q1e AU gedl Dl el RaARe AT Al A
T R U, A ID! ARG Bleld Dl § el ke W qHS qbal gl AT H FL g1 ATt
2 fF e 3u e o W § Rgd e R 9 =af o) @ € 399§ 99w 9adt g 5
T iR Td & g 3 IS gdt B 2 4R & [Ha fQeell & Sia-waR 9 s&heal &
PR GRAT & R AT 1 @A D oY AR U1 3R YWY WHR fHAMl gRT I & qod
Eﬁﬁ‘l%ﬁﬁ?ﬂﬂﬁ,ﬂ‘f%ﬂﬁﬁﬂﬁﬁl@

# JAMIHT & IR T B AR o ST el g1 H I =aredt § o1 g {8 o
P AR N g9 VA & A9d 3 N 99 S fhda™ & bl bl e fhar onl § gdrn
A g 5 5w Wer, feaml iR e wifedt & da 3 wsian 8 wear 21 3= o, #
YA ol ATedt § b Bl Mo =1 fFATi 1 TR a1d H1? AT Sbl AN B
T fAr? B B SUS & oy Wl Wigw fSTgS BT € R AU 99 AR H Sl
faarx ol form? @ Mo 58 ARBR 7 o 27 98 DY of bl @ Hifh 5T ARBR
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3R e wIferepl & <M b1 WIS 984 31D 8, I8d iR &l 39 fhA JH4ar 8 %8l 87 Sl
qETY 31 & 8, 9 Dol [HAH B fAQ o & 21 7o A A B IE © SR U WRA <%
DI T JHAH BF dlell 8, TS IATUD! Al & 3T Yeb RB A+ FAIC IR W & 3R ga
TE T B oI o1 & Y TAR TEl 8| T {HAHI D1 I8 arell DI 87 H I AR™
HRAT Tl g b 3rfl fl 89R U W9 B g IR 2 Rl AT I H by IR fHAMi
B IR R @ SR @ TE 2 g oM W IWE T fF o frwm @1 =g e #
T T8 B | AT UISE IF fHAT § b MY a1l ew & Ui bl W <@ iy &
O a1 ofR B ST Ue¥ & fhd JHa Sl @ 21 # SR Ue¥ & 94 fhami &t 9|
®T 8 gl sa1 BH e wuic ursd fh W e # fedt s 6 T8 21 # oot erdie
HRAT Aredl g b fpa a1 fSEiforll 9§ a9 &1 g € Sun § iR 98 © oI @ oMl g
5 WuIE wgw Bl el R W €, ADT Ablel S W fA=R BT ARy |

# 3T Y 3R a1 Hel Aedl g I8l oidl YIR DI 1 8 ]& gl A qur Arsdl §
3T $HH AT UIC PR W &7 SUA DIy GUIC 781 81 W8T §l U & a8 qoball © b &4
et it | WTS9 fSqHA Y 3R I8 T TRBR DI 3JA I 8 Y| 39 a8 4 I8 DY
BEMT? 3T AfABIRAT DI gAY, BHA TAINIGIE DI 8T IR Q1 H TSI BRISY 3R
Th WIS fed®md BIY| U g BT 398 Jod I de18Y 3R 961 Farsy| # INfg FHil
g & 50 W d 71 fHAMI B WA B FHIDR v Y el B U we = s

HEIGY, $781 Ul © Q1T H AU a1 T Bl gl
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SHRI NAMA NAGESWARA RAO (KHAMMAM): Thank you, Mr. Chairman,
Sir, for giving me this opportunity to participate in the discussion on the Essential
Commodities Bill. The prices of essential commodities are going up day by day.
Today, the inflation in the case of sugar is 43 per centE

The inflation in respect of vegetables is 45 per cent; the inflation in respect
of potato is 75 per cent; the inflation in respect of rice is 32 per cent; and the
inflation in respect of pulses is 55 per cent. Why are these happening? They are
happening due to the wrong policies of the Government. They are unable to
control the prices.

If you see the Essential Commodities Act, 1955, you will notice that the
powers to control production, supply and distribution are totally the responsibility
of the Government but the Government is unable to control the prices of these

commodities.

S I8 ¥ BT AT B IR 984 R TSI gl FANSS B UgAST Pl Hgld ol

BHRA B PHROT S < § HIAT 49 980 B DR @l 2l gfh bR B el PR s 2l 59
dra H ygr @3 1 @er © fb : “The price rises because of the market forces”. &Y
#31 ®ad © & : “The situation will change once the Rabi crops are harvested”. Is
this the way to control the prices?

Already in India, 301 districts in 12 States, drought is prevailing. The
Agriculture Minister is giving the same figure. The Government is telling that
61,15,000 hectares of land were affected due to drought; and further the food grain

losses were 2,10,68,000 tonnes. How can you control the prices once the Rabi

crop harvesting has started? 39 oRg § I8 ARG RN &I X S1d H W@ 8 ¢l s this

the way to tell the people? THS FWR Igd &M <1 AMY| 1 YRR HT $9F 37MAT I,
for the last three years the sugar production has come down like anything. The
production of sugar was 282 lakh tonnes in 2007 and dRE $3R H 146 TR <7 Tl
The Government is telling that the production of sugar will be 160 lakh tonnes this

year. It will be very difficult, and it will not cross even 130 lakh tonnes.
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The buffer stock position in respect of sugar has come down like anything
for the last three years. In 2001, the buffer stock of sugar was 110 lakh tonnes and
in the last year, it was only 24 lakh tonnes. Now, during this year we have to
import almost 100 lakh tonnes of sugar.

Last time, the Agriculture Minister had mentioned in this House that they
were planning to import 50 lakh tonnes of sugarcane. At what rate? Why is the
Government not giving the same price to our farmers? They are importing
sugarcane at the price of 500 to 600 dollars per tonne, which is almost Rs. 30 per
kilo but they are not giving the same sugarcane price to our farmers. This is very
unfortunate.

Mr. Chairman, Sir, through you, I would like to inform the Agriculture
Minister that clause 5 (a) which you have removed from this Amendment Bill
should be incorporated. This clause 5 (a) should be reincorporated because this

clause 5 (a) enables the farmers to get additional price out of the share of 50 per

cent additional profit. SEH MBI B JHAA &l ol Why is the Government want

to remove it?

On the one side you are telling that the advantage has already been included
in the fair and remunerative price. At what price are you fixing? It is Rs. 129.89
per quintal. It is very unfortunate. The actual rate today is minimum Rs. 150 per
quintal. E

On the one side, they are saying that they are including 50 per cent for the
farmers’ profit. So, they have to give a minimum of Rs. 150 plus 50 per cent , that
is, Rs. 225. Otherwise, it would be very difficult for the sugarcane farmers. That
is why, we are requesting the hon. Minister to include clause SA.

Recently, they had said about measures taken by the Government to control
the prices of the essential commodities. But how are they controlling? They have
written ‘reduction of the import duty with zero import duty on sugar.” They have
said about reduction in the import duty on refined and vegetable oils; allowing

the import of white and refined sugar and removing the obligation in respect of
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import of raw sugar and white sugar. They have said about permitting the sugar
factories to sell processed and raw sugar in the domestic market and fulfil the
export obligation on the tonne to tonne basis. Along with this, they have also said
a lot of other things. This is very unfortunate. Is it the way to control the price of
sugar and other commodities?

Sir, for rice, sugar and other commodities, they are depending on the
imports! This has never happened before in the country. But it is happening now
just because of the wrong policies of the Government. They should realise it.

Therefore, I would request that the Government should immediately think
about the pathetic condition of the farmers. We had the Dr. Swaminathan
Committee Report. What had Dr. Swaminathan Committee Report recommended?
It had recommended that we have to take into account the actual cost of the
farmers. But how are they arriving at Rs. 129.84? They are taking even the actual
cost of the farmers with the price indices. Due to this reason alone, the farmer is
not getting his actual cost. That is why I would urge the hon. Minister that the
actual cost of the farmers should be taken into consideration and the
recommendation of 50 per cent should also be considered.

The Government should remove all the taxes. On other imports, they are
giving 100 per cent tax benefit to the importers. Why should they not give the
same benefit to the Indian farmers also? There is a need to give direct subsidy to
the farmers. This is all the more necessary. All the subsidies should be given to the
farmers.

Sir, I would also request that there should be a direct market access. We
should have ‘Ryot Bazar’. In Andhra Pradesh, during his time, Mr. Chandrababu
Naidu introduced ‘Ryot Bazar’ -- which is known as the farmers’ market -- so
that farmers could go to the market directly and sell their produce. There is no
need of any middlemen.

Therefore, 1 would request that the Government should think all these

things very seriously. At the same time, I would once again request that the
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Clause 5A should be included in the Sugar Amendment Bill as it is very much
necessary for the farmers.

With these few words, I conclude.
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ST, vgae wae (g (demen):  |quifd Heley, gRmR W goon © [P fegw™ § 9 &
SET S T 88 © - 40 9 fhall, 50 ¥W fHall 39 B P A1 § BIRRR AR W
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TeargSl WIS 3fdr FRNRIefes urgd Tu 8 o7l 914 VAT BT a1 a1 T YSdrgsl uisd
TI & PR [hd Ol AL 8, g8 BN, IR UG <A1 8 Al oY WBR AT RSP H <
9T TRBR T F d1d B offf), fHAM BT Tl DT & dl Booll B9 oM &S AT gl
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TH Pedol T H HH A HH A1¢ IS fhal I S Brlt g1 FHa-Fa 9 fval, 10
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BT AME B AT gl TS W TS frerm, T T8 e, SW T B ST vsar gl e
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g8 ge W1 78l fhar S wehar wifd fquel an ol B EUR-SER ol §U § 3R
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"SHRI. PRASANTA KUMAR MAJUMDAR (BALURGHAT): Hon. Chairman,
Sir, sugarcane and sugar are essential commodities. Out of the total production of
sugar in the country, 20% is levy sugar and 80% is non-levy sugar. Price of that
20% 1is determined by the govt. and is distributed among the poor people through
PDS. But the ground reality is something different. From the sugar mill gate
itself, bulk of the production is diverted to the non-target groups, i.e. the wealthy
people and the black marketeers. Common people do not get their share. On the
other hand 80% of the sugar produced is controlled by the mill owners and they
increase the price according to their whims and fancies. The price has been raised
by as high as 45% as a result of which sugar price per kg is now Rs. 42 instead of
Rs. 16. Thus there is huge profit margin.

It is true that Indian market is associated with the world market. Every
change there affects the indigenous market. We have very high population rate
and there should be a balance between the global and local prices. If the sugar
price is more outside then in India also, prices rise steadily but the cane growers
here do not get just remunerative price. Again if the price is higher in world
market, sugar is siphoned off from this country and cane growers are once again
deprived from their due. Who determines the price of cane? The govt. does it. So
it is the responsibility of the government to protect the interest of the growers but
unfortunately the govt. is in favour of the dealers. I think that today, sugar
industry is the most profitable industry in our country. Yet there is much
discontent among the people of particularly Eastern Indian regarding sugar.
Therefore fair remunerative price is being talked about now. Then who is going to
determine that fair price? Earlier, the govt. used to fix the prices. The Agriculture
Costs and Prices Commission used to perform this duty. Now who will bear the
onus — the Commission, the govt. or the ministry? Nothing has been clearly

mentioned about this.

* English translation of the speech originally delivered in Bengali.
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I am very surprised to find that there is support price for paddy, support
price for wheat and those are announced before hand. But though sugarcane is
very important, no support price is declared for this crop. In West Bengal, only
two mills used to produce sugar — one in Ahmedpur and the other at Palashi. We
grow sugarcane at small scale, for local requirements. But even then I feel that the
support price of cane should be declared before hand. There are a number of by-
products of sugar — liquor is produced from sugar, molasses are also produced.
Paper is a by-product of sugar cane along with vinegar. Even fuel can be
manufactured from sugar. Just as we produce fuel from jute extracts, similarly
fuel can be had from sugarcane extracts. It is very costly but the farmers do not
get any kind of return from these products. This industry is rich-centric and this is
my firm belief.

Secondly, Sir, if jute can be purchased by the govt. through JCI then why
can’t the govt. procure sugar also? From the field itself, sugarcane can be
procured by the govt. This would help the poor growers. This practice is
prevalent in paddy and jute — then why not sugarcane? If this is done then the
growers would get their due and that would improve their lot. We have to
remember always that if poor people do not survive, then the country can never
prosper. We all are here to air the grievances and concerns of the ordinary people.
It should be our constant endeavour to improve the social-economic condition of
our citizens, to be with them in times of crisis. I know that hon. Minister of
Agriculture Sh. Sharad Pawar is very competent, helpful and experienced. I
would request him that since we deal with common people, we have to give great
importance to this problem of sugar and sugarcane and bail them out. We should
never forget their plight and should work for their uplift.

With these words and thank you and conclude my speech.
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*SHRI A. GANESHAMURTHI (ERODE): Mr. Chairman, Sir, we are now
seeking to legislate through this Bill the Ordinance that was promulgated by the
Government of India on 21.10.2009 taking away the rights of the sugarcane
Zrowers.

That Ordinance of 21.10.2009 took away the rights of State Governments
to announce SAP. Now, while seeking to introduce this Bill as the Essential
Commodities (Amendment and Validation) Bill, 2009 in this House, the rights of
the States have been have been restored by way of giving them an opportunity to
announce SAP. On behalf of sugarcane growers, I would like to thank the
Government for this gesture.

Schedule II and Clause 5 (A) in the Sugarcane Control Order, 1966 has
been deleted both in the Ordinance and the Bill. I would like to point out that the
deletion of this clause has taken away the rights of the sugarcane growers to get
their share of the profits made by the sugar mills through their sale proceeds.

This legislation and the ordinance takes away the legal rights vested with
sugarcane growers to become entitled to 50 per cent of the profit made by the
sugar mills after deducting SMP and cost of production from the total sale
proceeds of sugar, molasses and bagasse from the month of October to September
every year. This causes a huge loss to sugarcane growers.

Even when the State Governments are not announcing the SAP, the farmers
had ways and means and the legitimate right to have a share of profit from the
sugar mills which was made possible by Schedule II and Clause 5 (A) of the
Sugarcane Control Order, 1966

The Government of Tamil Nadu did not announce SAP from 1998-99 to

2004-05, but still the sugarcane growers of Tamil Nadu were able to get a higher

* English translation of the speech originally deliverd in Tamil.
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price as per the provison of Clause 5 (A). In 1998-99, they could get Rs. 128.10, in
1999-2000, they got Rs. 159.05, in 2000-01, they were paid Rs. 196.84, in 2001-
02, they were distributed with Rs. 25.90 and in 2003-04, the share was Rs. 286.65.

A particular sugar mill in Tamil Nadu declined to pay the additional price
for the sugarcane procured in the October season of 2003. Hence, a PIL was
initiated seeking justice from the High Court of Madras (W.P. No. 5665/2007).
They got a judgement in their favour and the sugarcane growers got the additional
price along with 15 per cent interest as per the directions of the court. So, I would
like to point out here that the deletion of Schedule II in Clause 5 (A) would render
the sugarcane growers lose their rights and are left at the mercy of sugar mill
owners and the Government.

It is stated that a loss of about Rs. 14,000 crore would accrue to the
Government if this Bill is not legislated as per the direction of the Supreme Court
of India. But at the same time, the Government must not forget that a danger of the
sugarcane growers not getting about Rs. 74,000 crore to be paid as additional price
which is pending for the past five years and still lying with the sugar mills.

It is also stated that farmers would become eligible to get a Fair and
Remunerative Price which is expected to be more than the additional price the
farmers were getting as per the provisions of Schedule II of Clause 5 (A) of the
Sugarcane Control Order, 1966. We can understand what is the remunerative price.
But we cannot understand what can be the fair price because we are not sure as to
who will be fair to fix the fair price in a fair manner. We are apprehensive about
this FRP as we do not have the protection under Schedule II of Clause 5 (A) of the
Sugarcane Control Order, 1966.

Normally, the Government does not accept even the price recommended by
the Agricultural Price Commission which is now known as the Commission for
Agricultural Costs and Prices along with the National Commission on Farmers and

also the Agriculture Cell of the Planning Commission.
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We are all aware of the losses the farmers have to face due to the wrong
policies of the Government like this. This august House is also seized of thousands
of farmers’ suicides. This Government came forward to compensate the same by
way of announcing a loan waiver to the tune of Rs. 65,000 crore. On the one hand,
you have waived Rs. 65,000 crore and on the other hand, you are depriving the
farmers of getting about Rs. 74,000 crore which is pending from the sugar mills.
This is a great injustice.

In due course, if when the sugarcane growers fail to get a fair, remunerative
price, the sugarcane production will come down disturbing the Public Distribution
System while giving rise to price rise in the open market. In my opinion, this Bill
is a boon to the sugar mill owners and a bane to the farming community.

Sugarcane growers have highlighted their problems drawing the attention
of leaders of all the political parties. Though the Members of Parliament belonging
to various political parties have understood the adverse effects of this Bill,
constrained by political compulsions as alliance partners they are not expressing
their views in an independent fashion. I would like to point out here that this
would cause a great loss to the sugarcane growers especially the South Indian
farmers, more particularly the sugarcane cultivators of Tamil Nadu. Hence, I urge
upon the Government to consider withdrawing this Bill. Otherwise, you may
include in this Bill the Second Schedule and Clause 5 (A) of the Sugarcane
Control Order, 1966.

This Bill which takes away the available rights vested with the farmers
must not be passed in its present form. On behalf of the sugarcane growers of
Tamil Nadu and on behalf of our party Marumalarchi Dravida Munnetra
Kazhagam, I strongly condemn and record my opposition to this Bill.

We all know on the sidelines of this Bill that the price announced by Tamil
Nadu this year is non-remunerative and the lowest in the country. Hence, I urge
upon the Government to pay Rs. 2,500 for sugarcane with a recovery rate of 8.5

per cent. The wording ‘net cost of transportation of sugarcane from the purchase
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centre’ should be replaced with ‘net cost of transportation of sugarcane from the
sugarcane field (ex-field)’ in this Bill. Urging upon the Government to consider
this modification in the form of an amendment, let me conclude after having

highlighted the problems faced by sugarcane growers.
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15.00 hrs.
$it AERM UTA (STHaRYR): FHIURT ARG, H MU AH 4 S YHSHT [ AR Hiy
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et < |
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HIeAQR I et ok B AT e, &1 @l a8 R Al M1 1 Ue¥ WRBR S99 AT Al
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MR U1 Urae= 39 o & o< foar e, faml & aaa ¥ oy 81 9 $iR fha
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THE MINISTER OF AGRICULTURE AND MINISTER OF CONSUMER
AFFAIRS, FOOD AND PUBLIC DISTRIBUTION (SHRI SHARAD PAWAR):
Mr. Chairman, Sir, I am grateful that many hon. Members from different parts of
the country participated in this important discussion. Generally, whenever there is
a subject related to agriculture, we always see that everybody tries to get an
opportunity to express the problems of his own area.

The Bill is the Essential Commodities (Amendment and Validation) Bill,
2009. But we have discussed the Bundelkhand issue; we have discussed the issue
of the remunerative prices of other items; we have discussed about one of the
major problems that this country is facing today of the rising price. And I am glad
that some of the hon. Members have also, in-depth, discussed the problem of the
sugar and the sugarcane farmers. In fact, this Bill has been discussed in-depth in
the House and outside the House. There were series of meetings with the various
political parties after the introduction of the Bill.E

Ultimately, an overwhelming majority of the parties in this House have
reached some understanding and appropriate amendments were made and the fresh
Bill was brought before the House. UPA has discussed this within the organisation
and the UPA partners have practically agreed to this Essential Commodities Bill. I
am also grateful that the major Opposition party Bharatiya Janata Party, other
major political parties like Samajvadi Party, Bahujan Samaj Party, CPI(M), CPI,
and DMK also became parties to the detailed discussions and they also agreed, and
the suggestions that were made from their side were incorporated. That is why

practically we have reached somewhat near to unanimity on this Bill.

15.16 hrs.
(Shri Arjun Charan Sethi in the Chair)
What is this Bill about? This Bill is restricted to a particular item of the
sugar policy, and that is the price issue of levy sugar. The Bill does not say

anything about 5A which has been discussed here in depth. 5A is not a part of the


S Ramaswamy
d. by d3 


10.12.2009 130

Essential Commodities (Amendment and Validation) Bill, 2009. 5A is a part of the
Sugarcane Control Order which is a separate order, an administrative order, and 1s
not a part of this Bill. This is regarding levy sugar price issue.

What is levy sugar? In this country sugar mills which produce sugar buy
sugarcane from the farmers, process it and convert it into sugar, and dispose it of
in the open market. The Government has the responsibility to protect the interests
of vulnerable sections of the society. That is why we are trying to implement the
Public Distribution System in the country. So, levy sugar had been introduced to
protect the interests of the weaker sections and to make sugar available in PDS,
might be in limited quantities, at a particular price.

About 20 years back, the practice in the country was that 70 per cent of the
sugar that is produced by the mills was taken by the Government of India for
public distribution system and only 30 per cent of sugar was available for open
market. That ratio was brought down from 70:30 to 60:40; then 50:50; then 40:60;
and in NDA regime it was decided that only 10 per cent will be taken from the
mills and 90 per cent sugar will be allowed to be sold by the sugar mills in the
open market. The same policy was continued till last year. Only this year we have
made a small amendment in there saying that instead of 10 per cent, this year we
have taken a decision to take 20 per cent from sugar mills for public distribution
system and the rest 80 per cent sugar produced by the sugar mills has been
allowed to be sold by them in the open market.

I was really surprised that some of the hon. Members stated that this is a
vulnerable farmer. In fact, sugar is acquired from the sugar mills. So, there is no
question of touching the farmer.Ee expect that when we are expecting 20 per
cent sugar from sugar mills for public distribution system at a particular price,
suppose if there is a loss because of that particular price is not remunerative, this is
the complaint of the sugar mills, but they have got every freedom to sell rest of the

80 per cent of the sugar in the open market. They got every right to compensate
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whatever the losses are there. There is no question of any farmer or sugarcane
grower is losing in this.

In the House, the entire issue was raised. In our country, one system has
been introduced and which has been implemented for many years throughout India
when the question comes up of fixing price of sugarcane, that is, Statutory
Minimum Price (SMP). There is a difference between SMP and MSP. The
Government of India also announce a minimum support price for certain
agricultural products like wheat, rice and some other items. But what is the
difference? When the Government of India takes a decision to announce the
minimum support price for wheat and rice, if the price in open market goes below,
the price which has been announced or declared by the Government of India, it is
the responsibility of the Government of India to enter the open market and
purchase that procurement. Right today, we are procuring wheat and rice through
Food Corporation of India and giving protection to the farmer so that he would
definitely get that minimum support price. In the Statutory Minimum Price, that is
not possible. It is not possible for the Government to support when the prices of
sugarcane goes down below SMP. It is not possible for the Government to enter
the open market and purchase sugarcane.

What will we do with the sugarcane? We have no mills. Mills are run by a
number of other people. So, it is not possible but we fix the price, gives the
guidelines, and expect the price will not be below that; price should be somewhat
near or more than what has been announced by the Government of India. This is
the benchmark. There is a basis. On that basis, and criteria, the price was fixed.
Throughout India, this practice is there for the last number of years but there are
four or five States who have introduced their own system for their own State
farmers - particularly Uttar Pradesh, Utharakhand, Punjab, Haryana and Tamil
Nadu.

The Uttar Pradesh Assembly has passed a separate legislature and have

taken powers to introduce and fix a State Advisory Price. There are two types of
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prices — one which has been fixed by the Government of India and one price has
been fixed by some of the States according to the decision of the State
Government. On many occasions, we have seen the price which has been
announced or declared by the Government of India was 'x’ and the State
Government has taken a decision in a different way, their price was 'x’ plus
something. Because of that, those sugar mills, those who have to pay more than
the price which has been fixed by the Government of India to their farmers, they
were agitating.

When we make a calculation to fix a price of levy sugar, we always calculated the
price which the Government of India has announced. So, there was a complaint
particularly from millers of Uttar Pradesh that we are paying more and we are not
getting the proper price from the Government of India. They went to the court.
The matter went to the Supreme Court and ultimately the Supreme Court gave a
decision that it is the responsibility of the Government of India to refix price and
whatever the difference because of this refixation has to be paid to the sugar-miller
and that is in EFG 1982. The figure of Rs.14,000 crore came up because of this
re-fixation and this calculation.

Some hon. Members said that the Government of India wants to give this
money to the millers. No. We are not interested. Where from we will give? They
say that we want to pay the millers, Rs.14,000 crore and not a single pie to the
farmers or the sugarcane growers — that is not the intention of the Government of
India. That is why, we ultimately took a legal advice and took a final decision; this
1s happening because of a number of decisions which we had taken previously; on
the basis of this decision, the Supreme Court had reached a particular decision,
and that is why, we thought it better to take a decision about the validity. That is
the reason why this particular Bill has come up before Parliament.

We are confident that, after getting clearance from both the House of
Parliament and converting this into a law, we will be able to protect the interest of

the farmers and we will be able to protect the interest of the consumers. There are
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certain issues which have been raised here — what is FRP, the new clause that is
incorporated, etc. Previously, as I said, there was the Statutory Minimum Price.
Now, Statutory Minimum Price concept has been proposed to be abolished by this
Bill. We have introduced a Fair and Remunerative Price. What is the difference
between the two?

Originally, the prices were fixed by the CACP on the basis of certain things.
Basically it has the C2 cost. C2 cost of production includes all actual expenses in
cash and kind incurred in the production by the owner, interest on the value of
own capital assets excluding land, rental value of the own land and rent paid for
the lease in land, the value of the family labour. So, all these things are calculated
in C2 cost.

There are some other criteria that have been fixed for fixation of levy sugar.
These decisions are taken by the CACP, on the recommendation of the CACP.
There are certain issues that were raised regarding CACP also. It was told that
there is no representative of the farming community on the CACP. That is not
factually correct. CACP has experts; along with, it has the representatives of the
agriculturists; they also have got accommodation in the CACP. So, they are also a
part of that.

The system of CACP is that it collects information from the State
Government’s Agricultural Department; CACP collects information from the
Agricultural Universities; CACP also gives opportunities to the representatives of
the farmers’ organizations. Ultimately, they come to some understanding and then,
make their recommendation to the Government of India. It is up to the
Government of India to accept it or not. But by and large, the Government of India,
and at least 95 per cent of the cases are such that the Government of India
accepted in toto, the CACP’s recommendations.

An issue was raised here that in a particular year, 2007-08, the price which
was fixed by or recommended by the CACP was not accepted by the Government

of India. It is partly correct and partly incorrect. E
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In the year 2008-09, the CACP had given a Report and in that Report it had
recommended a particular price for sugarcane. That price was practically the
same as was suggested in the previous year. What exactly the CACP had said in
its recommendation? That particular year was an exceptional year. There was
tremendous production of sugar. Ample stocks were there. Low market was
there. In the international market also the prices had totally collapsed. Mills were
not in a position to pay the prices to the farmers. The situation was exceptionally
bad because of too much sugarcane and sugar production. After studying all these,
the CACP had said:

“In view of the prolonged deflation in the prices of sugar in both
domestic and international market, excessive supply of sugar vis-a-
vis demand in the country and deteriorating health of not only the
sugar industry but also the sugarcane economy, there is no case for
any increase in the SMP of sugarcane for the year 2008-09.”

The CACP also said:

“In fact, based on the prevailing price realized from the sale of sugar
there will be justification for some reduction in the SMP from the
present level which may not, however, be appropriate in view of the
marginal increase in the input prices as well as the poor economic
condition of the farmers.”

The same CACP had said that there is a case to reduce the price but the
Government of India had not accepted it. We got this Report in August 2007. On
20" of March 2008 the Cabinet Committee on Economic Affair had accepted this
recommendation and announced the price as recommended by the CACP in toto.
It is the responsibility of the CACP to study the costing factor every year and give
recommendation about the prices on yearly basis.

On 20™ of March, 2008 the Government of India took a decision on the
recommendation of the CACP for that year but on 27" of March the CACP had
sent another Report which was not asked by the Government. They had sent this

Report suo motu. The CACP which was saying that there was no case for
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enhancement of any price and in fact there is a case for reduction of the price —
that was their recommendation — but within practically a few days, after the
approval given by the Cabinet Committee, the CACP sent a new recommendation,
not only a new recommendation but also an interesting recommendation, saying
that:

“The Commission recommends its Statutory Minimum Price of the
sugarcane for 2008-09 be revised to Rs.125 (Previously, they had
suggested Rs.72 and from Rs.72 they had gone to Rs.125) to be paid
by the sugar mill at a 9 per cent recovery plus bonus of Rs.30 per
quintal to be paid by the Central Government. ”

It is very interesting. The cane will be purchased by the sugar mills. Sugar mills
will process that cane, send sugar in the open market and will earn or lose money
but where from the question of the Government of India paying bonus arises?
The Government of India is not getting that sugar or sugarcane into their own Kkitty.
It will go to those millers. In fact, they are supposed to pay. Here the
recommendation of the CACP was that the Government of India should pay the
price of the basic raw material which will be ultimately consumed by some private
sector. So, we have not accepted this second recommendation. Except that,
practically for the last number of years, the recommendations of the CACP has
been accepted in foto by the Government of India. We always try to protect the
interest of the farming community.

A question was raised as to what is the Fair and Remunerative Price (FRP).
In Fair and Remunerative Price, one new provision has been proposed to protect
the interest of the sugarcane growers. Previously, there was 5(a) and now we have
brought FRP. Basically, we have deleted the 5(a). This 5(a) is also not from the
Essential Commodities Act. As I said, it is from the Sugarcane Control Order.
The provision 5(a) which has been deleted provided sharing of the profit of the
mills with the farmers at the 50:50 per cent ratio after the season is over and

financial results are declared. If the mill has shown profit in their balance sheet
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then only the farmers were eligible to get this benefit. But at least for the last five
years I have seen not a single mill in this country has given benefit under 5(a) to
any sugarcane grower. Our hon. Member from southern India has said that this
was beneficial for farmers. But in southern India also not a single sugar mill has
given any advantage of 5(a) to the farmers. It is because the practice is that the
farmer gives his sugarcane to sugar mill. He takes whatever the final price is
decided and he goes back to home. After completion of one year, after completion
of their accounts, balance sheet and auditors statement, suppose they show some
profit, then the farmer has got every right according to 5(a) to ask for additional
price. But the farmer never thought about it and he never goes to that mill. He
will go to the mill next year only when his sugarcane will be ready and matured
for crushing purpose. That is why, neither the farmer was taking any interest nor
the mills were paying any money. That is why, there was a Committee called
Mahajan Committee appointed by the Government of India which recommended
that the provision of 5(a) is not beneficial to the farmers and therefore it is better to
discontinue it. So, we have discontinued that and we have introduced new Fair
and Remunerative Price which gives specific margin to the farmer. What is the
difference between the previous system and this system? In the previous system,
if the mill earns profit, then after completion of one year, the farmer got the
eligibility to ask for the part of profit. But in FRP, whether the mill gets profit or
no profit, the first day when he is going to hand over his sugarcane to the mill, it is
the responsibility of the mill to give him part of profit irrespective of whether the
mill earns profit or does not earn profit. With regard to risk part also, practically
somewhere near about 50 per cent amount has to be paid to the farmer and this is
in advance. So, there is no question of waiting for the end of season. That is why,
the FRP is definitely beneficial for the farmers. When on the recommendation of

the CACP, the decision was taken last year the price of sugarcane was Rs.107 per

quintal. E
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But when we introduced FRP, immediately the price of sugar went from Rs. 107/-
to Rs. 129.50. Practically, there was a rise of 50 per cent in the prices of sugarcane.
That is why the FRP would definitely be beneficent to the farmers.

Another issue was raised that this price of Rs. 129.50 was not enough
because the prices of sugar has gone up to sky level. I entirely agree with this. 1
made the position of the Government clear. The price which has been given is not
the final price. People who are purchasing it have every right to pay more. What
exactly had happened this year? The price announced by Government might have
been Rs. 129/- but actually in the State of Uttar Pradesh, the State Government had
announced a price of Rs. 165/- as against Rs. 129/-. This was not accepted by
farmers in Uttar Pradesh. There was a negotiation between mills and cane growers
associations and the sugarcane growers in Uttar Pradesh are getting a price of
nearly Rs. 200/- per quintal. Therefore, though the price announced by the
Government of India is Rs. 129/-, yet the farmers in some places in Uttar Pradesh
are getting a price of nearly Rs. 200/- per quintal and in some areas they are
getting a price of Rs. 230/-. In States like Gujarat, Karnataka, Maharashtra, Tamil
Nadu, though the announced price by Government of India is Rs. 129/-, the
farmers are getting a price ranging from Rs. 210/- to Rs. 230/-. There is a
difference in the prices that the farmers in the States of Gujarat, Karnataka, Tamil
Nadu and Maharashtra are getting with that of the prices that the farmers in the
State of Uttar Pradesh are getting. This difference is because in Northern India
harvesting and transporting of sugarcane is the responsibility of the farmers and in
the Southern States the harvesting and transporting is the responsibility of the
millers. For every tonne or every quintal Rs. 30/- is the cost for harvesting and
transporting. When the farmers in States like Maharashtra, Tamil Nadu, Gujarat
and Karnataka are getting a price of say, Rs. 220/- per quintal of sugarcane,
essentially one would have to add a sum of Rs. 30/- to that and when a farmer
from the State of Uttar Pradesh is getting a price of Rs. 200/- per quintal, one has
to deduct a sum of Rs. 30/- from that because in the State of Uttar Pradesh
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harvesting and transporting is the responsibility of the farmers. This difference is
very much there. We have suggested here that when the prices would be fixed, the
CACEP has to give consideration for the transport and harvest cost also. This will
also benefit the farmers.

So, whatever decisions have been taken, each and every decision is meant
to benefit the farmers. The interest of the farmers has been safeguarded. Many hon.
Members have raised the issue of prices of sugar. It is true that the prices are
abnormal. Each and every citizen of the country is facing hardship because of this
rise in prices of sugar. As I said, the normal requirement of the country is Rs. 230
million tonnes but unfortunately last year the production was less than 150 million
tonnes and there was a gap between demand and supply. In such a situation the
prices have gone up. When that type of situation happens, the Government have
no alternative but to encourage import also. E

A criticism was made as to why the Government is importing sugar. The
decision to import sugar is not taken today. Even previously also, sugar was
imported. I recollect that, during the NDA Government, in one particular year,
there was shortage of sugar and it was imported from neighbouring countries.
There was criticism in those days also against the then Prime Minister, Shri
Vajpayee but he explained the reason for it because ultimately, it is the
responsibility of any elected Government to keep a balance between the interests
of the consumers and the producers. One should not forget this. The percentage of
consumers is more than 80 to 85 per cent and we cannot just by-pass the
consumers’ interests. We are not eager to import sugar when ample sugar is
available every year. But when there is a shortage, when there is a gap between
demand and supply, to protect the interests of various cross sections of the society,
we have no choice but to import. I am sure that the situation might be like this in
this year, and might be maximum next year.

As hon. Member, Shri Jagdambika Pal has said, it is a cyclic picture.

Every five years, sugar and sugar cane cultivation is such that in two years, there
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will be serious problem and the next three years, there will be a problem of
surpluses. So, the situation will definitely change in another year. This is my own
assessment. | am myself a sugarcane grower and that is why, I know this
particular subject quite in depth. [ am sure the overall efforts which the
Government of India has taken is to protect the interests of the farmers and also
keep a balance between the interests of the farmers and those of the consumers.
I do not want to take more time. I have tried to explain the entire position
before the august House. My request to the House is that the Bill should be passed.
Shri Raju Shetti has moved the Statutory Resolution. My appeal to him is
that he need not worry about the problems of sugar cane farmers. We will
definitely protect the interests of the farmers. Whatever action has been
mentioned here is to protect the interests of the sugarcane growers and one should
not by-pass the interests of the consumers also. From that angle, we have tried to
keep a balance. Hence, my appeal to the hon. Member is that he should withdraw
his Statutory Resolution.
MR. CHAIRMAN :  Shri Raju Shetti, in view of the clear and categorical
assurance given by the hon. Minister, are you withdrawing your Resolution?
SHRI RAJU SHETTI : No.
MR. CHAIRMAN: The hon. Minister has already answered all your queries. He

has given clear and categorical answer to your points. .
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SHRI BASU DEB ACHARIA (BANKURA): I want to have a clarification. Now,
the SMP is being replaced by the FRP. I would like to know whether any new

criteria has been adopted for determining the Fair and Remunerative Price or it is
going to be identical or same as it was for the Statutory Minimum Price. If new
criteria or new factors are not added, then how can you ensure that the sugarcane
growers will get more price and that the FRP is better than what is provided in
section 5(a) of the Bill? If we are retaining 5(a) in the Bill, will the Fair and

Remunerative Price also be there?
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SHRI PRABODH PANDA (MIDNAPORE): I want to know two things from the

Minister. The cost of production or cultivation varies from State to State. In case
of jute, the price fixed by the CACP varies from State to State, if not from district
to district. So, how can the Central Government adopt a uniform policy in the
name of Fair and Remunerative Price? That is number one.

Number two 1s, whether in the present situation the Government is going to
have a re-look or recast the control order in this regard.
3t IR @R ;. QIR S, g8 91 ISR g, § S Hend § [ ARBR ANl A R
S UF W TE AR 9 Q¥ B SRRA IR Q¥ DI IAET H R UST B SN 7 99 B
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In fact, till last year there was a heavy duty on import of sugar. But we
have removed it and changed the duty structure just to increase the availability of
sugar in the open market. There is a new addition.E
When the Fair and Remunerative Price (FRP) will be fixed, there are certain
guidelines.

1. Adjusted all-India weighted average of C2 cost of the production of that
particular year to the nine per cent recovery rate.

2. Cost of transportation of cane to factory gate.

3. Total adjusted all-India weighted average C2 cost of production of last
year, including cost of transportation at nine per cent recovery rate.

4. Above adjusted to 9.5 per cent recovery rate.

5. Profit margin to the farmers @ 15 per cent.
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6. Plus margin on account of risk to the farmers @ 25 per cent.

In fact, previously there was no provision of risk. So, now the provision of risk
@ 25 per cent is there. So, whether mill is going to earn or mill is going to lose is
not the issue. Every year mill has to pay 25 per cent over and above all these
costing to the sugarcane grower as a risk factor. So, this is the addition. In fact,
this will protect the interest of the farmers and definitely it will be better than the
Statutory Minimum Price (SMP).

There was another question raised here, =1 IR & & foIg 172 Y @
Td oAl 2l TE -2 PRE W 2| W2 BT AT AT DI TST-37e 8 Faell
Al Bt Al STAT-oTT 81 Wbl 2| Py & U B 8, Py [HAM YH B § Sl AT W
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20 9 9 Wt 9?1 e $fSar # 10 @7 ufd vds 21 In Southern India, it is Rs. 20

tonne per acre. There are many farmers who produce more than 80 to 100 tonne
per acre. So, the C2 cost is depending on the total yield from that acre. In
Andhra Pradesh, the C2 cost is Rs. 91.95 per quintal; in Haryana it is Rs. 82; in
Karnataka it 1s Rs. 62; in Maharashtra it 1s Rs. 72; in Tamil Nadu it is Rs. 83; in
Uttar Pradesh, it i1s Rs. 69 and in Uttarakhand, it is Rs. 60. So, C2 cost is
dependent from State to State. It depends on the availability of water, quality of
the land and the overall approach of the farmers.
There was another question which was raised here was about the FRP.
There are seven criteria required to be considered by us when we fix the FRP.
1. the cost of production of sugarcane;
2. the return to the grower from alternative crops and the general trend of
prices of agricultural commodities;
3. the availability of sugar to the consumer at a fair price;
4. the price at which sugar produced from sugarcane is sold by producers of

sugar;
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7.

. the realization made from sale of by-products, viz., molasses, bagasse and

press mud, or their imputed value;
reasonable margins for the growers of sugarcane on account of risk and
profits. and

the recovery of sugar from sugarcane..

So, these are the seven criteria which have been fixed and on the basis of these

criteria, CACP is going to finalise henceforth and recommend the price for

sugarcanc grower.

MR. CHAIRMAN : Hon. Member, Shri Raju Shetti are you withdrawing your

Statutory Resolution?
SHRI RAJU SHETTTI : No.
MR. CHAIRMAN: The question is:

“That this House disapproves|={f the Essential Commodities
(Amendment and Validation) Ordinance, 2009 (No. 9 of 2009)
promulgated by the President on 21 October, 2009”.

The motion was negative

16.00 hrs.
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16.01 hrs.

Shri Raju Sethi then left the House
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MR. CHAIRMAN : The question is:

“That the Bill further to amend the Essential Commodities Act, 1955
and to make provisions for validation of certain orders issued by the
Central Government determining the price of levy sugar and actions
taken under those orders and for matters connected therewith, be
taken into consideration. ”

The motion was adopted.
MR. CHAIRMAN: The House will now take up clause by clause consideration of
the Bill. Sk. Saidul Haque, are you moving your amendments?
Clause 2 Amendment of Section 3
SK. SAIDUL HAQUE (BARDHMAN-DURGAPUR): I would like to move my
amendments. I beg to move:
Page 3, line 14,--

for “fair and remunerative price”
substitute “Statutory Minimum Price”. (1)

Page 3, line 29,--

for “fair and remunerative price”
substitute “Statutory Minimum Price”. (2)

Page 3, line 33,--

for “from the purchase centre”
substitute “from the field”. 3)

Page 3, line 33,--
omit “to the extent it is borne by the producer” (4)

MR. CHAIRMAN: I will now put the amendment numbers 1, 2, 3 and 4 moved
by Sk. Saidul Haque to the vote of the House.

All the amendments were put and negatived.
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MR. CHAIRMAN: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.
Clause 2 was added to the Bill.
Clauses 3 and 4 were added to the Bill.
Clause 1, the Enacting Formula, the Preamble and the Long Title
were added to the Bill.

SHRI SHARAD PAWAR: I beg to move:
“That the Bill be passed.”

MR. CHAIRMAN: The question is:
“That the Bill be passed.”

The motion was adopted.
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16.04 hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS (GENERAL),2009-2010

MR. CHAIRMAN: Now, we will take up Item No.18 — Discussion and Voting on
the Supplementary Demands for Grants (General) for 2009-10.
Motion moved:

“That the respective supplementary sums not exceeding the amounts
on Revenue Account and Capital Account shown in the third column
of the Order Paper be granted to the President of India, out of the
Consolidated Fund of India, to defray the charges that will come in
course of payment during the year ending the 31% day of March,
2010, in respect of the heads of Demands entered in the second
column thereof against Demand Nos. 1,2,4t0 7,9, 11, 12, 14, 17 to
21,28 to 33, 35, 38, 39, 41, 44, 46, 49, 51, 53 to 55, 57 to 62, 64, 65,
67,71, 74,79, 80, 84, 86 to 88, 90 to 93, 100, 101 and 103 to 105.”
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MR. CHAIRMAN : Hon. Member Shri Yashwant Sinha.
SHRI YASHWANT SINHA (HAZARIBAGH): Mr. Chairman, Sir, I rise to
speak on the Supplementary Demands for Grants that the hon. Finance Minister
has presented before this House.

I would like to congratulate him that the net cash outgo in the
Supplementary Demands is limited to only Rs.25,000 and odd crores of rupees.E

Compared to the absolutely horrendous Supplementary Demands which
were presented by his predecessor last year, this has come as a big relief. But |
would still like to mention that when one goes through the Supplementary
Demands which amount to a net cash outgo for the Government, there are many
items of expenditure which should have been and could have been easily
anticipated at the time of preparation of the Budget. The case in point is Rs. 800
crore which has been provided as fresh equity to Air India. We are all aware that
Air India has been in a mess for quite a while. When the Finance Minister was
preparing his Budget earlier this year, he was aware of the very distressing
conditions which were prevailing in Air India and a decision to shore up the equity
base of Air India could have been easily taken at that point of time. Air India has
incurred losses of something like Rs. 7,000 crore. I do not know as to what extent
this fresh equity of Rs. 800 crore is going to help Air India recover from the
distress and the sickness it is in. But, if [ may take a moment of your time, I would
like to say that Air India represents a massive failure and mismanagement of a
public sector enterprise by the Government. Who is responsible and who is guilty
1s something which should be discussed by this House and there should be clear
conclusions drawn about the future course of action. To me, it appears that mere
infusion of Rs. 800 crore as equity in Air India is not going to sort out the problem
and the Finance Minister may have to come back to this House again to help Air
India.

Then, there are issues like subsidy for fertilisers, subsidy to the Food

Corporation of India, additional expenditure on pension both defence and civil and
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all these items of expenditure could have been anticipated. I am aware of the fact
that every Finance Minister does indulge in some sleight of hand. I am also aware
of the fact that whether it should be 29.4 or 29.6 is also a figure with which the
Finance Ministers often play around with and if they can reduce the overall deficit
in the Budget by even a fraction of a percentage, they often take recourse to that.
But the House will agree that this is not the best budgetary practice and, therefore,
it is best avoided.

But the Supplementary Demands that the Finance Minister has presented to

this House with a net cash outgo of over Rs. 25,000 crore is a small part of the

overall problem that the economy is facing.|3= gree that the present Finance

Minister inherited a mess from his predecessor. The failure, I could point it out, of
the previous Government, the UPA-I was that they just did not know how to
manage a fast growing economy. They did not know how to manage an economy
of surpluses. Therefore, they made some very crucial mistakes in the management
of the economy.

The predecessor of the present Finance Minister, Mr. Chidambram, was a
very lucky Finance Minister. I think, he has been one of the luckiest Finance
Ministers in the history of Independent India, but he failed to take any of those
steps which were necessary when we were passing through those halcyon years,
the bright years in our economy and I would like to make this point which has
been made by many commentators that the crisis that we have witnessed in the
Indian economy is a crisis of our own creation. We were responsible for bringing
the growth rate down, we were responsible for running a huge fiscal deficit, and

we were responsible for the price rise.
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16.12 hrs.
(Dr. Raghuvansh Prasad Singh in the Chair)

It is now a matter of record that the global financial crisis came much later,
after we had already inflicted some wounds on ourselves. The global financial
crisis, Mr. Chairman, only added to our problems. The net result has been that
while 75 per cent of the problems that we face today, we encounter, were created
by us and 25 per cent only by the global financial crisis. This has resulted in a
great deal of suffering for the people of this country because the great effort which
was made during the NDA regime to transform an economy of shortages into an
economy of surpluses has again been turned into an economy of shortages.

We were discussing just a little while ago in this House the problem of the
sugar industry. Now, the Minister for Agriculture, Food and Consumer Affairs
might get his Bill passed in this House, but what is the message which has gone
across. The message which has gone across is that while the Government is
permitting sugar to be sold at Rs.35-Rs.40 a kilo in retail in the market, the
growers of sugarcane, the farmers are not getting their price, in fact, their price is
being reduced. This is the general message which has gone around in the country.

It is not merely here in sugar whether you import sugar or not, whether you
import rice or not, that is another issue. But the fact is that there is a shortage, the
fact is that there is not only a shortage of sugar but there is shortage of everything.
I mean, I cannot imagine why there should be a shortage of LPG. in this country.E
There was a time when we were in office when the dealers of LPG cylinders used
to go from house to house to say whether the consumer was interested in buying a
cylinder of LPG. Today, the waiting period is more than a month. People have to
queue up to get LPG cylinders for domestic cooking purposes. Why has an
economy of surpluses suddenly become an economy of shortages once again?
This is something which the Government will have to explain.

Every period of time creates or throws up its own problems as far as the

management of the economy is concerned. Today’s problems are different from
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the problems that we faced in the last five years. The Finance Minister will have
to deal with these problems, will have to overcome them if the Indian economy
has to grow and the people of India have to lead a life of dignity and comfort.
Today, it appears to me that the most important problem before the Finance
Minister is the problem of rising, uncontrolled food prices. I was sitting in this
House, so I do not know what the figures of inflation, especially of our food grains,
are, which should have come today.

But, I would like to refer to the Report of the Prime Minister’s Economic
Advisory Council which was brought out only in the month of October. They
have themselves said that on the domestic front the sharp increase in the prices of
food grains, especially rice and pulses, other primary food products and of sugar is
a major policy concern. They have gone on to add that even in the winter of 2008-
09, as world prices of manufactured goods and internationally traded basic foods
were declining, the domestic prices were increasing one year ago, and this has
continued. International food prices were coming down; our domestic food prices
were going up. This is the finding of the Economic Advisory Council of the Prime
Minister. So we cannot even take comfort from the fact that global prices are
rising.

Then it points out the dangers which are lurking; the danger that there could
be with a world economy growing; how commodity prices will start picking up
again specially petroleum prices. Any other setback in the management of global
finance will trigger a crisis of unparalleled proportions and will lead to
destabilization. This is the finding of the Prime Minister’s Economic Advisory
Council.

When prices had started rising last year, we had advised the Government in
Parliament and outside that the kind of monetary policy that the RBI was initiating
would create more problems. I remember, I had pointed out even then that the
nature of inflation was different. The nature of inflation was confined to price rise

of essential commodities including food grains. Therefore, however harsh a
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monetary policy you might introduce, it is not going to help control the prices of
food grains and essential commodities. This was a simple logic. I am not an
Economist; neither are you, I hope, Mr. Finance Minister. One advice which I
would like to give you is, get rid of those Economists. A strong common sense is
a far greater aid to policy making than all the technical advice that you might seek.
So, get rid of all, specially the monetary ones. The Monetarists are the biggest
threat to the stability of this country’s economy.E

So, they went for harsh monetary measures. The harsh monetary measures
led to shortage of funds; they led to high interest costs; money became
unaffordable; and money became expensive. That has created the problem. The
global crisis only added to it.

Why is your economy growing at around eight per cent now? Your exports
are declining. Your agricultural growth in the second quarter is less than one per
cent of GDP. You are still growing at 7.9 per cent in the second quarter. How is
this happening? This is where the secret of Indian economy lies. It is the domestic
savings and domestic demand which will propel the Indian economy forward.
This 1s where we must concentrate, and that i1s, domestic demand and domestic
savings.

Now, inflation is something on which, Mr. Chairman, Sir, the Government
has failed not only miserably but it has sent out messages which are most
perplexing. Can the Prime Minister of India stand up and say: “We are unable to
control prices and that we should be prepared to face more increase in prices”?
The Food Minister of India gets up and says: “We will not be able to control
prices”. Yesterday, the hon. Finance Minister was in Ranchi, which is the Capital
of my State, where he gave explanations which the people of India will not be
prepared to buy. It is not.

Let me quote to you again what the Prime Minister’s Economic Advisory
Council has said. It says: “The economy, however, continues to be supply

constrained primarily in physical and social infrastructure, electricity, irrigation
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and drinking water, road and other transportation, and rural and urban economic
infrastructure where the Government plays a major role”. In these areas, we have
been found deficient. When one refers to supply side constraints, it is not merely
physical supply but all these aspects which constitute supply side economics. On
all these, we have, unfortunately, not been able to keep pace with demand.

I would like to remind the hon. Finance Minister, through you, Sir, that in
2002 this country faced a very serious drought. 1 was going through the figures
and I am told that the estimated loss of food grains production in kharif is likely to
be a little over 10 million tonnes. Correct me if I am wrong, 10 million tonnes is
the loss in kharif production. In 2002, the total decline in food grain production as
a result of drought — the worst ever in recorded history — was 40 million tonnes; 40
million tonnes less production of food grains. I will advise the Finance Minister to
look up his own Government’s Economic Survey of 2003-04 which was presented
before the Budget of 2004-05, where they had commended the manner in which
the then Government controlled prices, and how the people of this country did not
even get to know except the poor kisans that there was a drought, that there was a
loss of food grains production. Why? It was because we had in our godowns over
65 million tonnes of food grains — rice and wheat. We pushed them into the
market. We told the State Governments: “Please start Food for Work Programmes.
We will give you food grains free of cost”. We gave the grains to the millers so
that they could convert it and sell it in the market. We made large quantities of
food grains available to the State Governments for distribution through the Public
Distribution System, through the Antyodaya Anna Yojana, through the
Annapoorna Anna Yojana even free of COSt'E
There was a Mid-Day scheme also. So, a whole lot of steps were taken to flood
the market with the stocks that we were holding in Government godowns. If the
Finance Minister bothers to look up the records, which are kept in Government —
which I am sure, they are available — he will find the magic key to control the

situation today. That is the way to go. They should not be niggardly, they should
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not be conservative as far as releases from the Government godowns are
concerned. They should release it liberally. 1 would even suggest that --as far as
NREGA is a concerned, I would have more to say on it later — the Government
could consider releasing part of the wages as food grains so that the food grains
find their way into the belly of the people, into the market, and the pressure on
the market is reduced.

This 1s something, which is unacceptable -- a price rise week after week of
this magnitude. Sir, you were talking, when we were speaking from there, about
how the sugar market is on fire. 1 would say, the entire market is on fire. The
entire market of this country of essential commodities is on fire today. When I am
saying, it is on fire, prices are rising on a daily basis. It is not merely that you wait
for one week to know what the prices will be... (Interruptions)

Mr. Chairman, Sir, I cannot understand the kind of helplessness that the
Government is displaying in controlling the price rise of food grains and other
essential commodities. They have all the tools — policy and otherwise — at their
disposal. They have administrative tools, policy tools, etc. at their disposal. Is
there a reluctance to use them? 1 cannot believe that such bright people, who are
sitting in the Government, like the Finance Minister, like the Prime Minister
would be unaware of what should be done in a situation of this kind. So, why is it
not happening?

I am coming, Sir, straight from my State of Jharkhand, where we are in the
election mode. Perhaps, you know, this is the first day that I am attending
Parliament in this Session. And, I know how it is hurting the people. I would like
to tell the Finance Minister that when we go and talk to the people, when we
address meetings and we forget to mention price rise, they remind us and tell us:
“Why have you forgotten price rise? Why are you not mentioning price rise? How
are we going to live? How are we going to make our children live? How are we
going to feed the family?” This is absolutely an unacceptable situation. When the

Finance Minister gets up to reply to this debate in the House, I would expect him
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to say something consoling, to say something comforting, to say something
positive on what are the plans with the Government to control prices, especially as
I said, of essential commodities. So, this is the most important problem that the
economy is facing today.

I would warn you later that if you fall into the trap of the monetarists, then
you are going to face much more difficult situation.

Then, what is the second most important problem that the Finance Minister
and the country face a today? Again, [ would go back to the Economic Advisory
Council’s Report. E

It is the Report on the Fiscal Deficit Situation. It is this Report which says.
It is not Yashwant Sinha, it is not a Member of the Opposition but they are saying
‘if you take the off-Budget liabilities of the Government....” This is the sleight of
hand which his predecessor created. This is something on which the Comptroller
and Auditor-General has commented adversely. The easiest way out for Mr.
Chidambaram was what? It was to push the deficit, the liabilities under the line,
and then not include it in the fiscal deficit, not include it in the overall deficit. He
might consider it as a sleight of hand. I have described it as a fraud on Budget
making in this country.

How can you have bonds of every kind—oil bonds, fertilizer bonds, food
bonds, this bond and that bond? What does it mean in simple terms, Mr. Chairman?
In simple terms, it means that the Government only adds to its deficit the interest
burden and the principal is pushed to some date in the future, to the succeeding
generation. It is a 10 year bond. Somebody else will pay 15 years bond. Somebody
else will pay. They will have to redeem the liability. Then, you say, no, everything
is hunky dory. There is no problem, and I have my deficit.
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Even then the Finance Minister was constrained to put his deficit at over six
per cent of the Budget. What does the Council say? The Council says that you add
the Government of India’s deficit, the State Governments’ deficit and these off-
Budget liabilities, which are real liabilities, then the total fiscal deficit is 10.4 per
cent of the GDP this year. We are back to the bad old days of the late *80s and
early *90s. The Finance Minister knows this much better than anyone else that the
reason why India faced that balance of payments crisis in 1990-91 and so much
distress and hardship was because of unsustainable fiscal deficit that we had.

Then, very fortunately for the Government of India came the global
financial crisis because on the one hand it completely concealed all their failures
because they could tell the people of India that all these problems are because of
the global financial crisis, they are not because of our creation and second that
they could describe all this as a stimulus package.

I thought the word ... was an unparliamentary word but I heard the Home
Minister on television utter it repeatedly in this House when he was replying to the
Liberhan debate. So, I am not going to break the rules and norms of this House by
using that pejorative word. But I am saying this that nothing could have been
farther from truth than to mask, to conceal your failures, your inabilities, your
shortcomings under the garb of the global crisis and to describe the huge fiscal
deficit that you ran as a stimulus package.

I am charging the Government today in this House that all this was nothing
but an effort, an attempt to win the elections. This is what happened...
(Interruptions) If 1 could put a figure on it, for the 206 seats that the Congress
Party secured in the last Lok Sabha elections, the cost to the country is
Rs.4,00,000 crore. This is the deficit in this Budget.

Mr. Finance Minister, Sir, you had said in your Budget speech that to bring
the fiscal deficit under control, we have to initiate institutional reform measures
during the current year itself. These measures have to encompass all aspects of the

Budget, such as subsidy, taxes, expenditure and disinvestment. This is what you
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have said in your Budget speech. Now, we are in the month of December and we
are discussing in this House the first batch of Supplementary Demands. Where i1s
the evidence that such measures to control the deficit have been thought of or the
House is taken into confidence about them? I have here the article of a very
distinguished economist who wrote a piece and he said, “It would be the height of
irresponsibility if they cannot bring the fiscal deficit back to 3.5 to 4 per cent of
the GDP.”

re have been so many write-ups in the newspapers about this. Does the
Government have the option or the satisfaction that they can roll back these
expenditures whenever they want? Perhaps the US can do it, perhaps the European
Union can do it, perhaps Japan can do it, perhaps somebody else including China,
who thought of a bail out, could do it. But are we in a position to do it?

Mr. Chairman Sir, the Finance Minister had proudly informed the House
when he presented the Budget that for the first time in our history we had crossed
the figure of Rs.10 lakh crore as far as expenditure budget was concerned. Now I
will first quote the Economic Advisory Council report because this is a document
of the Government. What does it say? It says:

“The above fiscal developments underscore four important points:

(1) Increase in deficit was not due to the stimulus package, but on
account of additional outlay on subsidies, pay revision, loan
waiver and increased coverage of NREGA.

(2) The structural component of the deficit is substantial, though
some part of it is cyclical.

(3) The substantially higher revised expenditure over the budgeted
figure brings the poor expenditure management in sharp focus.

(4) There was limited fiscal space for the stimulus package and it

could not be directed to the desired sectors, particularly
infrastructure.”

This is the finding, these are the comments of the Economic Advisory Council of

the Prime Minister.
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Now, coming to Rs.10 lakh crore, I would like the Finance Minister to take
the House into confidence and tell us that if you were to give up the stimulus
package, which are the items of expenditure which you will be able to give up. |
had analysed it. Rs.6,18,834 crore is accounted for by Non-Plan Revenue
expenditure, which is the most unproductive part of Government of India
expenditure. Why? Because it consists of interest payment, defence, subsidies,
pensions, establishment expenditure, postal deficit and items like this. Where can
you compress? Is there anything here which you can roll back next year and say
this is what I am doing in order to peg fiscal deficit at this level? Plan expenditure
is only Rs.3,25,149 crore — less than half of the total Non-Plan expenditure.
Government of India’s interest payment alone this year is of the order of
Rs.2,25,511 crore. This is what we are paying as interest. We are going to borrow
Rs.4 lakh crore this year. Just imagine how much interest burden this is going to
add.

Everyone is commenting today on the debt GDP ratio. The debt GDP ratio
1s increasing beyond all reasonable limits. It is going to touch, according to some
estimates, 80 per cent of the GDP by the end of this fiscal year. 80 per cent of the
GDP will constitute the debt of this country. This cannot be described as a
comfortable situation at all. Therefore, it is the rigid nature of the expenditure of
the Government of India, which they were able to sustain because taxes were
buoyant, because the economy was growing, especially the industrial economy,
the service economy of this country and taxes were buoyant. But this year taxes
are not so buoyant. This year we are going to end up receiving far less by way of
taxes at the end of the year than what the Finance Minister projected as tax
receipts in his Budget. Direct Taxes, which was the most buoyant part of the

taxation structure of this country, have also been registering very slow growth.E
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So, you have a situation where your expenditure will continue to rise and
your taxes will continue to give you less money and the fiscal deficit which has
been presented at over 10 per cent of the GDP is likely to expand further. So,
where is the Fiscal Responsibility and Budget Management Act which was passed
when we were in office to bring some discipline in Government finances? We
have made a travesty of that. It is a sacred Act passed by this Parliament. The
manner in which it has been turned into a joke is something which is beyond any
comprehension.

What happens to the FRBM Act? I would like the Finance Minister to tell
us in very clear terms — are they going to continue with the Act, are they going to
come with a long term fiscal policy? What are they thinking and how are they
trying to bring Government finances back on the rails, back on track again?
Nobody can stand up here and say a large fiscal deficit of Rs. four lakh crore,
which might be Rs. five lakh crore next year, Rs. six lakh crore after that, is a very

good thing. I see an advertisement in some television channels where they say - a1
3 2| 9% Tl Woldl © M W, 98 ded @ QM 3rw @l It is because they are
promoting a particular brand of detergent. So, they are saying & 3= g1 Now, I
would not like the Government to stand up here and say - fheher Sfhf¥ie sl 2
AU T STI8Y, Fifh IADT 91 & U PIs fSeoie 78l © 3MUd U TR0 AT Sft,
PTs feeole 8 § ST S9 SNT &I &1 UT|

QU ARG @ AT FGR, HUAT YT AN FHAIG B | U] UTST BT 7S fhar qo
FAT Bl 8T B, Safd Al 3R AT 3MqH! qret 3 qreid|

2 FerEa Rt ¢ oot a1a g9 € 3R 81 gl This is the latest expenditure figure
which are monthly figures which are released by the Controller General of
Accounts and these are up to October. Up to October, the Government of India has

already incurred the revenue deficit in seven months of 73.1 per cent. 3T T BFT

DR WA & Sal ol § f[depel 3uep! fIeary & el &g Fobal g [ Brg-a MAfRex A
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T8 S| At the end of the year, I8 Sffic Igd-9ed Fal uga SMUM? AR QA BIE-BIC
UTSCH ¢ | SIRG@AR &I I1d 3MMS |...3N DI Igi 3 !

AR 3R a9 Hed & o T (3f SRR W) 2 I BT SR, il 1yt ard
G AT g ... (@)

SHRI YASHWANT SINHA : I have no doubt, I can say it without fear of

contradiction in this House that infrastructure has suffered heavily during the last
five-six years, whether it is the Highways or the others. The only thing which is
growing is telecom; but telecom is growing because of the momentum which has
become automatic. So, it is growing automatically; the Government does not have
the power to stop that growth. But, look at roads. The Lok Sabha was elected on
the 16™ of May this year. The new Minister of Road Transport and Highways has
been in office for some time. I do not know what he is doing, where he has
vanished. Like Mr. Jairam Ramesh, he was all over the media when he was
Commerce Minister. Now, he has suddenly vanished from the scene. Occasionally
one hears some..... (Interruptions)
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): He managed the media. ... (Interruptions)
SHRI YASHWANT SINHA : That is not my charge, that is Mr. Narayanasamy’s
charge. ... (Interruptions) So, on infrastructure take what the Prime Minister’s
Economic Advisory Council was saying. E

Mr. Chairman, Sir, I am making this point very seriously. If the
Government had gone on to raise the fiscal deficit to 15 per cent of the GDP and
the money had been going for the creation of infrastructure in this country, I
would have been the first to stand up in this House to congratulate them and say
that this is what [ wanted. But they are wasting that money.

I mentioned about NREGS, the great flagship scheme of the Government.
Mr. Chairman, Sir, do you know how much of it is being wasted? 3ma < i 7 @&
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I B DI g1, H TE S g1 H Alh GHT D UHAT D A 39 S o @ g AT
% W H Aed-ARA &1 wsd ©l  There is a complete prohibition on use of
equipment and machinery. 98 ¥s® W e Iredr B, a8 HRT BT TE €, SUD FWR
A HRA STl <M, A SHDT AT BN Ueh SRAT H a8 b a8 el &l # §9 ORE & IfTehi
HAS AT g ol I e 41 981 1ol | Uop Wil §Sdh @ oY 98 ARA ol 1T 3R
TS Bl ARE fshdr Tell T SR e 10-20 g &1 a1 WA H AT g8 A g b AR
¥ . e H Bl N @ S R A L ¥ GRAHE & M W EI @ B L (SaeT)
HOIG BT HEMI b HO el fHerar gl ... (aer)

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND

MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Mr. Chairman, Sir, he is making an allegation

against the Government. ... (Interruptions)
QU AEGT ¢ 99 H AU AT W A AR & e BT Alepl Aol a1 Gl ardl Bl

T PR |

()
A aeEa RieeT @ IR SHRCFR & TH R Plg B T8l 8l @1 o, e = Bl ....% 8 &
gl ... (sraam)
SHRI V. NARAYANASAMY: Shri Sinha, you were also part of the system and

you also inherited committees. ... (Interruptions)

st gerga Rt @ 99Ul 7RGy, smuwmT Ht orgwa BT &R & Wt T orva € 5 w@ &
T &3 § S © A1 U §91 Jel Sl 89N |d @ AR S7dl © 98 d19Igdl dle & Bl 3l
U9 DEd © [P g Ny ®r$ | waw a1 [$HiS 3ol TRl YRATST H I8! 81 B S8«
Fed & 5 93 fifige g 3§ wfie &9, N B O B AN WHR | A gar feam ar gan
Tl fF IRT WNBR B TE A A6 o't § & fifva § ds 7 9 781 Shrer S|
FFRI BT RUIC a7, IqDH 918 (T G dgafax HAcl RAE a1 I8 Rure, a8 Rdre, #
BT AT & b TRIT-TRIG &1 T TRIG Bl TgaH HRA & forg {61 DS ) Sewa 8? TWe

* Not recorded
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Il TWE B, SADI TEAH B H Dls [Qabd TE B Ayl H 9RG WHR DI AT I §
@l g 5 T @ ugEE H S 960 IR B UEAH IR of IR 91 99 R T &R wft

B AT Brs, &1 Bls SUAR BT AMRY| ... (Rrae) E

[ATAfT HEled, § SIRES BT IaTex0l ol gl a8l 21 .1 qeRT, S R WRBR b
radf HHIE Bl g8 Y B F, H9 IR § I9b I DI UGl b IRES H TN&T Bl A=
82 WHC ¢ 3R Had 30 WHT A P fNvd HIS el 2l SHHT waqed Sl AN qad
RIS WG A A €, S8 39 Bl B o9 T8l A @ 81 7 S5 iy Sard Ao T &1 ot
el &1 8, 7 g1 U el ¥ iR 7 & wamifoie gRem Ue el € S T @ oW
T e 2 ok @ oft T8 fraar @ aen A Saqfie adwiic @ 91d R @ 2l S @
95d APhell® B, 984 daT1 2l H IHPT 9ui ff Fad H T IR Ghal g SR BH sHIHD A
P 919 BRI ol T TR SHIED A @E? NadT U @rell 8 SS9 3T &g ol fb 3
T™T W B M A T W B S T, FT 98 WY @IY?

[UTIRY WEIGE @ 3T AU T AW DG |
2 FerEa Rt @ § WPR A o # el BRAT ATEdl § b T8l U dR% ge 37U a9l Bl

A9 BRAT AR, & A HAST A1 ARy, goic d e FaFl @1gy, Sl @ e o

IAGfTd IR IRATE B AT 8, I Joic DI Adfeld DA BT TAR HAT MY 3R IF el B
Wb & o A1y, Sl {6 TREl | WefEa €, S Tidl A WEfed € SR weR & W A A
Reifes & S y<@R R 3P G| g T VAT T80 811, 99 I Il Tidl b D
T ggaftl & e # I @1 o T aga, & e # R QiR Wpd T8l aniT| oot SRy,
a1 MUl gam = b |qd Riem AfNIE, S gH W A Gl o, dad S b1 fafesw
fe@rg <@ ©l.. (@) S99 Al S $Y el fBAl g IR g S & oy WRa
PR BT IR G BAS BUAT 37 ANl o axaTg AT g1 I B S far 81 8, g= dad
3O e B U raRen 39 o¥ A 6 9o |ahdll o
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SHRI ADHIR CHOWDHURY (BAHARAMPUR): Thank you, Mr. Chairman, Sir.
I rise to support the first batch of Supplementary Demands for Grants for 2009-
2010. The approval of the Parliament is sought in the Supplementary Demands for
Grants to authorize gross additional expenditure of Rs. 30,942.62 crore involving
net cash outgo aggregating to Rs. 25,725.22 crore.

Our former Finance Minister, Shri Yashwant Sinha, was delivering his
speech which I heard with rapt attention. He was trying to belittle and negate the
successes that the UPA — I and UPA — II Governments have achieved over the
years by dint of their pro-people policies and pro-people welfare programmes.
This is the first time that I came to know from our former Finance Minister that
during the NDA regime there was an economy of surpluses. I do not know as to
what that economy of surpluses is meant for.E
What does it denote? Shri Yashwant Sinha was very deliberately trying to drive a
fissure between the UPA-I and the UPA-II Governments. He wanted to
substantiate a cleavage between the present incumbent of Finance and his
predecessors. But I think it would not work because our Government has been
working in a concerted way with a single objective of inclusive growth in our
country.

Y AN I SN H IR ol B BN qU 9@ e A1 ST AN D1 SHN G AT
® gAY AU SEC-SEd WH B AT Al 9 RS SR B AN Qe | A8 S
T R @ o S & ol @ T3 o Afdh 39 @Rl & fog a8 wrrardt &t S
S Tl s Rrafier # 9 Al 9 TReIRSSitd & Raard w9 ogquedig g, § e
=TEd § B 3T Golad Bl 6 JH TR SIgd & Rl 8l, 99 # A Sfd 39 g §
ST € a1 TSRS ST & dgd 3191 I8 B rald 2l ifeh 59 3T uiferamdic & ana & a
39 WHR b RId i & {0 TIIRSSITE &1 a1d dd o JIET I18d, T 59
AT & #A 1 ST ST IR MY a9 H RaRe Hom & o9 g9 IX ¥ AR | ¥=
IR i TIRENTE T W G § T W1 SRR ¥ R e TR 3 S o
PRD PUIY T WRDR I8 | I§ I A S0 310! Tl i |
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Sir, the UPA-II Government has initiated its second journey with a special
emphasis on inclusive growth. In spite of growth over the years, it is perceived
that there have been inequalities in opportunities, gender inequality is pervasive,
and the regional imbalances are evident. Therefore, the Government gave special
emphasis for inclusive growth in our country.

The Eleventh Plan envisages a nine per cent growth of our GDP as a whole,
which includes per capita GDP of 7.8 per cent per year. The truth is that we are to
achieve this growth in the environment of global competitiveness, in an
environment of a global economic scenario where we are destined to deal both
with opportunities and challenges. In the wake of global economic downturn,
which had its snowballing effect throughout the length and breadth of the world,
we also got inﬂicted.E
17.00 hrs.

But unlike the United States, the European Union and many other
developed countries we succeeded in insulating Indian economy from the morass
of the global economic downturn. This is a singular achievement of the UPA
Government. Therein lies the success of the UPA-II Government. Not only that.
during this period India has been emerged as a resilient economy in the world also.
The resilience of our economy has been amply proved by the bouncing back of
most of the sectors including industrial, manufacturing and export. Most
prominently it was pointed by World Bank President Mr. Zoellick who said,
“India’s growth rate could, over the next one or two years, see a return to the 8-9

1™ Five-Year Plan.” This is the comment of

per cent envisaged in the country’s 1
the World Bank President. Strong fiscal and monetary policies had helped counter
the decline in exports and withstand some of the external shocks brought on by the
multiple food, fuel and financial crises. Who does not know that international
crude oil price had gone out of our control? Who does not know about the

hardening of food prices in the international market? Now for the sake of debate if
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some of our esteemed colleagues try to question the veracity of the global
economic scenario, then I can only say that I feel sorry for them.

The bounty of nature should not be construed as an achievement of any
Government. Agricultural growth that took place during NDA regime was an
endowment of the nature. It is not an achievement of any government. But it was a
failure of the NDA Government that then food grains were rotting in the
Government godowns people were deprived of having requisite food, which even
led to starvation deaths in the country. Later on, this very NDA Government
proposed to sell those precious food grains for a song to those exporters from
whom the NDA Government was subscribed profusely. This is the truth.

The hon. Finance Minister has already commented, “The economy was able
to weather the crisis and return to 7.9 per cent growth in the second quarter. This
shows the strength of the stimulus packages introduced by the Government and the
inherent sound economic fundamentals.”

It is really a matter of pride that despite being hit by the global slowdown,
India’s GDP growth rate can bounce back to nine per cent in the next three years.
What is the reason? The reason is that we do have robust savings and we do have
substantial investment capacities of our economy.

I would like to ruminate the past incidents. The history of Indian economy,
the evolutionary path of Indian economy will give you an account that in the
earlier days also, even after the Independence, our country faced very adverse
situations. May I recall that during 1966, the then Finance Minister, Shri Sachin
Choudhury, through a radio broadcast announced India’s decision to devalue the
rupee at 36.5 per cent, including significant reduction in import tariff, tax credit,
direct subsidies and important entitlement schemes.

In the wake of crumbling of Berlin Wall, when the entire equilibrium of the
world got a radical shift, at that time also, despite our close trade business and to a
large extent financial rupee-rouble alliance, the country did not succumb to the

pressure created by the fall of Soviet Union. In 1991, everybody knows that the
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total public debt accumulated to 76 per cent of our GDP, interest payment reached
four per cent of GDP and 20 per cent of the expenditure of GDP. Under such
circumstances, the only recourse was the International Monetary Fund under
compensatory and contingency finance facility, along with loan from the World
Bank and the Asian Development Bank, we got over the crisis and the financial
reforms started with a new momentum. We have descended in the era of liberation,
in the era of institutional restructuring and so on.

In 1997-98, this Indian economy withstood the pressure of South-East
Asian crisis; and in 2008 Lehmann Brothers scandal led global recession. The IMF
predicted it as the mother of all economic meltdown. I reiterated that this is the
meltdown which has been recognised by the International Monetary Fund as a
mother of all economic meltdowns in emerging markets. In spite of all, it is our
continuous endeavour to get rid of this economic meltdown and I am sure that the
UPA Government will be coming out with flying colours in spite of all the
nemesises being poured by the Opposition, we will be able to succeed. Nobody
can stop us from winning the people of our country.

What is the situation of global economy? If we could not understand the
present status of global economy, then, it would also be hard for us to assert and to
assess the cascading effect of the global economy on our country. The positive
side of the global economy right at this moment as per the IMF is world output has
expanded by three per cent in the second quarter; manufacturing activity picked up;
trade is recovering; financial market conditions are improving; appetite, risk
appetite is increasing.E

These are the positive sides of world economy. However, it is matched with
negative side also. The negative side is that the recovery is fragile. The second
quarter improvement essentially is the outcome of policy induced stimulus.
Stimulus has not been introduced only by our country. Throughout the world, even
the developed countries introduced stimulus packages to get rid of the economic

melt down.
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Indian economy posted a growth of 6.1 per cent for the first quarter of 2009,
lower than 7.8 per cent in the corresponding period of 2008-09. everything is
transparent. Our hon. Finance Minister pleads for 7.9 per cent growth in the
second quarter. Even the Organization of Economic Cooperation and
Development has applauded Indian economy’s resilience and has projected a
growth rate of seven per cent in 2010 and 7.5 per cent in 2011.

The industrial sector is a great parameter of macro economic fundamental.
If we take the case of the industrial sector, it has shown clear signs of revival in
recent months. The index of industrial production increased at a higher rate of 5.8
per cent during April-August 2009, as compared with a growth of 4.8 per cent in
the corresponding period of the previous year. The latest number indicates that the
industrial sector is growing by 9-10 per cent.

The core infrastructure sector, with the rate of 26.7 per cent in the index of
industrial production posted a growth of 4.8 per cent during April-August 2009, up
from 3.3 per cent in the corresponding period of the previous year. What does it
indicate? It indicates that we are moving forward. This is the clear indication.

With the economy back on the roll and disposable incomes rising, just news
came out yesterday saying that the car sales are posting highest growth in nearly
the past six years. In nearly six years, the car sales are up a massive 61 per cent.
What does it mean? The demand has been helped by the surge in the stock market.

In the case of services, India is such a country which has been proving its
potentiality in the service sector, since 1991. The performance of the service sector
during April-July 2009 continues to follow the pattern witnessed in the 4™ quarter
of 2008-09. Trade-related services such as cargo handled at major sea and airports
decelerated, reflecting a contraction of trade. Trade has been declined and
everybody knows it. But our Commerce Minister, Shri Anand Sharma said this
and I quote:

“India’s exports have been falling since October 2008, though the
pace of decline has been arrested in recent months. The country’s
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merchandise export which had declined by 38.9 per cent in May
2009, started showing signs of improvement and the downturn has
been arrested to a single digit level of 6.6 per cent in October this

year.” E

It is hoped that the Government exports would grow by 15 per cent in the
next fiscal year. Other domestic activity related services such as communication
and construction have begun to show signs of up turn. The railway revenue
earning freight traffic recorded good growth. In the first five months of 2009-10,
we are admitting that the fiscal deficit of the Central Government was 54.9 per
cent. We never say that we are going to violate the FRBM Act but the situation
has come to such a pass that the FRBM could not be sustained right at this
economic scenario. Therefore, when the situation will start improving the
Government will be reverting back to FRBM discipline. There need not be any
worry for anybody.

What is the position of our foreign exchange market? Foreign exchange
market remained orderly during 2009-10 with the rupee exhibiting a two-way
movement against major currencies. In terms of the real exchange rate, the six
currency trade base, real effective exchange rate moved up from 96.3 per cent to
104.2 per cent by October 2009.

What is the situation of stock market? It is also promising, Sir. Stock
market staged a smart recovery reflecting large foreign institutional investment
inflows due to the optimistic outlook for the Indian economy. When the Indian
economy has been reverted back to normalcy then the appetite of foreign investor
also has been growing in commensurate with the progress of our economy. This
has been reflected in the stock market. It is a very simple matter. It is as easy as
day light.

I am now going to brief you the situation in the external sector. India’s
external account remains comfortable during the current financial year.

Merchandise State contracted due to depressed external demand and slow-down of
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the domestic economy with imports declining more than export. Trade deficit in
the first quarter of 2009-10 is higher than 14.6 billion in fourth quarter of 2008-09
due to rise in crude oil price.

Sir, the capital account showed a turn around from negative balance in the
last second quarter of 2008-09 to the positive balance of 6.7 billion during first
quarter of 2009-10.

Our foreign exchange reserve is robust and is now hovering around 284.4
billion dollar by the last month. However, we cannot wish away the seamy side of
our economy. Yes, there is Achilles’ heel that we cannot ignore. Total
employment in the economy has improved in recent years but the labour force has
grown even faster leading to an increase in the unemployment rate. Permanent
employment in organised sector has decreased although organised sector firms
may be increasing their informal employment. Economic growth across the region
has not been balanced. Much higher level of human development can be achieved
with the given system of economy if only the delivery system is improved. Shri
Yashwant Sinha was accusing the Government that programmes like NREGA and
preparation of BPL list are not being implemented in the States. May I ask our
former Finance Minister whether it is incumbent upon the Central Government to
implement the NREGA scheme in Jharkhand around his residence or in his village?
Is it incumbent upon the Central Government to prepare the BPL list in the village

where Shri Yashwant Sinha resides?
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DR. SANJAY JAISWAL (PASCHIM CHAMPARAN): It is President’s rule there.
So, it is your responsibility.

SHRI ADHIR CHOWDHURY : The President Rule has been imposed for the last
few months only.

What I am telling is that he was also the Finance Minister of our country. So, he
must know being in the federal structure, all the responsibilities cannot be borne
out by the Central Government. There is the Union List, the Concurrent List and
the State List. We have already admitted that due to the poor delivery mechanism,
a number of welfare schemes which are available in our country could not reach to
the common people.

|AUMY ARG : FRES # N auf 9§ dErEd I9 & g9 T8 gUl A AR A dEed
/IS ® gRT of Brel 2

SHRI ADHIR CHOWDHURY : So far as agriculture is concerned, India is not
sufficient for producing all agricultural commodities that are required by us.
Especially, there is a chronic shortfall of edible oil and pulses in our country.
Every year, India imports about 40 per cent of edible oil and 12 to 15 per cent of
pulses that are required by us. This year, we know that the entire country has been
inflicted by the fury of nature named after drought, flood, etc. We have to face the
onslaught of drought and the onslaught of environmental extreme events whether
we like it or not. The area under food crop declined due to natural calamities. It
has declined from 69.22 million hectares to 63.78 million hectares. The total
target was fixed at 239 million tonnes for food grains but it is expected to be 233
million tonnes. It demonstrates a shortfall of food grains. The Department of
Agriculture has declared this year 299 districts in 12 States as drought affected. Is
it that the drought has been brought by our Government? Will the Central
Government be liable for the prevalence of drought and flood? I got surprised by
the queen argument made by the Opposition and even by the former Finance
Minister. I would recall for the former Finance Minister what was the Minimum

Support Price of paddy during his tenure. During NDA regime, the Minimum
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Support Price of paddy was Rs.530 plus Rs.20 but during the UPA regime, in this
year, 2009-10, the Minimum Support Price of paddy has been increased to
Rs.950. ... (Interruptions) 1 know that it will incur your anger and frustration.
Only five essential commodities with high inflation rate is a matter of concern.
Our Prime Minister has expressed concern; the Finance Minister has expressed
concern; and the UPA Government has expressed concern for the inflation. But
sometime things are controllable and manageable by USEd but something is
beyond our capacity. That has to be admitted. Out of 17 essential commodities, a
high inflation rate was witnessed in respect of wheat, rice, pulses, potatoes and
onions. We need to understand the factors that affected the price of every
commodity. The area under cultivation was reduced and production dwindled
because these are dependent on weather and technology. This has to be admitted.
Increase in the Minimum Support Price had resulted in the purchasing power of
farmers which resulted in their enhanced consumption pattern and when the
purchasing power increased and consequently consumption capacity enhanced.
But there was a constraint in the supply side. This is the logic of economics. There
is a demand and consumption mismatch which has been reflected due to increase
in the purchasing power and consequent consumption power of people. Last but
not least, there is an effect of the international prices. Though there was an
increase in the total food grain production in the year 2008-09, the production of
some of the food articles such as pulses, sugar have been lower. The demand for
commodity was growing because of the rise in income of the people and
consequently there was hardening of international prices because of hike in fuel
prices, then there was the delayed monsoon and the affect of drought. All these
factors pushed up the prices of the food articles. The progressive policies of the
UPA Government led to the increase in the disposable income of the poor people
and this led to the propensity to consume and thus resulting in the increase in the
demand for every commodity. This happened because of the increased purchasing

power of the poor people by way of NREGA. 619 districts in the country have
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been covered by the programme and the outlays to this programme are proposed to
be increased by a hopping 144 per cent. As a former Minister you would know
that this is a demand driven programme. The more you want, the more you will be
paid. This is one programme which has been appreciated throughout the world
except my friends from the NDA. Sugar prices increased, but why? The price of
sugar increased on account of declining area of cultivation of sugarcane and
consequently there was lesser production of sugarcane. Production declined by 4
per cent and prices increased by 10 per cent. In June, 2008 while production
declined by 20 per cent, prices increased by 45 per cent in June, 2009 and still that
is prevailing. Shift in acreage from sugarcane to other crops like wheat was
another reason and this was because of higher MSP and this got reflected in the
drop of sugarcane acreage and that resulted in the declining of sugar recovery. The
prices of pulses rose on account of demand and supply mismatch and hardening of
international prices. The area under cultivation and production of potato in the
year 2008-09 was estimated to be 18.10 lakh hectares and 311.27 lakh metric
tonnes respectively as compared to the previous year which was 17.19 lakh
hectares and 304.42 lakh metric tonnes. The production in 2008-09 was lower than
that of in 2007-08 and this contributed to price rise. E

Presently, cold storage potatoes are mostly meant for consumption. We are
optimistic that potatoes from early harvesting in Punjab and Haryana and other
places will be coming in the market and it will help to stabilise the prices of
potatoes.

So far as onions are concerned, we know that onions are highly perishable
bulk crop. Slight increase in rainfall affects their quality and productivity. Floods
in Andhra Pradesh, Karnataka, and heavy rains in Maharashtra affected khariff
crop of onions and supply to markets across the country. These are accounts of
truth.

As far as wheat and rice are concerned, average wholesale price can be

attributed to minimum support price. Our Prime Minister also admitted that
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inflation of food articles was attributable to the increase of MSP. The Government
launched a scheme on 28.7.08 to distribute one million tonnes of edible oil to the
States at a subsidy of Rs. 15 per kilogram and that subsidy further increased to Rs.
25 per kilogram in June, 2009. We need not worry about our principle foodgrain.

In the Central pool, as on 1.11.09, total availability of foodgrain was 268.88
lakh tonnes and total offtake was 127 lakh tonnes. The balance as on 1.4.2010
will be 141.88 lakh tonnes. Bufferstock norm is 40 lakh tonnes and strategic
reserve is 30 lakh tonnes and as on 1% April, the stock will be 70 lakh tonnes.

As regards the stock of rice, actual stock is 153.49 lakh tonnes, bufferstock
norm is 52 lakh tonnes and strategic reserve is 20 lakh tonnes.

Therefore, we should not be unnecessarily concerned over our foodgrain
capacity in our country. Inflation is a matter of concern for all of us. The
Government has been burning the midnight oil to get rid of the pressure of
inflation.

Sir, I am hailing from Murshidabad of West Bengal. Murshidabad has not
only been recognised as the most backward district in our country but it is also
recognised as the district with the highest concentration of minorities in our
country. Every year, flood used to inundate large areas of Murshidabad. Over the
years, people of my district have been demanding the implementation of a master
plan named as Kandi Master Plan. I would request the hon. Finance Minister to
release funds for the Kandi Master Plan of Murshidabad in West Bengal.

We are discussing the economy of our country and we are all responsible
Members of Parliament. In this situation, we should not make any lopsided
comments while discussing the economic scenario because if we do not make a
healthy discussion, then a message may go throughout the country that we are
unnecessarily clamouring on the price situation of th@ountry because the
middlemen, the hoarders and the black marketeers of our country who may take
advantage of these kinds of discussions. Sometimes the criticisms of this

Government come to the help of those black marketeers and hoarders. The


Usha
d.by h4 


10.12.2009 173

Government has issued a number of directions, a number of orders to put a check
on hoarders and black marketers I think under the leadership of Dr. Manmohan
Singh and Chairperson of the UPA, Madam Sonia Gandhi, the UPA I
Government will be marching ahead. There is concern about it.

With these words, I am supporting the Demands for Supplementary Grants
(General).

ST, WO TIHATd @ A QU 7BIGd, Ud e W a1 G ol SY| HUT HRd ST
a1 e gwa iR fagr Sy a1 Al fedis BR Uicd & aR H Us U< dl 98 didl 9o,
ISSGICESIEIGCRC N CEEIG)

QU FEIGY : 3777 d93 gyl A Yol HAR Sl

... (cgagm)
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S ot HAR (PIEmWR): AFEHE [EART HElGd, SMUY 9 a9 2009-10 Bl A&l DI
SYR® ARN (AMR) W Fai B B Al &), 59 f § omuepy omWRy g1 A w30
St 39 TG e € SR ufiay SRe Ioic @ AR @ SRt gl # A #E S |
3MUch HTEIH A Bl el b a8 TR SMaRl < fb 39 qore § W el &l wiifleardt &
forw o1 Sury fpu & a1 98 iR ey & sy st & urfie & forw wew d fed
R arfereT w7 #3rerd 7 BIg Sae foar § a1 T81°7 A H gRdrad drekig &
SUR & Il TRBR & TR [IH1d H MH-3MGH! Bl RGN & 3 S R € a1

TGP SH®BT ST 3T ST <A |

Y 919 Hal o7 @ &t fh TR Ef$AT 800 PRIS WUV & HIC H B, AT 800 HRIS
WY Bl fEAiE BT T 81 S 3@ b Pl 60 TAR PRIS WAV & °IC H 8, A & A TR
g, ST WRAEH & S #oR & d1d ©, 3UH dgd Il IA[AN HHARIT R WA
el W gl s9e fog wrse At g2 21 ariier e Wae & IR | IS R 9 awEd
=g St 1 oot ara

HeIgd, Y 39 f9m & W3l 8 g € ok 89 fud g & oy 96 © & 59 3
I e F dieldl, 9 s9D IR H SIeT faWR A S| 37T S g § 89 o o ©, al
g <@ & b o fenr ¥ Jdfa oM 9awr @St € O 98 Sfe Sy @ AT
vt gt BT AHSA B, AT JEUIA BT Ao B AT gedi D qollb bl AHAI B
TUHSIGHaTs & ASh & a3 FHT Jerda (e St 7 99 faaR & der iR |qafmen
® AR § W Dl [P STEl R AN oS &, I8l AG-3716 JeAUD ¢ R Sel urd il 9 &,
a8l % Q1 TS 81 §H ARE BT Sl AT ©, 9 ¥ PRI Ay THH Wi ©, Sl
IRrH TR §, WRPR Sl GV BTS gRS 8, S (oY B Sl a1 2l Iudrel dl [T
& TR H AU IR @ <@r & gl SiEi-otel W gEr divedl, dioaddt g8 Sher Rufa
EESISICURIDES

STEl d% fIgd IeT @ 91 g, 89 ARl & I8 IR WR W GR-yiE €S SATaT
fasrelt a1 € el uRil €1 BF IR Ub-Ub BRI A [qorell &l et uRll 81 R Hroree SR
faga ScureT ge & oy o fewis &1 T 8, 99 W Al g1 HRar | @rE gl e
o fRIfa a1 3R 4 gy g1 T8l W 89 9 &, 899 g9 fog fSais @ SRt 81 gg ary,




10.12.2009 175

Ul BH 3TNl Oeb UM WR W 8 & U & S 99H Hel A IS U WAt ¢l ufcay
fHIS Uicw QRS qoic ¥ AR SRl &1 b 8, MY ¢ QY| WP St T AT 8, S
TP A ISR Ugd, I BANT HbWS B MY R ARBR Bl W HHAS BT ALY

S Y@ D A YN T DI H FHAK BRAT §, 4P gAY AT Fe W T W
EICEIEIET
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A MREY TS (Ward): wWfy #Eed, oY JIRe Wi fa¥wd 2009-10 & Wed H
T &1 aeR &, s9a foy a=yare] ol § qd faw w31 St &1 99 = | YA J@T o
sﬁ?wﬁaﬁa@?ﬂaﬂsﬁ#ﬂﬂaﬁaﬁﬁaﬁﬁﬁﬁﬂﬁmlg
fog #=0 S 59 99y wed § SufRrd 981 21 # ofyd Ay W fa #3 Sh &1 euH sndva
FHRAT AR 6 25 TIR TS TUY B S SRS A0 W@ T T, I9H IR dR W A
a3, S TR g4 fax #A St A e 6 gaR $ReAr & forg 800 dIs vwd @1 wfayfa
P T g S4B 60 BOR BHRIS BT B °IC B I1d I8 T 2 9 dRe =i 3R W ad
qaTs | fawa Y N HE BT DR T Q¥ & qoIC B - DI a1 Pl Mg | § Ha
T 5 fava @t onfdes w@d oroeht SiE B, oifee B oo anf¥es eraven @t Hifa & forg
N PR B! EER B[ g1 89 Nl a1 8 SR SUS AER WR oI 1 &1 SfF 8
AT 3 TSl Bl © A SHD WIHATS BN <, Y9 AR TG ST BT YT Isdl 2l

# TUS WM W ISR BT A THI0T 3Fa! B AR A arear gl Tal § We
ST REd B Tl H AT gei-siiufeal # Red 81 ST AU AT D IILADBATSHT Bl R DR
F Al BT 81 W@ Tl Ao AEME IA WA W 7| IS AT A, 1 =@rae, D, a3,
W= I 37fE & I A § 8 21 TSR Heal ¢ 6 5@ g #i7 31fdras 8l smygfil
HF BN, A B SMATT BT TS| S99 Ul fadd #31 St iR Sy #3 St 1 qoic & w97
PO a1 bl ATl I/ HEN AT {6 S | I & G HeR 2l Al 39 oo 8 f&T a8
AT & -l 4 H gfg W W 3P & o urdn| A By HA S A Pbar b s
RNER BT ¥9I B, 3Afelg I+ & W 98 ¥hd &l g & T aoiR # 9 & g™ 9¢ gl
& GRAR BT T & folg IRIR &1 RaAT WY o0 99 R & oIy oM 3R & &1 &R
AT g1 3R 98 f5a § A1 Wil Arni @ @raRe aal € fF guRT aRaR AR e e
e | T 3 BT & A el TS 81 ¢ [P F&l fibsl & YASTS Bl d1d DI Sl W&l
2| T&l HEs W BChY IS IdTU o & &

3t QiR et SN FE w O 5 BRI 3 ot § Ifg g€ 7 A B 99 I g8
Sy BN WG ST RE &1 BRI § 9 A & & (D U AW D A 8l S AnT &l
A B IS B AT A8 ©, d BRI BT D AUAT & <@ G| 9RG Al BT <A 2| F@
HI 80 Hererd SIaT Al H & ©l AAl H 9 AN 99d € Sl 39 S B TR ©, 39 9 B



pandey
ont by j4.h  


10.12.2009 177

IS &, O TR F ST 2 &l IR Ioic § 98 9 Faw] & TS Tl T8 gIRGFER B
I PE S @ | TN AERYT FARATY qel & AT FalRa =Sl 1 AR A1 e f&ar 9,
S TIGHSIGEATS @1 d1d 89N 3R AR &R 7 Hel ¢l 89 TMa & @ &, Md 4 B/ ©
3R Mg b A A A DR & | wH YA F e N | A anuer e fowshoward
ATSHT Bl RG (SATT AT T FShi Dl <@l Y Al AD BB GiedT B &1 gl b
Y & IR & P H TSS 8 UM Tl FSH ¢C WK &, Ged 48 ol gl I ama @
g gfear AMe W AS® 9918 O Wl gl $Hd SN 8 a1y, dHdt o S
EURY

H AP M IR TS, R T H YT Ah FHT &F WIS DI ARG o ST
M| B SR W gedi B <@l 3, e fen 21 9gt afew few & wsa € R
(R febar ST =mfey|

USTel U 984 dS1 THRT ©l 59 89 310 & ¥ B § A1 9 an e ofd €, S
A HAABY AN YIS Bl TR A IR & WRBR BT &AM IH IR% 1 A1 | Bl Al
g frerct g1 afs &9 912 5 o & & Il & = g3 9d, A 99 Ay 9 a' W T8
awwﬁ,ﬁwmaﬁg?aﬁw%‘lg

HEIGd, FARMET A B RE T 8H ARBR T & o ST Aiedl| TRF ARl &
d¢ e & fog g # Aigars €, S sreot Rien 781 A Uil S 9¢ arest e e urd |
94 Y Teafsai 1 sy SHdl Y SR B A1fdy, S99 aR% Wl ARBR BT QT ST
ELEY

AIaR, # A & qR H W PV bl Aledl gl Wl BAR ARG W 7 dEl fh
T IR BN WRBR AT 21 (fTad w0 I I8 WRPR gAY IR ST 8, 3 Hed H BH Dl
Hprda el §, olfhd A & IRAMAS WA BT MY SREA| H R B meira T TE Bl
TR I8 I8 TS WHIH §l WPHR 7 I Al § B dlel T AR, FEA-SAREAT 7 B
arel AR & AU Ue o aRe & Bl S SIS o & oY WRBR gRT 37
ASHATG Y T AR 9 AIeEN a7 UgEd-ugad ¥elld @ SRl 21 a # A #
BTH B Aol AOGR DI SHD! AGGY T8l (el U7 I&1 8| Aol A8 % ARBR & I Sfl el

B, ...(TIYF) 9 WHR P! OB A1 M9 SRaYy| .. (erqen)
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AR, # e HIegH W heel Aed b e [fvad w0 A g sreel Arern g
Afe  SHNE d@ TgEd-ugad SHdT fAgd W a § Fde] <@l o dadl gl gaat i
S| BT 91T 3R 39H Sl AR 8, 39 W 3Pe o1 a1fey] 89 #1 St &l 59 foly
gRIATE ST AR, Rifh I/ 3 HHS! B 3T B W § AW Fiaal b g fea 2

Afp IFHT S IS W &, IAD oY S 3R T H GIR B Swd @ aHl 39 W
3P T FH|

AR, Ta H TG &1 81 M H U AN ed & Il Aawad awgdan I,
HUST MR AH T 3o $ HEMS & T ¥ I AT, TR, AR dl A & ATl TS 2
S T B HAT BB 9¢ B 2l T§ I & @H I 991 9 R 8 gdbl &, Ig a1 a9
b1 Bl

HIRIER, 37| & W0 H AN U |G Bl FaRAT B 1 A 9, Afh 1ol b
S W BB 98 gD ol HENg BB 96 W 21 TR o #A SR By #: St &1 e 3
3R At ST AR | § aMyeh Aread W el Argql fb W # e drell TR, qOGR R SIS
H g It fhae & forv ff BIs aven B+ a1fev] 59 goic § S9! dx% ) 3Muhl &1
<1 Tl 89 AN & foT A, BUST IR HBM B FaRAT B A1Vl 39 qoic § SHD
oy egaven ) A1fRY 3R IW Fa Ugel WAfHGdT < a1ty

S wI@l B WY H YA I A DA g
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£ AT A Ao (SIPRYR): Ry |HIafd Heled, A6 a1 7 ARBR Bl MM i,
Hifgw T @1 987 & TS fageryur fHar| WRER @ e iR Afgw AT & |amiw
3R a7 &= 3 S gUWIE UST, IHT =i dgd 3781 fAgervul fHa 21 A8 Wl doie
Faenfre yraeTT 2 SR a8 Bd Bl A Aeiifie) goie § I8 9T Sar ® {6 v faci
qy # Sl o I9IC T, SUD 918 Dls JATTLID B N T, A IS @d W AFAN o &
forg Feeiife} aote omar 21 g S-Sy onfe wa Ao §1 ST argAe T8 frar Bl
Aeiigl goic § 105 R €, R oy Tt 30,942.62 TS 03 w1 M € 39H 984
faer TP @@ P WA B, ISP $o AR 25,725.22 FRS JUA 3l IJwdd a9 o
el SWHIRTE @1 I1d R ® ¥, IFH ghg B arell 2l ioidhdd Red d& & Sfedr, aRd
PR & o q3Ter, e 43 & NP AARHR R ASH RN & §RI Y & A1
TRITSS 91 Yol & fh EAR) faer &% 7 8Rfi? 319 5.5 W o/ 916 B: db A9 ASh o
%lgﬁwaaﬂa@wmﬁr@%ﬁﬁﬂwaﬁmﬁmﬁﬁ,mﬁw
H WBR B B A §l 39 4.14 AR BUS WY DI HH AN dTell 2] ARBR 7 AT o Fole
o1 fopar o, S Foic H S g R o, Iwa ax # ifenfEr W orgw fhar 7 f
6.14 TG PRIS WIY Pl oG B W@ 8 Al 8, P b gRI WIS 81 Fhal 2l 9@ IR
ARG HAS WY DI O go1 BN A SISl # 6.8 ufderd I 1 wrer BN R W R
A TFARETS S Y W& 2l

T TR & IR A AEHR SR T g4l I 21 Ub a1 A I8 el aredl g b b
& AR @1 Aifeid feR § wnfie fvar Sy, I8 oels 9 < # 9gd R g1 S |n
FHIGATE AT F 3MY &, 9 9 € 5 oW @, T8 a1 R Har &, gA R QR A
W 21 EH AN g9@ oy 9N $Rd I8 § SR O W 9 W &l W & gR B & Aifetd
PR b1 wErdY fhar w21 sod wifasH fBar g f6 R 15 faAi a6 bE el
e a1 Sue! gfagfd @ S, dur fedr ST WReN @ole Wl A qgd whifcrdrd
HRIEHH T e I8 9 W wE T fF T # o st € SHel ¥ fhar S ARy wife
T F AN TR 9§ 6 Ao aRamRiEl & go W e T8 S g iR & &
UERT R T T8l o § I8 SRR 8 b TRal DI B a9 9 R 3899 S e =@y,
ITH IS B B | AT §9T BB heH IRBR | Ioidl, T BRIBGH Bl s &
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3R gul &1 S quy rorari, fenfdal, qareartear o1 o fb ar ar s Q1 A1 SRS /e
q, S WX AT 21 39 N TS €, ST R AT ST A1y 91g 9 ura Sl A g,
e IREERT & GO BT AHAT

# T8 AR Tl g [ IRPR ¥ H T fem @ ad w8, dfe W&t fha
2 JHDT ATher ARBR & U T8l ol § A g b AR St yges Hiudl €, olf a8
qATGETG el § e 9 doIc JTdT &, 9 TN e @t 9 ot 2, a1 ufsd StareR are
8% B! QrEfResd Yed 3 Araed), PIRMRfed BETder 3R Hared e & R &
g @ a@l 81 B T8 B &1 TR e T8 [E © afcd 96 @ g, oM 96 @ B s9
<3 H| ST S8id Sih & Pl § & 59 goic | S /v WA 80 B, TUWH oI 3R YR,
3T AR 1,06,803.28 FRIS WY @ 7T H T Tl AT AT R forar T W@ B, SED AR
H Pl T 7 6 o d TG a1 A A" SHaTadT wR @ Al i e BT daer HR
FadT yemIe = B YA og The &I B WEW < W el 1§ b w7 didua
FAETUT B SO b FI A IE I U R golc D gRI o S j@T ®, I|H e
JdeToT B 91 Pl O & gl AR 7 Hel B sdqb o WHed & 99 IR § WDR A
aift fofg 81 fpam 21 ot RPN 99 AUl 9d SMHSYIeT & 3fihs &bl ol 8, HHl
RHR Pedl & 6 IIHT RN & Aidbs faeaq+ia § iR AR fAumN, sadefST i
ﬁtﬁmﬁrﬂmﬁrsﬂaﬁﬂﬁﬂ%‘,ﬁﬁﬁﬁﬁwﬁwﬁ%lg
LT a1 7 Sieb B BB YT AU ¥, H 7Y Bl SAW Wag Bl & S=i1 Dl &b Tl
BT AT AT & PR AD ©, Al &l P AT PR MY | . M FAER Alfedr St 7 Bl oA
5 39 < H 99 9% et wR uidy T80 o, 59 a6 {hofaadl uR ufidg T8l o,
g I MUY TR ST el o, $9 Al droll R ST oTIell, 9 TRIEl geift| 31T o
ST ST 8 A a8 WARl W S ST 8 A7 S WS Sl 81 @ W Sa T
ST B 39 < H SN dlefd UeT BRAT €, 8000 BRIS BUY B HB a6l &, BR Bl Bd W
TATHIER JART & oy gefits ama1 2 3R el ¢ 6 a8 ol ool &1 Rive o, I8
fhS[eradl @ WRIerer ¥l WHR & 39 W die Rz 78 2 fF S I e & o
Y, T I TR e H T =@ty S U SERYE ERE @ [ WSl 91iey,
a8 01 fihoferdi, 3Tl WR Wd 8l j@l 2, YA B @l ol 9§ W AT Al <o TS AT
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I JfEe BN, oifehT ARBR Ig el DR R & Sl Fedd arg | Bel fb 3y T e
BT AR <A &, TGl B A W& 96 W@ B

FRES ¥ 30 Ui TR Y@ AR A Ed 8, I8 G del T SR R @
IR 30 A9 die fHAT| AT RN &7 S f98R &1 3fidsT 8, s 3fidsT 22 ufaerd
g, A fIER @1 42 wfde@ 21 Afp wafier s7ed AR 9 &l aREs &1 o 2|
SRES H TR el 8, difhd Wapfier 3764 fIgr ¥ Srer smds § gaforv 2 fb agf eren
BT AT B, Il BT U1 gl 3D 3cTdT a8l BRIl DI U1 Sl § ST Bl 8, S9P a1
AT H a8 U1 Ui 9 & 916 GaBR 8 OMdl g $RES # 4T 8l ]ed §l dbi A
HIABIAT 3T TAY IS WU H 98l o8 FIed o, Ui a9 & 918 ¢awR 8l ol gl 39 I8
I AEY AR TS I §l 39 W PR BT Dls A0 T8 2 {6 & &1 a1 Sigf s# 8, agl
fpa wficrerd @4l 811 3R TRIGT & FIeU TRM H Y A6 &, a1 SFRI BT Faefor HRy |
9 fy Brg WRfieR a1 # Wieerd T8l 8, Riifes o drli & fawrs <t 81 a9 a
T ff fe@g <@ 8 AT WRPR o9 d% T8 el b Fd © b ¥ H fha ufea dm
T X F A @ Al €1 Fg S 22 Wi AT STANT BT ikl §, a8 WEl 6l 7, ¥H
HATT &, TS & 3R T Bl G1G1 < & U Tl 3AfeTT s Aeifesl Iolc & H1eqH 3 S
ESIRERIBSIRG RN CEEIL)
QUMY ARG : AT 9w, HUAT AT DI GG B
M A S Hed @ Aelgd, # d1 oMU 91d B8 W& g, dAfed A A §9 H I w A
S TG Hel AT g [P AU g T8I, WPR A Yo| i, #-Hed g off a9 seeiy
AR forg ft € 98 #em oriurel € ofhe Adey B @ifey <o # T fre &1l TR @
fferg, TR 98 B T, Wl DI GRAT 98 @I ol (FAH) F9 TN IRBR oY, AT ORI A
3T & @it oft| aneft 31U AR WS 9 32 ... (@)
|URY ABIGT: HUAT 99 H BT T BN AR (U AT U0 Y| AT AGH, 3

31T JUT T AH B
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M W et A : Heled, # O 91 BeHl dedl gl DY D AHcl § WBR 7 Del o
fgdia eRa ifd A1 59 foIv <o & Ps NIl B Tde0T BT T g1 A T 899 Bs
qHA H M gl 39 Q¥ W e UM 98k B O W@ 2, I8 ANl ARBR DEdl o
TEHITAT SITCHS, THSIATS b T1edq W 3R LIh TR & T899 I I 31 © &1 WK
®T Wl © b 3R I8l I & AW B drell §l R A1 TRl b1 IR T8l 81N, oAfh =i
H B SATET U1 T © 9ot & SIhRCEAR SWd U B8R SITET Bl
magaw%,a%m%ﬁﬁﬁw%lg

18.00 hrs.

ST 99l & B & qravie W Hid-5acaR BARNI UISae A9 A o1 & Fsl d o gfiove |
&9 gl ... (c7agm)

[l AEIGE ¢ AR U i dTel 318 AN Wl B gl 8, 9ed & wedld @,
ITD I D 6 SIRI-IMAR d6 e B BrRIdTe! 9aTs Sy |

2 W RIS (TBEAEN): USel YABIA of fordl S l.... (Fagm)

QUMY AEIGd: e HElGdl Bl I8 el 8, PUAT AT 46 SIU| SIR-3MER MR a7 |
&, 3T HYT TS 93 Y|

SHRI V. NARAYANASAMY : Already, the hon. Speaker has told in the morning
that after this discussion, at the end of the day, the ‘Zero Hour’ will be taken up.
Already, it is the ruling of the Chair that the ‘Zero Hour’ will be taken up after this
discussion. ... (Interruptions)

St W A dS ¢ Weled, SNy I8 Sl PN B IAET B, 39 IR Wl HH B Tl Bl
JOR H AEE Bl 3R WD AN M dTell gl Aol o 3™ &, ST el g8 o 98
S 21 gHIfely AEled, I8 S HfY JHaN &1 &5 &, ITH 84 SA&T IUST o drell d_Isel
DI Ie@ <1 AT J1 FHY A W A1 @@l 1 AR 37 MaeIdHdl 59 a1 Dl &
fr Ufd-2eaR ST <9 § 98 MR 9t IFd © 6 39 <9 § WRMH BIaEreRAal gRl
qTEHY B ATH W A S WO ST BT 8, PR Fa¥ Ugel 99 W FRIFT Y R I
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BIfeSTT & ATl & I UDHSHY ol H 4§ HY, qHl A8 S, el dl AgIg Sb dTell
TE Bl 381 =] B A1 BH 39 ARl goie Bl faRg B §
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SHRI BANSA GOPAL CHOWDHURY (ASANSOL): Mr. Chairman, Sir, the hon.
Finance Minister has placed the Supplementary Demands for Grants (General)
before the House. When the Union Budget was placed, at that time, the economy
was in the midst of serious recession owing to global meltdown.

India’s GDP growth rate slowed down considerably from 9 per cent in
2007-08 to 6.7 per cent in 2008-09. The growth of the agriculture sector and the
manufacturing sector is also being slowed down. Actually the massive job loss
and pay cuts across the sectors were witnessed since October, 2008. What I would
like to mention — and I would like to draw the attention of the hon. Finance
Minister — is that after passing the Budget when the hon. Finance Minister is
placing the Supplementary Budget, what is the economic scenario of the country
at present. The assessment of six lakh job losses made in the Economic Survey is
a gross under-estimation. Presently, actually, the job loss is much more around 50
lakh across the sectors and the export sector in particular. The economy is badly
suffering due to the wage cut, due to the job loss in the export oriented industries.
In this context, we would like to discuss regarding the stimulus packages already
released, which have failed to arrest the ongoing spree of job losses and wage cuts.
That is still continuing. The stimulus packages released from national exchequer
to arrest the problem only helped the entrepreneurs and our common people,
which are called in the Budget as ‘Aam Aadmi’, are not actually being helped and
they are not getting the assistance. There is the corporate sector, the big corporate
houses. 1 would like to concentrate here on the discussion regarding agricultural
scenario which is most important due to the present scenario of inflation. The
reviving of agriculture from present crisis must be central to all exercises for
competing economic slowdownE

The essence of the new liberal policies is to gradually weaken the role of
the State and facilitate the interest of big corporates in the economy.

Sir, as you know, the public procurement continues to remain limited to a

few major crops, and procurement operations are carried out in limited parts of the
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country. I would like to mention that this year, with a 24 per cent rainfall deficit,
278 districts across 11 States of the country have been declared drought-hit.

Sir, our agricultural growth fell to 1.6 per cent in 2008-09. When we are
facing serious inflation in our economy, there is no policy. I would like to pose
certain questions to the hon. Finance Minister during this discussion on the
Supplementary Demands for Grants (General). What is the main policy of the
Government to check inflation and price rise? What is the current scenario
regarding the Public Distribution System that the Government is placing before
the House? The Public Distribution System is now in a mess. As you know, Sir,
high inflation rate has not been checked because of four reasons. The first one is
new liberal policies of the Government; the second one is the weakening of the
Public Distribution System; the third one is the failure to check hoarding; and the
fourth one is increase in the fuel prices.

We are always being told that there is some global recession; there is some
global impact in price rise. All other things are being told. We have been told in
the series of documents published by the Government that it is due to the global
scenario, we are facing this situation. But actually in India, nearly 50 per cent of
rise in price of petrol per litre and 25 per cent of rise in price of diesel per litre are
on account of taxes and duties. 1 would know from the hon. Finance Minister
whether he is prepared to release these types of taxes and duties for the benefit of
the general public. The general public was described in the Budget as Aam admi.
This year’s Budget was called as Aam admi Budget.

Sir, I am going to another point, which is very important. The Government
is saying, on the one side, that they are trying to mobilise resource through
disinvestment proposals. Which are these disinvestment proposals? The hon.
Finance Minister will say: “We have no such proposal to sell the public properties.
We have no such policy to sell the public interest and the public sector properties”.

But what 1s the actual scenario?
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I would just like to give you a brief picture. The non-Government
shareholding profile of the PSUs already disinvested gives altogether a different
picture. In BHEL, 32.28 per cent shares are in the hands of the private people.
Out of that, the general public hold only 1. 92 per cent. In SAIL, out of 14.18 per
cent shares disinvested the general public hold only 1.92 per cent. In ONGC, out
of 25.86 per cent shares disinvested the general public hold only 1.69 per cent. In
GAIL, out of 42.66 per cent shares disinvested the general public hold only 2.27
per cent.

Sir, I would like to know for whom the Government 1is placing this
Supplementary Demands for Grants (General). For whom are we trying to collect
the resources? The resources should be collected to check inflation. The
resources should be utilized for the Public Distribution System. The Public
Distribution System should be strengthened. the other hand, the Government is
trying to disinvest these public properties only to accumulate this wealth for the
privatisation of the industries of our country, which is very shameful. That is why
I believe that the Government would change this policy; it would take the path for
universal Public Distribution System; and it would only open the doors of the

public sectors for the general public.
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SHRI B. MAHTAB (CUTTACK): Mr. Chairman, Sir, I stand here to participate
on the deliberations that are being made on the Supplementary Demands for
Grants (General) for 2009-10.

The first batch of the Supplementary Demands for Grants (General) for
2009-10 includes 61 grants and two Appropriations. An approval of Parliament is
sought to authorize gross additional expenditure of Rs. 30,942.62 crore. The main
heads of expenditure for which there would be a net cash outgo, include fertilizer
subsidy of Rs. 3,000 crore; food subsidy of Rs. 3,458.98 crore; Defence pension
of Rs. 2,210 crore. Pension to Central Government employees on implementation
of 6™ Pay Commission and other pensions run up to Rs. 4,533.33 crore; and
transfer of disinvestment receipts to National Investment Fund is of Rs. 3,139.90
crore.

18.12 hrs.
(Shri Francisco Cosme Sardinha in the Chair)

The Government also seeks Parliament’s nod for equity transfer, equity
infusion of Rs. 800 crore for Air India. An amount of Rs. 1,200 crore is also
proposed to be transferred to the National Calamity Contingence Fund, which is a
welcome move.

The Government is also seeking two per cent interest subvention to the
Schedule Commercial Banks in respect of Rupee Export Credit and for this,
Rs.200 crore is sought. For Delhi Metro Phase-I1, Rs. 350 crore; for loans to
DMRC, Rs. 1,500 crore, for Bangalore Metro, Rs.135 crore; and for Chennai
Metro, Rs. 40 crore are proposed.

I would also like to draw the attention of this august House regarding the
reimbursement of losses in the Ministry of Textiles. The reimbursement of losses
to the Cotton Corporation of India on account of MSP operation on cotton runs up
to Rs. 500 crore. 1 do not understand and I would like to hear from the
Government what necessitated the loss relating to the Cotton Corporation of India

and why Rs. 500 crore is being given there.
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But I welcome the Grants-in-Aid to the State Governments for meeting
additional requirement under Integrated Child Development Services Scheme.

As has also been stated, additional Central assistance for Externally-Aided
Projects runs up to Rs. 1,400 crore.

So, these are the major components of the Bill and that is why there is the
Supplementary Demands for Grants (General) before us for consideration.

Sir, it has been already stated by Shri Yashwant Sinhaji that the net cash
outgo would be Rs. 25,725.22 crore, out of which Rs. 7,935 crore would be Plan
and Rs. 23,006.96 crore would be Non-Plan. It is said that there would be
equivalent overall savings in other grants.E

This argument is witty, no doubt but one fails to understand why we should
spend as much as Rs.1,500 crore on imported decontrolled fertilizers and provide
Rs.2,300 crore on indigenous urea as subsidy. Earlier on another occasion I had
mentioned the amount of money that is being spent on import of fertilizers. Cannot
the Government bring down the rate of imported fertilizers when you very well
know that there is a nexus involved in it?

India’s spectacular 7.9 per cent GDP growth in the second quarter, that is,
July-September of this fiscal year, should not have been entirely unexpected as the
country’s industrial production figures were showing a steady upward movement?
Most of this is due to the growth in manufacturing and this is heartening,
particularly for what it means on the employment front. It might be a little too
early to be happy about it. Let us wait for the third quarter figures. Why I say this?
It is because the growth could be attributed to the stimulus packages as well as
effect of the Sixth Pay Commission’s largesse. Agriculture might not have been
taken into account in its entirety. But I think everybody would agree that one
factor that did contribute to higher GDP growth was drastically reduced inflation
and negative inflation in this period. But inflation has been picking up since.

What is intriguing in the recent IIP figures is that they have been robust

despite the slow growth in credit off-take. According to one Report, credit
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outstanding fell by Rs.21,000 crore in the second half of October in contrast to the
first half. The conventional wisdom is that if bank credit growth slows, so does
industrial growth. RBI has lowered interest rates so that the industry gets access to
bank credit in bad times such as the economic slow down. But the spurt in IIP
figures in recent weeks defies this theory. What would the Finance Minister say
about it?

Some say India has been saved from financial crisis only because the policy
was conservative and did not act to improve the efficiency of the system. But this
view 1s not right. There were policy interventions in both monetary and financial
sectors. We should certainly give credit to them. But still there are challenges.
Managing economic recovery and exiting the expansionary credit policy may be
the immediate challenges facing the Indian economy today. Therefore, sustaining
the post-reform growth momentum requires growth to be broad-based and
inclusive. We should focus on policies that increase access and improve quality of
basic education, health care and other social services, ease bottlenecks for
participation of the poor in economic activities. Will the Government emulate
Brazil’s achievement in directly addressing widening inequality and poverty
through more effective social policies such as its hugely successful conditional
cash transfer programmes?

Since 1991 the Foreign Direct Investment has been touted as the magic
wand that will transform “under-developed” India into an advanced nation with
“modern” infrastructure. Every Government that has followed has dutifully talked
of taking steps to encourage and expand FDI.ia 1s receiving a lot of FDI as
well as FII investment. So far, India has received a record 16 billion US dollars of
FDI investment in 2006-07. But I would say there is definite danger of the
uncontrolled FDI and FII in our economy. Majority of FDI has come in the form

of speculative investment in India’s stock market.
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MR. CHAIRMAN : Hon. Member, please conclude.

SHRI B. MAHTAB (CUTTACK): FDI flows have simply enabled transnational
brands to set up monopoly in highly profitable sector. Moreover, the benefits of
FDI foreign exchange inflows are one time while the potential foreign obligations
are perpetual and long term.

I had earlier mentioned in this House about the possibility of dirty money
coming through FIIs. I would be obliged if the Finance Minister responds to these
matters when he replies to the discussion.

I would also like to take a little time to ventilate the feelings of Orissa about
the injustice that has been perpetuated by the Union Government. Mineral rich
States like Orissa have not been able to reap full benefits of our endowments
because of distortions in delayed implementation of mineral royalty policies.
Royalty structures are such that mineral rich States, including Orissa are losing out
substantially in resource generation potential for public investment.

MR. CHAIRMAN: Kindly wind up, you have made your points.

SHRI B. MAHTAB : We do not get commensurate royalty for exploitation of
several minerals as the rates of royalty are not revised in time though the central
statute on Mineral Development and Regulation provides for revision in royalty
rates at an interval of three years. This was supported by 11" Finance Commission
and the 12" Finance Commission has said that it should be revised on ad valorem
basis. However, these are not being followed.

You have introduced recently on 1% August 2007 a hybrid system on coal
and other major minerals. But this does not compensate the mineral rich States in a
fair manner. Goa is also affected by it.

MR. CHAIRMAN: Please conclude.
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SHRI B. MAHTAB : I would demand that the rate of royalty should be fixed at
the rate of 20 per cent ad valorem. You are adjusting against royalty the taxes that
are being levied by the States on mineral bearing lands. This is unfair and
infringes on the constitutional powers of the State.

Another area of concern is levy of export duty on ore and chrome ores. The
proceeds of this should be distributed among all States on the basis of tax
regulation formula fixed by the Finance Commission. States like Orissa having
iron ore and chrome ore deposits should be fully compensated out of the proceeds
of such export duty of these minerals.

MR. CHAIRMAN: Please conclude. I am calling the next Member.

SHRI B. MAHTAB : While speaking on Sixth Pay Commission, I must say the
recommendations have cast a huge financial burden on the State Governments
requiring revision of pay and pensions of Government employees. I do not know if
Government of India can come in help of most of the States.

I would also like to draw the attention of this House regarding direct tax
transfer of central funds to implementing agencies. It should be stopped. All funds
should be transferred through the State Budget. This would enhance accountability,
it would capture aggregate flow of funds to a particular sector for appropriate
policy intervention and design, and it would also avoid duplication of schemes.
MR. CHAIRMAN: Now please conclude. Your Party time was five minutes; you
have taken ten minutes.

SHRI B. MAHTAB : Just give me two more minutes.

MR. CHAIRMAN: I am giving you only one more minute.

SHRI B. MAHTAB : I would like to raise a matter with utmost seriousness at my
command. Thermal power is generated in Orissa and is exported to other States by
various undertakings. As electricity duty is charged on consumption only, Orissa

gets nothing other than environmental degradation.E
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If 1,000 MW of power is generated in Orissa and evacuated to another State,
the importing State gets electricity duty to the extent of Rs. 100 crore. This
situation needs to be altered. Either you allow the State to levy duty on generation
or a percentage of power generated be given free to the State by the concerned
public sector undertaking.

Before I conclude, Sir, I am reminded of one article which I read in the
newspaper written by a former colleague of ours who was a Minister also,
belonging to the majority Party. He has posed some questions and these questions
are relevant and need to be answered.

MR. CHAIRMAN : You pass it to your colleague, he will ask those questions.

... (Interruptions)

SHRI B. MAHTARB : I do not know whether he believes in that view or not. The
first is — our relative position in the Human Development Index has deteriorated in
conjunction with our rise in GDP growth. Why? Why are higher outlays impacting
relatively little on all that makes life more bearable for the poor? What is required
for exhilarated growth to translate into inclusive growth? These are the three
questions which he has posed.

Coming back to the basic, I would say the total anticipated collection in
current fiscal may not be more than Rs. 6.14 lakh crore which thereby leads to a
position. ... (Interruptions)

MR. CHAIRMAN : No, not like this. Others also will ask same thing. I have given
you enough time. Others are waiting. We must complete this discussion today.
Please conclude.

SHRI B. MAHTAB : I am concluding. The resource gap is Rs. 4.14 lakh crore or
uncovered deficit of 6.8 per cent of GDP in 2009-2010. If we take into account the
resource gap of the Centre and the State, the quantum comes to around Rs. 5.5
lakh crore or 11 per cent of GDP.

Sir, my last line is — this is highly perturbing; when would the Government

return to the findings of FRBM Act?
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SHRI ANANDRAO ADSUL (AMRAVATI): Thank you, Sir. Mr. Chairperson, I
am in support of the Supplementary Demands for Grants brought by the hon.
Finance Minister. I will take this opportunity to bring to the notice of the hon.
Finance Minister one thing. We provide crores of rupees for various Departments
by way of Budget and by way of these Supplementary Demands too. But we have
never seen whether they are properly utilised or not. My experience, particularly in
Melghat area, which is the tribal area of Amravati, Maharashtra is this. Crores of
rupees are being spent. But no development has taken place of the tribal people.
Wherever they were earlier, they are there even now.

Whenever we are implementing some schemes for the entire country we are
allocating huge funds to the States. Take for example, sports complex to every
tehsil 1s the scheme of this Union Government. I come from this backward region
of Vidarbha. Even though the Government of India has provided the funds for the
development of the backward region, unfortunately, all moneys are diverted to the
districts of Ministers or Chief Minister. For example, two sports complexes meant
for Vidarbha were transferred to Nanded which is the district of the Chief Minister
of Maharashtra and nine of the schools meant for the tribals were also diverted to
Nanded, the district of the Chief Minister. E

The implementation is being done this way. That is why, the backward
region is where it was. That thing is also there. Then, the Central Government has
allocated money for Adivasi Slum Schools. It is also being diverted to Nanded. 1
think, there is no mechanism to see whether the money, which we had provided, is
spent for that very purpose or not. That is the main thing. That is why, corruption
is taking place. There are so many NGOs, particularly in the tribal areas. So, the
NGOs and officers are indulging in corruption over there. There is no mechanism
seen over there which may prevent or stop this corruption.

I come from the cooperative banking industry field. From the year of
enactment of the Income Tax Act, 1961, there was exemption given under Section

80P from income tax to the cooperative banking industry because it was the
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creation of a movement of the common people. It has been 48 years since this law
was enacted. But for the last three years, since the Budget of 2006, this exemption
has been withdrawn. Quite often we met the Finance Minister, but we could not
succeed. This year also, I myself and my colleague, a former Member of Rajya
Sabha, Shr1 Eknath Thakur, met the Finance Minister. He was convinced, but
unfortunately Section 80P is not restored.

Let me tell you why the cooperative banking industry is to be exempted. It
is because the formation and functioning of the cooperative banking industry is
different from that of the public sector banks and other banks. It is purely a
democratic movement of the common people.

Now-a-days, fortunately or unfortunately, whatever it is, the cooperative
banking industry is facing competition from the cooperative banking industry
itself, from the public sector banks and also the private sector banks. That is why,
Development Fund is to be created for the new technologies to be accepted.
Secondly, as I told earlier, the formation of a cooperative bank is different. That is
why, members of this bank are also the borrowers from the bank. It is also the
reason for which the members are the rightful persons to get dividend. If the
divided and the Development Fund go, then how can the bank pay income tax?
That is the problem with the cooperative banking industry. That is why, it is very
much essential that Section 80P in the Income Tax Act is restored and exemption

1s given to the cooperative banking industry. That is my request.
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3t faw] 9g I (3isw SR FeER guwdg) @ a9l Heley, # WeR sfeAM R
&Y W8 & IN H Bl Al

THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): You may tell only about the Andaman and
Nicobar Islands.

S ey 18 I O TRV S BE w8, 9 & H Widl S| H dadl A B
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Sua fag 20 wrs vy AR 2| 98 ARTd Sk te & 8 S Ui @RR | 2l 98
1812 HUGR WIH 8, SAP] BS U-HHITE & dI& AAM 12 HIS 80 R YT BT TSI
TS ATl g8l off SRR UG ©, o g9, |iAf, R aRkvg €, 9 W Bl Ao 9Ra
WRHR U H§ < 8, b AU TRt &l 81 <l gl S 80 iR Uicd wIRa
WHR 1 o B aral foan o, dfde 72 | 83 %A # doi) & e g, a9 &
12 IS 80 oG ¥UY UIC &RR RFRua Sefaa @1 W fay Smgl =Rgsh ok Rt &
qIE BRIRT AHIA BAN &Y GqE 4 Bl &, olfdp a8l fadell a-d19 IR arl R H fierar 2
UG U O Ul BT W T RSN, D (oY 13 BIS ¥UY QY G| w@wed H i
AR fid gam & fou, R w7 7o w@den & forg 21 TS wuy @t SRwd 7, Hifs
BN U8l R W BIfied T8l o

HFR H IR B 15 G HIY BT Sfewd 2 .. (1aem)

Sir, he is taking the time allotted to me to speak in this House on this

issue.... (Interruptions)
MR. CHAIRMAN: Hon. Member, please do not disturb him as he is mentioning
very important points.

... (Interruptions)
MR. CHAIRMAN: These are serious issues being raised by the hon. Member.
Please do not disturb him.

... (Interruptions)
2 Wy ug @ QU wEley, A @ are IR &1 & v 8 Tl whiE b1 A
ot i Refafocem oo gl S Refifaces & w1 w® & & @y a9 el o9
heRAT &1 W9 $© @A 81 AT Al (pER 3 S0 Wi fFefl| .. (aem)
MR. CHAIRMAN: Hon. Member, please conclude your speech. You have asked
too many things.

... (Interruptions)
SHRI BISHNU PADA RAY : Sir, please give me a couple of minutes more to

speak. ... (Interruptions) | have only taken three minutes to speak on this issue.
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DR. THOKCHOM MEINYA (INNER MANIPUR): Mr. Chairman, I rise to
support the Supplementary Demands for Grants (General) for the year 2009-10.
This being a constitutional obligation, the recommendation of all authorities
concerned has been obtained. These Supplementary Demands for Grants, as we all
know very well, include 61 grants, and two Appropriation Bills. As has been
rightly mentioned by the former Finance Minister, the net cash outgo was
restricted to a larger extent. I would analyze that again. Out of the net cash outgo
of Rs. 25,725 crore, the non-Plan expenditure was Rs. 20,000 crore, and the Plan
expenditure was restricted to Rs. 5,000 crore only. This is a very good sign.

Under the present UPA Government, which we call the UPA-II, under the
leadership of the Finance Minister, under the guidance of our Chairperson, and the
Prime Minister, we have gradually come out from the undesirable effects of global
economic slowdown and recession. What is very encouraging is that the GDP
growth is above six per cent, and it is expected that the growth rate will further
increase. We cannot even remain complacent. We have to do it better in order to
make our economy more strong and vibrant.

Sir, I strongly feel and believe that if the UPA rule continues, India will
become what we want — a superpower within two to three decades. This is not my
projection. This projection has been found in various media of other countries.

The growth rate is steadily increasing; inflation is being checked effectively.
India’s foreign exchange reserves are in a very comfortable position. Recently, we
could purchase more gold/bullions, more than what we had sold during the then
Janata regime.

Sir, India’s emergence as a global economic power is being acknowledged
by all the superpowers of the world and each one of us should be very proud of it.
Yes, there are certain areas of concern like increasing price of essential
commodities, farmers’ plight, etc. The UPA Government is not running away from
its responsibilities. Our loan waiver policy, National Rural Employment Guarantee

Programme, etc., to mention a few, have gradually reduced the number of farmers’
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suicides. We have full faith in the leadership of hon. Finance Minister. He is a
seasoned economist and strategist, and he can handle any situation and
eventualities. In the last few months, hon. Friends, you know, the prices of
essential commodities have got reasonably stabilized. For this, the State
Governments are also equally responsible. Both the Central and the State
Governments should share the responsibilities. The blame-game will not help the
common man. Something more needs to be done, we agree, to check the price rise
of essential commodities and also the farmers’ suicides.

I would like to urge upon the hon. Finance Minister that there should not be
any shortage of funds for UPA Flagship Programmes like National Rural
Employment Guarantee Programme, National Rural Health Mission, etc.E the
same time, there should be enough funds for the coming Commonwealth Games
because this is the pride and prestige of the nation. We expect some financial
leniency for the Commonwealth Games.

All the States in the country are to implement the Sixth Pay Commission
recommendations. It will be extremely difficult for the poor States to implement it.
Therefore, I would like to request the Finance Ministry to give financial assistance
to the poor States to help them implement the Sixth Pay Commission’s
recommendations. Without the Centre’s financial assistance and backing, it will be
out of question for these States to implement it.

My State particularly Manipur is still unable to implement it because of the
financial constraints. I strongly urge upon the Union Finance Ministry, if it can
and if the rule permits, to come out to help my State by providing financial
assistance to enable it to implement the Commission’s recommendations.

We have to go for an equitable development of all States and regions. We
need to do away with regional imbalances. For this, a new approach, a new policy
is necessary on the part of the Government, on the part of the Finance Ministry
and on the part of the Planning Commission. If a State or a region is lagging

behind vis-a-vis development, there will be discontentment and revolt. Therefore,
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I am afraid, we need a new thinking and a new approach to our economic planning
and financial management. More attention must be given to the backward regions
or States. More attention should be given to the poorer sections and disadvantaged
sections of the society.

Finally, the UPA Government is fully committed to inclusive growth for all.
The UPA Government is fully committed to the cause of common people. The
UPA Government is committed to equitable development of all the States. Under
the able leadership of our Madam Sonia Gandhi, Shri Manmohan Singh and Shri
Pranab Mukherjee and others we are confident that we will be able to overcome all
financial problems and become an economic power. Once again, I fully and

wholeheartedly support the Supplementary Demands for Grants 2009-10.
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19.05 hrs.

BUSINESS ADVISORY COMMITTEE
Ninth Report

SHRIMATI SUSHMA SWARAJ (VIDISHA): Sir, I beg to present the Ninth
Report of the Business Advisory Committee.
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19.06 hrs.
DEMANDS FOR SUPPLEMENTARY GRANTS
(GENERAL), 2009-10 - CONTD.

MR. CHAIRMAN : The next speaker is Shri Prabodh Panda. Please restrict to the
time.

SHRI PRABODH PANDA (MIDNAPORE): I am aware of the time constraint but
even then please allow me to make all the points.

Sir, the first batch of Supplementary Demands for grants seeks approval of
gross additional expenditure of Rs.3942.62 crore. We are discussing the
Supplementary Demands for Grants. This is not a discussion on the General
Budget. So, we have a very limited scope for discussion on this subject. To my
mind it seems that this proposal has been brought forward in a casual manner. It is
missing the priority. We are discussing this matter in the backdrop of sky-
rocketing price rise. We are discussing this matter in a backdrop when the plight
of the farmers is increasing like anything and the committing of suicides by them
is unabated. We are discussing this matter in a situation when around 50 lakh
workers are in a perch of job loss. What would be the priority? I would say that
this proposal is missing the priority.

It has talked about the aam aadmi, the inclusive growth. We are talking
about the ‘Bharat Nirman’. We have heard almost the same slogans from the
NDA Government. They gave a slogan, ‘India shining’ and now we are talking
about the ‘Bharat Nirman’. They said, ‘feel good’ and now we are talking about
aam aadmi, inclusive growth. It is all the same. I can just recollect that during the
NDA regime the former Finance Minister, hon. Yashwant Sinha Ji in the course of
his Budget speech told that we are going to give independence to the farmers,
‘Kissano ki azadi’. 1t has resulted in committing suicides of the farmers. Now, it

1s unabated.
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It was accepted from the Government of the day that it will decide the
priority but it is missing. The main priority should be given to check the price rise.
I do support Shri Yashwant Sinha when he narrated the figure of the international
situation. The price in the international situation is getting down but it is just
reverse in our country. The prices of almost all the essential commodities are
getting higher and higher. What is the attitude of this Government in this respect?
Nothing is reflected in this proposal.

We have listened many times about the demand and supply. How the
supply will be enhanced? Can it be enhanced only by imports, only by
withdrawing the restrictions on imports?ElVithout enhancing the investment, how
will our supply in the domestic market increase? You have the proposal here for
more than Rs.30,000 crore. But what about the planned estimate and planned
sector which is even less than two-thirds? What about plan estimates with regard
to agriculture? It is almost nil. The hon. Finance Minister told while presenting
the General Budget that it is something new and historic that we have made
proposals for more than Rs.10 lakh crore. But what about agriculture which is
almost one per cent? So agriculture is neglected. The same thing is reflected in
this proposal and agriculture has almost been neglected. Several times we have
raised the matter regarding National Commission on Farmers. It is being
dishonoured. The Government is not in a position to comply with the proposals
made by the National Commission on Farmers.

So far as price is concerned, several times we have suggested to just
enhance the Public Distribution System, strengthen the Public Distribution System,
and for going to the universal Public Distribution System. How are you going to
differentiate who is BPL and who is APL in a village? Do you recognise the
Saxena Committee Report? Do you recognise the report given by Dr. Arjun Sen
Gupta Committee? Do you recognise the Tendulkar Committee Report? What
have they said? How has the Planning Commission put the cap on the States that

this should be the target and that this is the procedure for recognising the BPL
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families? So, for addressing the problem of poverty, strengthen the Public
Distribution System. This should be the priority. I think the Government will
respond to that. That kind of forward marketing should go insofar as agricultural
products are concerned. So far as food products are concerned, this kind of
forward marketing should go. Please try to minimise the prices of petrol and
diesel. You try to understand the situation. So, my point is that priority should be
given to the productive sector. This proposal is unproductive. It will not help in
addressing the genuine problems in the prevailing situation of our country.

Not only that, what about collecting the sources? What is your attitude to
unearth the black money? What is your attitude to unearth huge money deposited
in the foreign banks? Just I recollect the speech delivered by the President in the
Joint Sitting of Parliament and also the Budget Speech. It was said that the
Government is willing to unearth huge money which has been deposited in the
foreign banks. We are talking about Rs.10 lakh crore in our budget. But it
appeared in Delhi Press that more than Rs.75 lakh crore has already been
deposited in the Swiss Bank. So, what is your attitude? So, it is loss of
philosophy. It is loss of priority. It is unproductive and it has been put in a casual
manner. | am not against this proposal as we have nothing to do but to support it.
But I think the Minister will think and ponder over it. We may talk here and we
may pass this Bill here without any opposition. This is correct.E
But the situation is something different outside Parliament. The toiling masses of
our country are suffering today. What has been the condition of the agricultural
workers? What has been the condition of the poor and marginal farmers? What is
the condition of the share croppers of our country? What is the condition of the
working class people in our country? What is the condition of the people
belonging to the lower middle class of our country? I would only like to request
the Government to address the problems being faced by these sections of people in

our country. I would request the Government to make priority considerations for
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these people. This is not the responsibility of the Government alone but this is the
responsibility of the Parliament.

With these words, I would like to conclude my speech.
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SHRI MOHAMMED E.T. BASHEER (PONNANI): Sir, I would like to thank you
for giving me this opportunity to express my views on the Supplementary
Demands for Grants (General).

Sir, I have been attentively listening to all the former speakers, especially
the former Finance Minister. He was trying to blame this Government and was
trying to establish a case in vain saying that the economic policy of the
Government is not appropriate and that the Indian economy is in a bad shape.
With due respect I would like to say that I beg to differ with him.

As far as this country is concerned, the entire world is looking to India to
learn the preliminary lesson on how to tide over an economic crisis. This
Government would have to be congratulated for this. Our country is becoming a
centre of attraction for Foreign Direct Investment. There was a time when our
country was considered to be a dumping ground for the developed nations. But
things have totally changed now and today the situation is that our country is
considered to be a favourite destination for Foreign Direct Investment. As all of
us are aware, the World Economic Summit was held in Delhi. Economists from all
over the world came here and they considered our Prime Minister as their "guru’.
His words were treated as most significant and were preliminary lessons for other
countries about how to meet challenges at times of economic melt down. Similarly,
this country can be proud of their financial stability. Of course, there may be some
drawbacks. We cannot keep ourselves aloof from the new world order and so we
will have some problems with the economic melt down. At the same time we can
very well understand that we are capable of overcoming that situation. This
Government is working with a mission. We are fortunate to have a Finance
Minister who has declared to the world that India is nowhere near any recession.
Our economy has that much of stability.

At the time when economic reforms were sought to be introduced, there
were some forces which acted as a stumbling block to that process of economic

reforms, but fortunately today such forces have been sidelined from the national
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political scenario. The position is convenient today. As far as the developmental
activities are concerned, we cannot have the same set of reasons, different
countries have different situations, when we analyse our situation we must
understand that reforms would have to be human centric and not profit centric.
Gandhiji had a wish that whenever certain things are done or implemented one has
to remember the face of the most down-trodden poor Indian before him. Therefore,
whenever we are making a plan we must approach the plan with such an outlook.

One of the hon. Members who preceded was speaking about NREGA. One
very senior Member mentioned about how nicely it has been implemented. E
There is surely an undisputed thing. Like NREGA, there has been no other
programme in our country after Independence. This is the best poverty alleviation
programme which this country has ever seen. One thing is sure. As correctly
mentioned by the hon. Member, there may be some drawbacks. There may be
some teething problems. It is quite natural. As far as giving employment is
concerned, it is all right. Payment part is also all right. But as far as the second
part is concerned, we must have a critical analysis. Money is disbursed and
employment also is given by that way. What about a mechanism to make the
scheme completely corruption free?

Similarly, quality and durability of the assets generated through NREGA
may be examined properly. As far as items of work included under NREGA are
concerned, it is now unskilled. There also we have to make progress. So,
semiskilled work and skilled work should also be brought under the purview of
this scheme. We have to examine whether all these schemes are really attaining
the goal which we have cherished.

About price rise and other things, other speakers have mentioned. I do not
want to enter into the details of it. Some schemes are still in deadlock because of
lack of funds. As far as Prime Minister’s Relief Fund for cancer and heart patients
is concerned, thousands of applications are pending. Adequate allocation is not

there for that fund. We are all forwarding letters to the Prime Minister. But
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unfortunately, funds have not been sanctioned. I humbly request the Government
to give more allocation for this fund and make it really good for the people.

About social justice sector, there is a demand for this Ministry. There are
some drawbacks in social justice area. We are having a lot of schemes like the
Prime Minister’s 15 point programme but we have been saying that there has not
been adequate allocation for that. Applications for scholarships are pending since
long. Irequest the Government to make maximum possible allotment to this area.

Yesterday, the Prime Minister has declared that Justice Mishra Commission
Report is going to be tabled in the House. I express my heartfelt congratulations
to the Government for the Prime Minister’s declaration.

Sir, regarding proper manpower, hon. Members were talking about China.
Of course, there are many things to be learnt from different countries. This
country’s asset is skilled trained manpower. How to use the manpower properly?
That itself is a skill and India should give top priority to this point because that is
the only area where this country can develop. If we can make proper manpower
supply, this country can have better development than any other country in the
world.

My next point is about the transmission loss of the schemes. The
Government of India sanctions the schemes but when they are reaching the
common man, there is a lot of transmission loss especially in the implementation
side at the State Government and the panchayat levels. This transmission loss
should be arrested. Any scheme we are implementing should reach the common
man without any kind of loss.

Regarding the role of NGOs, they are playing a vital role in development
activities. But I suggest that proper evaluation and monitoring should be done on

the performance of the scheme entrusted to the NGOs.

B

With these words, I conclude.
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*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Chairman
Sir, today we are discussing the Supplementary Demands for Grants and there is
nothing much to say on this. But it is true that in the entire country, in the villages
as well as in the cities, prices of essential commodities are shooting through the
roof. Prices of foodgrains have gone up by 25% and that of sugar by 45%; Prices
of potato and pulses have also risen by 104% and 35%. The way in which prices
are soaring makes it extremely difficult for the common people to survive. Arjun
Sengupta Report shows that 77% of the population of the country manages only
one meal a day. Then you can well imagine their plight. Where do we actually
stand? There are numerous mistakes in the BPL lists and even today we have not
been able to prepare a correct comprehensive list. The Public Distribution System
in also very weak. In the afternoon, we have just completed the discussion on
sugar and sugarcane. [ had told you at that time also that 20% levy sugar is
siphoned off from the mill itself and PDS does not operate in this case. The rest
80% in non-levy sugar whose price has already risen to Rs.40 or Rs.42. Thus the

prices of such commodities are sky rocketing.

* English translation of the speech originally delivered in Bengali
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The Government says that it is for the ‘aam aadmi’, the common people.
But in practice, something different is visible. Last time, we had supported the
UPA Government unconditionally with the hope that there would be more
economic development. I will not say that nothing has happened. PMGSY and
Rozgar Guarantee Scheme have helped the rural population a lot. There has been
advancement. We have to accept the fact that the Government did a good job last
time and we were a party to it.

There is worldwide economic recession which is being felt in India also.
Fifteen to twenty lakh people have lost their jobs in the industrial sector. How will
they survive? What will they eat? They are suffering like anything. The
Government has to come forward with stimulus packages to save them.

On one hand there is agriculture and on the other there is industry and both
should work together for economic advancement of the nation. Secondly, you all
know that through PMGSY, road connectivity has been spread in all parts of the
country and infrastructure has also been developed. But due to lack of proper
monitoring, the condition of road deteriorate. Raghuvansh Prasad Singh has
mentioned this. We also find that in the tribal areas, roads are not being
constructed. The tribal people live in small hamlets and not more than 200 or 250
people live together. But the first criteria of PMGSY is the number of people; the
place where more people reside will get connectivity first. Therefore the tribal
communities are deprived. They are few in number, living under unhygenic
condition in forests or backward villages. They did not get metalled roads or other
basic infrastructure. Development is a far-cry in these areas. So these hapless
people are very disappointed, very unhappy. No Government ever think of these
tribal people and SC / ST communities.

From this august House, through you sir, I would request the Government
to take care of the tribal population who are away from the mainstream. They are
in large numbers. Their deprivation is being exploited by the Maoist insurgents

who are playing havoc in the areas like in Jharkhand, Madhya Pradesh. We
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should keep on eye on this. We will definitely pass this Demands for Grants but
should not forget this aspect.

Thirdly, the support prices of paddy, wheat, jute, sugarcane are not
available in practice. There is JCI, FCI and even the Government can procure
these crops. But nothing happens. In West Bengal only Rs.700 was given to each
farmer whereas the amount fixed was Rs.900. Therefore, I am requesting the
Government to look into it.

Another issue is about the tea gardens of North Bengal. Most of the tea
estate workers have lost their jobs. They are suffering a lot due to closure of many
gardens. The Government should take care of them too.

With these words, I thank you and conclude my speech.
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2 THT RIS (ABeEN): QI Heled, 301 J31 Aeiid—edl gole WR e &l Al o,
& foy # oMue! g=a a1 g A T W3 St 9 o e | goie U fhar on a9
= UMY fIhrT &1 Farea mafiedr & ot s Urr At & dgd 1 drell ATt
H g grag™ W GeAhR SOTHI fHAT| T H 144 BRI B AN DI TG | A B Hey
H TEM AR WiE Aol 7 fodr Sifey @Y € fh gt goudn 8 el § 20 gy arg A
FEl f AR e a8 21 JifelRT &3 & fram g a0 € 99 ar # @ faa
G ¢, IS IR H T AN A 21 H IR IS GAGR AT gl 3rf oot el oraari
# 3mar o f5 T w1 dAT I Hal H g ) e WAl o1 gwat 9 agt S ®, Fat
sqdT R fhar omar & f6 9! Sia-usdid &1 o fb 8y o 31 ¢ ® &, S9aT
FGUANT Bl BT & AT 8l 81 8T ¢ A WHR el o [P W Ta< DI W e g,
AU ¥ A S| SO 3BT fIdrd B &I ST |9 8, S9PT dl gardl gl 37g
51 &1 & 1w oy 49 <d € 98 U Wl e R SN 8 %e ® b el 8 @ g

MY gole § gl fb < § 44 BOR VA 79 8, S8l 50 W< A SATel
A & T &d 81 S9 44 89X § ¥ Uh BoIR g § 3 YrIele Wioige o1 g8 |

I URIIC Yrotde AT ST A1 BRIs B9 I 94978 s A, SHBT Bl Id-Udl gl Il &l g

AT 2 & UIee Aoiae AT BT ddx TIIdT MR H $$ T 8 3R 98 R He @ 2l
IAB] PV U T8 ddl 8T 2, 98 oIS T8l B} & B

driivet Fred @ IR | AN T TE far e 9| QR Q9§ qw el (rau) gt
UST A1 YIS Bred a9 H THH AARA a)dt TS| WfhT # qqrn anedn g b g
3R & Wl # W Rel, Herw g b Wdl § W ]er| § A & ffve dred B e |
T HRS AH I DI | W S DI FawRI B S|

JAIRT ABIGY, SHeMdl & aX H 91 =@l gs| SISl Bl < & 80 URA=T AN T8
STd € 6 a8 &R gl e # SIS R g, 98 1 g1 2] Uod H 8H AT Ug ofd § o
SN ofe TR &1 T SR F¥) IR AT B TS| SN iG] b TG, HoIgY 3R BT B
FIT -G Bl 9l B 3D SRSl B WM Al WA B AN AT wial A7, gR gatad A
ngmélmﬁﬁwm,nﬁasﬁ?wwﬁz?ﬁ@%ﬁ‘c’wa‘exwﬁ@%lg

B
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arfes SIS Wer &1 15| SISt Mer &1 S | Ue | 31 &l off %87 =1 MY 99 B o9 TR
@ UT H 3ATe], SIRA, M TRAA, &Tet SRAA, Wesil SRA, &R yarel SR, 99 98 Sierdl &l
HIAT FHS| 37T IR IR SIS BT GG B 8| BA TSI I~ PR ol 8, G 989 DK
g 5 & Wl &R ol Bl

MR. CHAIRMAN : Kindly wind up now.

S THE TR ¢ J IS A 2 6 99 80 A Ued I A1 I8! TR o0 o - B Al g,
TS s &l 1St Tia § WY I =3l 81 @ 8 fF 919 9 B ot €, 99 99 #&s daat
21 319 3R & T I 1 FfTEd AR = S I R oy gER TE 99 &, IER SR
3T TS| I8 STt Uy (@)

SHRI J.M. AARON RASHID (THENI): The Congress Government announced

the loan waiver to agriculturists.... (Interruptions) A sum of Rs.60,000 crore
agricultural loan waiver has been announced by the Congress Government....
(Interruptions)
MR. CHAIRMAN: Nothing should go on record except the speech of the hon.
Member Shri Tufani Saroj. Hon. Member, you please continue.

(Interruptions) ... ~
2 THE WS ¢ I B R § W Yo% WHR Bl for@r € {6 g gfg o &1 ] fban
SR | I BR I[OE H SR, 2008 BT WS I Al HE H UB AA DI JAT H 19
Ierd T SOIHT BalT 21 31T 89+ YR H el b ST I+ o1ramd &1 SIREfl, 9 d¢ Wi fhan
SIRAT, 3119 T I€ Wl BR @ &7 YA.SLY. & ari « 41 d¢ an fhar o, g1 WY qqei=
ATl <ifh BAR w1 A1 geraw 48 Area 7 Bel b 87 T o] B TN Sl W WK 8l
S| o1 de I+ 1R & 8el 38 &1 # a1 A xar g 6 e off @rer wered § 99 wde
BT SR | WEMTS Ueh 3(8H WHRAT 8| WEMTS & BRI §a WA & |... (ger)
MR. CHAIRMAN: I am putting off the mike. Please make the last point.

* Not recorded
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S B[RS ¢ FHURT 7RG, § 3 H Ig Hel aredl § b U 98d sWIce fawy ©
oI RUT AN 300 AAE g 8R T &l Sd W1 89 Agel 81dl H §odl © Al dAll Hed ©
o5 wie Y @) g9 ¥ 89N B8R g3 | bl THUIced HHl B 98d ol i ueH &l el
&6 12 A, 2009 ®1 WAHR 7 RAE Q... (Fag™)

MR. CHAIRMAN: Please do not disturb him. He is making a very important point.
St qHT TR 2 I forar 7 5 12 A B WRER A a9 @ 2 6 e e ¥ e
U & I AR A& B WRBR T U AT TR HI | ated AT o qr i
PE! Bl Fdled <RI | Pls. UA.SN.A. AT § ifh died <RTed 3 I8 Pl -8) dal §
for ardg Y 7 9QI IR <19 8F T U8 1998-99 H &, 9 Y I8 XT T 3R 31T 2009
H o 7€l X gl S WHT 1 2 BRIS Judn e o1 iR oot Al a8t e g1 R A H
0T 81 & 21 99 GHI 700 9T H UP B9R ¢ AR oA <lfhT 3791 3500 B4 H 311 2 |
T TBR AT & IR 50 SUY ft ST ST 250 B H Tl Bl I B 1200 U 2T, AT
3000 39 T U i T & H 5-7 faum=awr omeh 21 ... (raum)

CHAUDHARY LAL SINGH (UDHAMPUR): I have got 17.

St THE WS ¢GRI BT U AGEAAT &3 | 3l fhArier ¥sh g9dH & o 40 A
P Uh A H Aerd § SR Sar I8 Sl @ b aivig ol fdr B & ford I fetan
2| 98 AN fRe-fhare ok orar-sirar 78 S ® f5 &9 fhaen 9 firar <@t © a1 fa
&l fie %81 81 S9! wderd § b B B =Anfed| .. (gdr)

MR. CHAIRMAN: You have taken enough time. I have given you enough time.

Please conclude.

Y THT TR ¢ YIS-GIE TR AHM W AW & oI 200 RT3 IQ & 1<l Bl © o
RN @ i STt AT BT AHR et 1 SH B PR W AN T/ E, HH I @I Bl 2
3R | AN omaR A/ Wi @ S fi+ &7 919 39 W T [ ®, B9 SR &
A g4 IS8 FART Wl B | o fres- e # A g ). (@rawm)

MR. CHAIRMAN: I will say “Nothing will go on record.” I have given you more

time. Please conclude.
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St THE TR ¢ fire-s-#iter # St Ao =@e w8, B Bers H Wi e |1 8, Bl
formel i W& g & W & Raw ¥ Aiom T ud @ gl SHH W g @ 9
g..(@aaE) § WHR ¥ A SR g P adwE 9wy # AR @ 99w 5 S9 oEd g
e Y <@ Hs & S R Sl R €, Sl FRI6R0 A S 9e |

B


skb
Fd. by j5



10.12.2009 222

SHRI P. KARUNAKARAN (KASARGOD): Mr. Chairman, while we discuss the
Supplementary Demands for Grants, I think, the Government has to reply as to
why they are not able to control price rise. The Government claims that there is
better growth rate. The Government also claims that there is a negative
inflationary trend. It means that there should not be any price rise. It is true that
these two economic parameters are better as far as a growing economy is
concerned. Even then, the Government is not able to translate this message to the
people. Why? The Government has to go for a thorough introspection with regard
to its procurement policy, storage policy and also its policy on the Public
Distribution System.

Sir, while I participate in this discussion, I would like to place before this
House some of the important issues facing the nation as well as the States. For the
last few years there have been droughts and floods in various parts of the country.
This resulted in a decline in the production of foodgrains and also a weakened
economy. When we consider the additional expenditure in the form of
Supplementary Demands for Grants, we should consider whether justice has been
done by the Central Government in the last few years.

During 2007, 2008 and 2009, there was a big loss suffered by farmers of
Kerala who grow general agricultural produce and those who produce cash crops.
A Central Team has visited the State and estimated that the loss incurred by the
State was about Rs. 5,000 to Rs. 6,000 crore. But only a nominal amount was
sanctioned either under CRF or under NCCF. So, the Central Government should
give a fair treatment at least to compensate the huge loss suffered by farmers.

Sir, infrastructure facilities are the pre-requisites for any type of
development. Electricity is essential for all projects. The Government of Kerala
has already submitted a detailed plan estimates for undertaking Rajiv Gandhi
Gramin Vidyutikaran Yojana for 14 districts of Kerala. But I am sorry to say that

sanction has not been given to any of the projects.
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Pradhan Mantri Gram Sadak Yojana is a noble scheme initiated by the
NDA Government and continued by this Government. It is a good scheme. It
provides better rural connectivity to the people in the villages. While
implementing this scheme, Kerala has some practical problems which the
Government of Kerala has already placed before the Central Government. The
norm prescribed under this scheme should be made flexible taking into
consideration the special nature of each State. The norms like 8-metre width, 1:12
gradial and also the package scheme make it difficult for implementation in Kerala.
So, the Central Government should consider giving some flexibility for
implementing the scheme so that more works can be undertaken by the
Government of Kerala.

Housing facility has become the most important requirement now-a-days
for the poor people. The Government of Kerala has decided to sanction 4 lakh
houses for the people belonging to the Scheduled Castes, Scheduled Tribes and
other eligible persons who have no shelter or land. This scheme is known as EMS
Housing Scheme. The cooperative sector has come forward to finance this sector.
But at the same time, the State Government has to bear a huge financial burden.
The Government of Kerala has already made a request to the Government of India
for financial assistance in this regard. I would request that this may be considered
by the Central Government.

Sir, the ASEAN Agreement will adversely affect the farmers both in
agriculture and cash crops sector. Though some items are included in the Negative
List, it would not give a permanent solution to all the farmers. So the Government
should take steps to impose a better tariff structure while importing items.

Functioning of the Public Distribution System in Kerala is known to all. It
is a model to other States of the country. But at the same time, the foodgrains that
we are getting is really very less. There was a reduction of 82 per cent in respect of
APL rice supplied to Kerala. With this it is not possible to give ration to all the
sections of the people, especially to those people belonging to the APL category.E


K Senapathy
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E in the time of price rise, we are starting new Fair Price Shops, needy stores, in
almost all the areas. To some extent we can get rice at Rs.14 in the Maveli store,
though in the open market is Rs.28 to Rs.30 a kilo and in the open market in
Kerala it is Rs.22 because of the intervention of the State Government. So, I
would request the Government to provide the actual allocation that the
Government has given.

The Central Government has decided to start 6000 model schools in the
country, but Kerala is not included in the list, maybe because the State has
achieved better educational position. But at the same time there are places and
regions which are backward, so some of the wards have to be included.

Since the State has shown progress in the social sector, really it has become
a punishment to Kerala with regard to education and health as we are not getting
more funds. At the same time we have to face the higher education issues and
issues of new diseases, so the Central Government should make new parameters
and provide more funds.

Kerala has a coastal line of about 600 kilometres in which lakhs of
fishermen are dependent on fishing as their main livelihood. The mechanised
boats and country boats use kerosene, but the Government has not made any
special quota of kerosene for the poor fishermen. The Government is really
diverting this PD System itself.

Sir, the Finance Ministry has issued a circular to all the banks, nationalised
and commercial banks, to give the list of depositors who have deposited up to
Rs.10 lakh. But I am sorry to say that as far as cooperative banks are concerned,
they have to give the list of depositors who have deposited up to Rs.1 lakh only.
As far as Kerala is concerned, cooperative sector is very strong. As we see the
nationalised and commercial banks, the cooperative banks play a very important
role. Of course, it is true that the Finance Ministry can ask for the list, but at the
same time there should be uniformity in the nationalised, commercial and

cooperative banks as far as submission of this list is concerned.
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With these words, I conclude my speech.
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ST, W Twara (ufew Twen): JEfd qEied, # STUdT d8. MW § o {3
A fSATSH W gaaed @ &1 AR &

FaTafd S, # el aR i AU BT e I Z| H 980 R W A @ A1 3N R
# A Al B Brea R 7 ff It ferise # wm VRN 2 iR i ARy, |9 W
=l TE Bl U AIRAT B WURT BT YT B §Y H AU 3MYD! AT JBT ARG Sff
W AR H=a1 § 6 A1 A1 BRI |i¥e Bs dodd [ha1 S 5 87 |9 3rq & o
BT PR Wb, AT Ig Bl € AT ST 1P Teb 3R SR Al TR arell a1d 21 8% darad
d TR U feAis At 2 3k g9 fhefl & feuie @ <8l &) urd €1 ... (Fagm)
et ot Rg 2 g DI A1 A/ dledl, TE A A A AR 96 B L (FagH)

1. WOl ST : 8% &6 H 8H A9-gdl B B Gb, sAD U ANIE B &I AdRAT

3l ... (cagm)

Al fediss BR Uicd ) #§ IHfig R @l o1 {6 H q g JdR o
el S PV A [SHISH & aR H dAlelil| I8+ Jeadlg arell, A arer, TeHsidars
qrell, Ioe 1 RAYH drell, TG B drell, Afp 1 uet 7 I8 T8 dierl & 32 g Be
i =Y, e 99 & foy ey o3l s9@ oy A 3R 3o =ien St 7 Py W
qaT el AT W H U Ul 3 W WA | BN & |i¥e o9 W goe R F49l
FA T, Al A g9 g HA @R [eig Tidt w1 9 SR od 8 f6 9 @ed O f6 oew
®vs W Yeb BUAT WO & A1 ATST A1 9T & &= | Sl Ur g1 ifhs Ul ™l giar 87 9ol &
U9 BT GOWINT H¥ B W 8, I8 A W9e D M IGAT 9TEd] g Fa §Eg a1d A8 7 B S
UM 9IRA WRBR © W BT GOUAN PR R &, S8 8 Al [SAIeS B Uiey fear 2

qa¥ Usdl A wWied M) & IR § ®we g A wa.ee. fre dred et 3§
MM A Ug Sl &, BIg Al PR A H 25 R JUY ¥ U Sudl |l UGN Wd el AT Al d
wWﬁaﬁa%&fﬁquﬁdfadmwaﬁaﬁaﬂémE
A a9 D 918 IS I (AT I8 B M8 2 {6 797 BRI &1 WieH qoIe, S HEA I
TR JMATSAT B F oqw foU | o, Sq S/ dal PR 1620 RIS < &1 | 99
ge W ¥ PE W © B B 232 IS R AT AW 797 S B 1620 IS I AT
NS B BT UIRAING & w9 § 232 BRIS A1 o1 @ gl § q9mfad 98ed &1
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gIdTE HRAT AR 6 g 39 IR BH I A 50 IS vUY RISl Al wedl oid, sHb
fore <@ 8, 9% 95d 91 Suafd g1 g9 AT Wi S @ ff INeE B I8 7 e oRe
RESIECIRS

FUTIfY TRIe, el fawmr wErer @ ff e I T & foy 1675 Fs @1fRy|
facell TRBR 3RAT BUY HIHT de&f T & oy AT gebl &l Bt Hiadeprol, fagfdiexul, dra”
ST & A, arer gieHe ok S el & JRem & M W U[T AR S 8T 2] $9 I8 |
3RET JUAT AN S @ 2l 3 HH-HH 1 3 5 DT I1 1= AR < DI Ioer 1 A
eI, afep arg & ywifad fhdl Tia # 81 RET &, S8l $IpREFER TH B DI Al Tel oA | T
Ugell R SIPRCHFR g4 o &1 gl focell WRBR & 7 30 dRg &I &l HEA e I8
A e St T YT AT| B9 ATEd € o BAT I T 99 & AMGR & ¥ &, R 39
PHIAT I TR § fha= oMl & I 98 @B &, 3! Wl S S 81 aTfey |

JUTIfT HEIey, I § IUUIGT W Ud Ao~ fIdRor 416l W a1d BTl 3o
Al A9 A Bre Bl AR Fergan =fey - di+ b HfY ik A+t el & o™ &
forg | e fFam @1 16 Buy fhell & 2@ & =1 &1 e <7 € A el 40 vug fee #
9 e 2| g ol At AT el s3B! BUY HAT bl &l S dre T G e
i ok = el & 9y & fo 0 ol =anfey, I8 a1d 39 99 9§ W 21 # yhieTg
DI I PIAT E| THARIS H 1600 HIS S8 ARG ey | aTex T 81T &, o1 Tal AT,
fhT X 7l § THARTE H Had galal & dodl gl fhaM JaR <aex odx Me| & A
TS T ©, SAPI Pls Wl T S 2 R qE fPAH 9 T BT A6 A FRS Y A T
AT 8 @ U e § S9dT <aex Mersd & HIdR Il 9Idr g1 49 919 39 910 Dl SorT dl
T8l W 40 fhaer & Meud § UHHRE & MBAR BT TTAHR R AT 1T 3R e w1
B FER @& o @ TS| &9 ARG < Ui aul § UHIeTs B 3FS 6l 8, a1 39D
o fopsl Y Uap orelt &1 B8 & |o ft @ g2 AN we & b s9d Saecs! 97 g

QYT ARGy, 31 BIIhIAl §eE TR 40 B9R < ol I$ s 3R fheft ™ &1
HHATS e g8, 99 fF I8t arat B fha fhewa 21 7% a9 e & foft 78 gl L. (sraam)
# B AR WR dremT A {6 59 91 a1 R g9l U 8 gl § IR Seaiod &)1 1 31
A fedtesd & foy 185 PRI HUY GRefereric Relcs gaqueler @ fofg AR 1 99
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TS H T o @M 7 [ sR1 geelioi R fa1 g Ud wad 8, SESD! AU Uh AT

®H R fSHAISH ©, I8 TS 9 FHAT © Al 98 89 99 Bl W ol shidedell H, I8
AT B a1d 2| 3Msdl 3R A B T @ 8, I§ AAG DI ISl T8l 8, offchd A1 AW T8
FA St & R BN fF 97 IR &1 <@ I9H 18 WY giereh 7 21 3 avE vy
H 1080 HRIS AT ARl H 71 W 8 3R arS! Afqewreit &1 g 50 vuv ufafes < g
3R B 37U I8l bl AR Bl afid AoigR W 3R I¥ 50 IUY & AT 377 Jd 84 ofcd A
AT S| AP HRA WRBR ARSI AfAHIRAT BT dbadt 50 $UY Ufifed <l 2, Iu@ forg
fore @ fRomerd 3 9= faftmm aorer o 7 frean! .. (sraam)

MR. CHAIRMAN : Please sit down now.

ST, Ao SRRETE ¢ [T Heled, § STUT aTehl IV of R odl gl

MR. CHAIRMAN: Hon. Members, the discussion on the Supplementary Demands
for Grants (General) is over, and the reply of the hon. Minister will be tomorrow.E


SB
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MR. CHAIRMAN (SHRI FRANCISCO COSME SARDINHA): Now, we take up
‘Zero Hour’.

Shri B. Mahtab. Just take two minutes.

SHRI B. MAHTAB (CUTTACK): I think, it is three minutes. ... (Interruptions)
MR. CHAIRMAN: Please do not talk about these things here.

SHRI B. MAHTAB : Anyway, I respect the decision of the Speaker and also of
the Chair.

I would like to raise a very important matter of urgent public importance.
Recently the United Nation Study has stated that though global measles deaths
have fallen by 78 per cent in the past decade, the disease could come back if funds
and political will are not sustained.

India alone accounts for three out of every four measles death in 2008 even
after achieving the United Nation goal to reduce measles mortality by 90 per cent,
and this we have achieved two years ahead of target. The annual number of deaths
worldwide has fallen from 7,33,000 in 2000 to 1,14,000 last year. Vaccination has
saved some 43 million lives during the past decade. Yet Somalia and Burkina
Faso faired better than us.

So much has been achieved in the past several years and we should thank
the people who have put in hard work and committed themselves for this
programme but we should not forget that this is a highly contagious disease and
can quickly take advantage of any lapse in effort. Attitudes fly in the face of facts.
A single dose is administered at the age of nine months. It immunizes 85 per cent
of children. The second dose, which is the booster shot, can protect 99 per cent
almost life saving prescribed since 2004.

The hon. Minister of State in the Ministry of Health is also present here. I
would like to get his indulgence here. Already six years have passed, and the
second dose does not feature in immunization programme. ... (Interruptions)

MR. CHAIRMAN: You have made your point very well.
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SHRI B. MAHTAB : Sir, what is alarming today is that WHO has recently cited a
funding gap of 59 million US dollars for 2010. The combined effort of decreased
political and financial commitment could result in a catastrophe. Let us not forget
that even today, 450 deaths occur everyday because of measles in this world,
which can be prevented.

I would urge upon the Government to create an atmosphere worldwide for
better political and financial commitment so that measles can be eradicated. I am
sure that India would gain the most as our mortality rate is the highest in the world.
Thank you.
3t @ AR T (FeiqR): 9wl #8iey, am@i & faer & fog = o aarg T 2
IE 3D ASHTI B I8 919 b B, ifhd 39 AT F TR 9N YW ¥ ¥ T W
SIfAfHTaTd 81 <8l Bl § AR 99aT &3 9 dle 9WT & fofg g1 17 gl ol aga < A
FEl f6 gad siafiaard =@ 2t € afe eferan i ds # t 7g @@ fvy 1o @Rt a6
G B 19 ARI JUY T {BY MY 3R Tq HOIGY o fT<_lel b1, Al a8i B =T o I
ARER BT & d8d 3R WO &1 HF [Ha1l S UhR a9 QUM gRT A1 arf-at
BRIGH B A A ATSHT H Y T SR B & A8 Yd DI Holgd ARM UR Afeariyi
% RERR BUR IATSHR a9 [I9TT gRT de@a fhar 11 iR S9a favg av e &
3T iR # woft b oot fhy Y|

ARGy, WX AT &7 BT U ifdh orTe d f Usar g1 ol & I drEst § al
BHH AT & T8, dreld Gal & T8l 3R 3. 3,61,200 ¥V Feprer fog 1wl A sifafiaarg
AR iR Sue # 21 38 S| # one e § WRER W IRy FRal g 6 a8t & ol @t
AT B A=A FHTAT ASIGY BT YA (e HREAT SY MR I [d%g &R fHy Mg
Foll ehaH FHTE Y SIY T X B G-I Holl a3 §SUT dTall W YHET HIRATS Dl
WY, fE sraiemaIRAl B I e do | i qHy foun, swe forg syl ggd-agd

WEHE
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20.00 hrs.
#it SIEd ITIRM A (ATR): AU FBIed, HERIS, & dies H Ndl & g ifd< (8
St @Y IRAT T B, S B afie R SR gded wid 2l 9w ey & dn ggt o g1 a
2008 H AT &1 JAeT 87 DR 1 TeS-AR-JH@s FoAlse Hal I a1 oAl S 34 QI
HE U8 9 8 gdl 2| 39D BRI AR &k @Al &1 Smt wieAE 8 W@ gl g
TS AT YS B A SeAT fIUNT BT HTHI ORI YT B I AT| Fellge Hal 95 89 B
PRI HERTE, B ST H BIH! SHIHIT gl

3 WHR 4§ T A § {6 Fics-ang=s Fge 9a1 {7 Fafia w0 § 98 &

S| g=Iare|

SHRI ANANDRAO ADSUL (AMRAVATI): Sir, I stand here to raise a very
important matter of urgent public importance regarding contaminated, adulterated
and substandard food being sold at Bhusawal station in Maharasthra.

Bhusawal station is the biggest junction station in the country where trains
going to Delhi, Kolkata and Mumbai are also passing. Accidentally, I happened to
be there during last week to attend one function being the President of the Rail
Kamgar Sena. There, I heard a large number of complaints from various
passengers that adulterated food was being sold there, affecting the health of the
passengers. Immediately, I contacted the DRM, who was out of station, over
phone. As per his advice, 1 contacted ADRM and took him to the platform. I
found that there were 23 stalls owned by one person or a group of persons. I also
found that for the last so many years, same contractors and stall owners have been
working at that station and various other stations.

Then, I noticed that the foodstuffs were all duplicate ones being sold there.
The cakes, breads, milk bottles and water bottles were all duplicate ones. This is
in violation of the norms of the Railways.

Secondly, I found that it was not allowed to sell Potato Bada and Kachauri
there whereas the same could be prepared there in the godown itself. It would

give lakhs of rupees of profit to the Railways. But the same space is being used by
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the contractors. It shows that there is some connivance with the officers as also
with the Railway police.

When 1 visited that place, I called the Drug and Food Officers over there
and asked them to take the samples. I made the panchnama. Meanwhile, some of
the gundas, who are being kept by those stall owners, came there and threatened
me. But the police was doing nothing over there. Afterwards, we took the sample
and sent it for testing
MR. CHAIRMAN : You have made your point. There is no need of telling the
story.

SHRI ANANDRAO ADSUL : Right, Sir.

But it is a very serious matter. I would, therefore, request the Government

that the Railway authority should take cognizance of it. Some action is required to
be taken.
SHRI R. THAMARAISELVAN (DHARMAPURI): Sir, I would like to draw the
attention of the Government of India regarding implementation of certain Railway
projects and imposition of condition from the State Government for
implementation of these projects.

First of all, I would like to thank the Government of India for sanctioning
eight new railway projects in the State of Tamil Nadu including much expected
Morapattu-Dharmapori rail link pending about 36 kilometre at a total cost of Rs.
108 crore. It comes under my Parliamentary Constituency. All these projects have
been sanctioned with the condition imposed on the State Government to share 50
per cent cost of the new Railway projects.

In this connection, I would like to bring to the notice of the Government of
India that if these projects are implemented, it would generate a lot of revenues for
the Railways as these routes are highly economically viable because of the
geographical structure connecting places of importance with regard to religion,

commerce and tourism. E
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Mr. Chairman, Sir, our hon. Chief Minister of Tamil Nadu, Dr. Kalaignar
had made a request to the Government of India urging to bear the entire cost by
the Railways themselves. Hence, I urge upon the Government of India to consider
the request of the Government of Tamil Nadu favourably and bear the entire cost
of all these eight new railway projects by the Railways themselves. Thank you

very much.

St QT RS : H SIS AEH H ARBR BT M GEIK [HEE Bl AR P HIAT

T B H GHE & AOel WER, SUGE-SiMYR, SR UG H ADR NN & SHUG-SITYR Bl
U el i fhar T on, W A I6 qErdifed Gl B @ Aed Y A Dlg
MEd T8l U HRAAT T 2 SR Yo WRBR A @ Med & (g S i FaiRa &R )
g, Sa4 ol ff f5am &1 av 718 firer T gl

QY WREBR D AT & AR It &ed & T8 2, W BT W A BT IS
P T o1l Sl sHied I8 © o A9 & ol S S Wd W oSTel T o, g9 &
BHROT T 4191 W H B G&@ AT QAT BTeld H o1 DI AATS DY B Fhell A7 D ARBR g
HIE gRIRT STR Y% ARBR bl & T8 AT| SR SUe 8g Gl MEd & oy 17 BIs Wy
3 7| fhaml @1 U 4T faaa w18l fham T, afess a8 U Uewl AR ard 1 for |
SEfeh @l ® BRY [BAFl B 49 BRGR qAl AT © AR [HAE q@r ved b R B
WG THed! Y §U 21 U1 a0 R ARHR X AG IR @9 H @ Aol a9 g1 IR
79 WER A & fRkg § oW &) 7 2 ... (F9er)

37cT: 31U WIewH W WRAR W A A ® 6 @ difsa fhami &1 ed ke @ fog
T8 IR TQ¥ WDHR DI 6% SR B 1 fhami bl oo IUed A da |
SHRI P. KARUNAKARAN : Sir, I would like to invite the attention of the

concerned Ministry to the serious issues prevailing, especially in the Marathi
community in some parts of the State of Kerala.

The Marathi community was included in the ST List in 1952 onwards, and
in Kerala and Karnataka, these communities were in the ST List in both the States.
In 2002, without any proper verification, they were excluded and all the benefits

that were enjoyed by them were denied to the students and also to others. Both the
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UDF and the LDF Governments subsequently requested the Central Government
and also the ST Commission to include them in the ST List. The Minorities
Commission has visited the place and they have also requested and submitted the
report that this community should be included in the ST List.

The prime nature of the Tribe, that is, the educational backwardness,
geographical backwardness and financial backwardness, is still prevailing. So,
there is no justification for their exclusion. From Kasargod to Mangalore, it comes
about only 10-15 kilometres but if it is in Karnataka, that is, in Mangalore, they
are included in the ST List but when it comes to Kasargod, they are not. In the
same family, someone may be in the ST List and some may not be. So, there is no
justification. The Central Government has taken such a decision. This is applicable
to both the States. So, I would request the Government to take urgent steps to

include them in the ST List.

1. Wren (g (Faren): wa QUi wEiey, | s "IEH A e ARER B Yold HATR
A PV ATUE DA ATEdN & HI-Yd Xeld S H I BONYR 8, Rl SR QRRn &1 daqd
IS WiehM B, T8l oF a9 Ugel 98 AR TR ord wahdll o | E

31Tl guTa & T R &t e 81T =012y, 98 Ush |ieRo e W <8l 8 %@l &l # aue
HIE | N HATAT I ATE Bl § b APpS| daex 9 §¢ & Sl Yd el a9 gab ol dise

ST SITSIEl & AU BT dRGTeH o, IFD [BAMI o T IR [hs SHIM IRER IS, ST a1
Stgee # 7, S99 4 98 9 WA TS0 g8 21 99y ARy, Jaelt a9 Bnil § Sfd 9 o9
B Ps YoId HOFAT 9 a8 ShR HId GREMT 991 & fov, Jeo a1 a1 & forv Rram=m
| <Ifh |T Barmar A gorTl # oSl a4 g5 & WY §9 a1 Pl IOl dredl gl HeA
G AT ISAt Yot WAl €1 IR 39 9T § B GI9ung @ 1 H Nl HATT I IMUT Bl
arEdl § 6 fPaml 7 S OF 89R TS SHIM TR A€ &l & ! 8, fORT 50-60 a9 §Q &,
g aEd 2 fF g8 afdmd diod, SR @i a1 91 sRudre a9 difds omeal &
TUH & elal @ Jud IR 8 I | § MUD qeaHw A, 39 IS b HIEegH A, S SfdT Bl
3TTET, JATHIETAT BT TUU &, D6 ADR I UT IIAT g (5 RS e Dl Gh I el
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R ITRATAT HY| a8l AfSHA Dielosl, TONARNT Blorol IT IRYATA a1 H 3MUD HIETH A
ST BT L, WRBR BT L 59 AR QAT =rear gl
# RGN Uy (WETE): AU Feied, # SMUdT JMHRI § 6 Mo g1 98 & Hewaqul
vy & aR # ia &1 guR fQAT| ITR U H 9RY, SABEIG, Brel 3R JAN o & T
feg @1 g @i TR, YRS TR §| S9S 98 | Halel, Sl S9N Al Wl &rF W g,
BHIA T T BRI, B8R PRAS 39U faoel gar i oyl & 8, WD AR DR Bl
ST ATHIYA RN AT Ueh XeTd TS Sl BRI-TANT & HET A Ol V&l &, SHD QDR
PR DI I 2| T8 BT AT, A FAGR IS © S8l R QA & Iex1d DI A Bl
T$ 3 R 9gt fivg TR @1 & Aar welRd e ff S ¥ Reies 2

# oMU AT W X HA St BT A MHNd wAr = 6 ward Sue, STet
facelt 9RR od €, d8f IER B " Uh o IR 91 oIl oA B S9d axfast & forg
aul | AW B S @ gl ST WBR A W IAD! G, WH 8 gabl 2 SHD Ywarg ;M
g ¢l 98 SRS T BT A6 1 QUf FRaT 21 a8 Ul TR S Bl SR AN & |
PN TR & T H &, ITD A4 YAd 3P Il 8, Yb ol oA TS| IS 8, IqD

TR G BT AT BT 98d aId 2| SE Bleie SN B fdbrd geml fagel IR Hel

S H B @ D BRU YA 8l TEl AW | d YAT, DI, IR AT ATREIE bl e 2l
S AR & AT § S9 2R BT [GHT 81T, Bieia ST &1 [9dbrd 8 &R faaeht ga
Al a1fSra Brfl| st uvarg 9gd fodl 9 @fdd &1 IS0 WRBR B gdd Wt S gan el A
MU HIEH | AR {3 ST A HE1 d1e b Halgl H SRS b1 A1 BRaATpR IHDBT
fa@mra fear g, Frei et &1 e fear S|
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MR. CHAIRMAN : Today’s business is over.

The House stands adjourned to meet again on 11™ December 2009 at 11
a.m.
20.15 hrs.

The Lok Sabha then adjourned till Eleven of the Clock
on Friday, December 11, 2009 / Agrahayana 20, 1931 (Saka) E



reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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